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co-operate. Association only one minute. That 

is what I did. The list is before the Chair. It is 

not that I have some list of my own. 

SHRI DIPANKAR MUKHERJEE; I am 

not saying about the Chair. It is a question of 

procedure. Association and dissociation. I 

have always been saying. Association should 

be by way of just one sentence. The 

dissociation part should be clarified. 

THE VICE-CHAIRMAN (SHRI JOHN F. 

FERNANDES): Mr. Solanki, do you want to 

say something? Do so brietly, very briefly 

because we have to take up the Business. 

SHRI GOPALSINH G. SOLANKI: Sir, so 

far as tbe question of the Finance Bill is 

concemed, I am not agitated about it. So far as 

the submission of Mr. Mukherjee is 

concemed, 1 do not have any objection to that 

also. 

At the same time, so far as the question of 

the procedure is concemed, I would like to 

seek a clarification. 

During tbe last session also I submitted 

twice a Special Mention which was not 

granted Before that also I was not permitted. 

This Special Mention of mine was pending for 

the last six days. Today I got the turn to speak. 

Not only that, there are 17 names in the list I 

am not raising the question of association. 

Association would be just for one minute or 

one-and-a-balf minutes or two minutes. My 

name is at serial No. 7. It may come at No. 17. 

At least in 51 minutes it could have been 

finished. But we have been doing this business 

for the last two hours. It is a very sorry state of 

affairs that we could not finish it Particularly 

when my turn came, I was told to wait for 

tomorrow. 

THE VICE CHAIRMAN (SHRI JOHN F. 

FERNANDES): Because it is now two o'clock 

and it was decided that we would start the 

Finance Bill at two o'clock. That was the 

reason. It was not because you were standing 

up. 

SHRI GOPALSINH G. SOLANKI: When I 

wait to the hon. Chairman's chamber, I was told 

that all these Special Mentions would be, 

finished within two days. Those which have 

been listed for today and those which have not 

been listed will be taken up tomorow. It is not 

the advice of the hon. Chairman that these 
Special mentions which have been listed 
should be kept pending. 

THE VICE-CHAIRMAN (SHRI JOHN F. 

FERNANDES): Okay. Mr. Solanki. You 

please take your seat. I think that will be 

appropriate. The list which is here today 

should be continued tomorrow and then only 

tomorrow's Special mentions should be taken 

up. 

Now we will go ahead with the Rnance 

Bill. 

SHRI JOYANTA ROY: I fully endorse th 

views expressed by our colleague. 

THE VICE CHA1RMAN(SHRI JOHN F. 

FHINANDES): That issue is over now. 

SHRI JOYANTA ROY: I am waiting for 

the last seven days for raising some issues in 

the House. Today my name was at serial No. 

11. But it is very unfortunau that we are not 

getting any protection from the Chair. 

THE VICE CHAJRMAN(SHRI JOHN F. 

FERNANDES): This will be cairied forward 

tomorrow. Your name will be there. So, you 

please take your seat now.... (Interruption)... 

We are not debating this issue. The matter 

is over now. 

THE FINANCE (NO. 2) BILL, 1998 

THE MINISTER OF FINANCE (SHRI 

YASHWANT SINHA): Mr. Vice-Chairman. 

Sir. The Finance (No.2) Bill, 1998 introduced 

by me to the Lok Sabha on 1st June, 1998 has 

since been passed by Lok Sabha. I am grateful 

to members of Parliament who have given 

their valuable suggessiionss on different 

provisions contained in the Bill as originally 

introduced After giving a very careful 

consideration to these suggestions and to those 

received from various other quarters, I 

introduced certain amendnsraits in the Bill 

while giving my reply to the debate in the Lok 

Sabha. These have since been suitably 

incorporated in die Bill as passed by the Lok 

Sabha. 

Sir, the present Finance (No. 2) Bill, 1998 

represents the continuation of tax reforms . 

initiated by the previous Government and lends 

stability and continuity of rates of direct taxes. 

My thrust is mainly on widening the tax base, 

increasing the Tax-GDP ratio, providing 
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impetus to the infrastnicture and improving 

the quality of tax administration. As the 

Hon'ble Members of this House are aware, for 

widening the tax base the application of 'one-

by-six' criteria and the compulsory quoting of 

PAN have been introduced. I have taken note 

of the apprehensions expressed by Hon'ble 

Members in this House and would like to 

inform that the proposed notification would 

provide suitable exemption to senior citizens, 

NRIs and agriculturists. Let me also dispel 

any misleading impression generated in 

certain quarters that there would be any 

restraint on the opening of new bank account 

or entering into high value transaction for a 

person not having PAN or GIR. The proposed 

notification will take care of such eventualities 

an if a person has neither PAN nor GIR, he 

will be required to file only a declaration 

giving his identity. 

Sir, during the course of the Budget debate 

in the House I had referred to the proposal to 

declog the system by reducing the number of 

litigations which involved substantial tax 

arrears. The suggestions received on the 

Samadhan Scheme which has been introduced 

with this end in view, have been examined by 

me and I would like to point out to the Hon'ble 

members that the basic feature of the scheme 

implies that there is a 'KAR' and "Vivad" at 

the same time. Collection of tax arrears is as 

important as settlement of disputes. It is, 

therefore, not possible to extend the scheme to 

those cases where disputes are pending but no 

taxes are outstanding. 

Mr. Vice-Chairman, Sir, on the 

recommendations of the task force set up by 

the Government for the development of 

Information technology, I have extended 

several concessions to this sector both under 

direct taxes and indirect taxes. My emphasis 

on the development of infrastructure has 

received full attention. 

In the area of Indirect taxes, we have 

continued with the reform measures initiated 

some years ago. On Excise, our medium term 

objective will be to progressively move 

towards a value added system of taxation and 

in the transition to adopt a Central VAT 

structure which has, broadly speaking, a mean 

rate of 18% with, ideally speaking, one rate 

above the mean rate and a lower rate 

applicable for articles of mass consumption. 

The current year's proposals have increased 

the oscillation around the mean rate which is 

consistent with this objective. Pending 

computerisation of the Excise Range offices 

and to plug the misuse in the utilisation of 

modvat credit as a purely transition measure, 

we have got the ceiling for availing modvat 

credit at 95%. Excise Laws Laws have 

become cumbersome and an Expert Group is 

being appointed for rewriting the Excise 

Laws. 

In the area of Customs, while our broad 

objective of aligning India's tariff rates to 

ASEAN rates remains our goal, we will 

sequence it in the manner which is not 

disruptive to the domestic industry. In order to 

provide a suitable abatement for the liability of 

local taxes and consistent with the principle of 

level playing field we have imposed4% 

Special additional customs duty on all imports 

except for categories like traders, exporters 

where for obvious reasons this could not be 

applied. We are strengthening the machinery 

of Director General of Valuation of Customs 

to check invoice manipulation and minimise 

classification disputes. We are also setting up 

a Settlement Commission for Excise and 

Customs based on the experience gathered in 

the working of such Commission in the area of 

Direct Taxes. Similarly, an Authority for 

Advance Ruling is being created in the area of 

Indirect Taxes. Based on the experience we 

have gathered on setting up of such authority 

for Direct Taxes. 

Excise and Customs procedures have been 

rationalised and simplified with progressive 

elimination of the end use consumption 

wherever these have outlived utility. 

Sir, with these words I request that Fir 

once Bill (No. 2) Bill 1998 as passed by the 

Lok Sabha may be considered by this House 

and returned. 

The question was proposed. 

SHRI N.K.P. SALVE Maharashtra: Sir, 

soon after the proposals containing the 

financial package, both in the Budget and in 

the Finance Bill, were presented to the 

Parliament, there were vehement protests in 

the Parliament. The same were seriously 

criticised outside Parliament. Uniformly and 
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universally they coundemned and denounced. 

The buroens of the duties, the taxes, the direct 

and indirect taxes were not only considered 

unimaginative and counterproductive, they 

were also considered harmful and hazardous 

in the present state of the country's perilously 

and precariously poised more uneven 

economy. The experts and analyists thought 

that the financial package was historically 

retrograde, economically catastrophic and 

socially obscurant. 

Sir, the main apprehensions so far as the 

impost of the fmancial package is concemed, 

were firstly that it would further entrench the 

demand recessions; secondly, it was 

apprehended that it would impede the 

recovery of industrial growth. Thirdly, it 

would be a disincentive to accelerate which is 

so desperately needed for growth of export. 

Finally, it would deliver a deadly blow to 

the capital market. 

But the very heavy onslaught and 

denunciation of the Budget proposals from 

members of his own party, from Members and 

leaders of the coalition parties, from Members 

of the Opposition, from captains of trade and 

industry, from economists, from the Press 

media, from the electronic media, from the 

private sector, I am happy, has chastened and 

subdued the Finance Minister. He has started 

examining the pernicious impact of his 

proposals which had a dangerous effect on the 

highly depressed economy. 

The Finance Minister launched a very 

vigorous roll back exercise of various direct 

and indirect taxes in deference. Right from the 

next day, after presentation of the Budget 

proposals and almost every second day, there 

was a climb down and more climb down until 

when it came to the presentation of the 

Finance Bill before the Lok Sabha, it was 

found that the aggregate relief given by him 

was to the tune of Rs. 264 crores, Rs. 192 

crores in indirect taxes and Rs. 72 crores in 

direct taxes. 

Sir, it is obvious that the Budget proposals 

for 1998-99 were first made and presented to 

Parliament and their thinking on the same 

started thereafter. Right honourable Mr. 

Yashwant Sinha was called Mr. Roll-Back 

Sinha, It is much better that you be a Roll- 

Back Sinha and beyond your own, than Mr. 

Yashwant Sinha. The Fmance Minister was 

led by the nose by the very, very high profile 

bureaucrats of his Ministry. 

Anyhow, I must submit that the revised 

proposal, after the wisdom dawned upon him 

have brought about some relief to the people. 

All that I can say is that at any rate, it is too 

late and too little. What will happen in an 

uneven economy? When the economy is in 

such a grim state, what is needed is to have 

reduced taxation as an instrument to galvanise 

the economy, to stimulate the economy and 

not dampen it any further. In that context I do 

accept that harnessing of resources and 

revenues are very necessary for the 

Govemment to balance the Budget and for its 

own fmancial affairs. But tmly this is not the 

best way to come rut with such heavy 

taxation. The right thing should have been to 

cut down on heavy wasteful and unproductive 

administrative expenses. 

Sir, I have worked in the Finance 

Commission. I can submit to you with great 

anguish that the bane of the State Govemment 

and the Central Govemment has been that 

they go on expanding their expenses 

recklessly and thoughtlessly, with the result 

that every time there is higher and higher 

revenue deficit augmenting, there is the fiscal 

deficit leading to a very dangerous effect on 

the entire economy as such. If the wasteful 

and unproductive expenses are not cut, they 

are likely to make the entire Government's 

working as that of an oversized, flabby and 

inefficient organisation, apart from nothing 

else. 

Now we are knowing about the actual 

recoveries as compared to the Revised 

Estimates. There was some debate about the 

Revised Estimates and the Budget Estimates. I 

am going to touch the Revised Estimates. We 

thought by the time we get the revised 

Estimates, there will be some authenticity, 

there will be some accuracy, there will be 

some precision about it. Now, we have been 

told that even for 1997-98, the actuals are 

going to be less than the Revised Estimates. 

That means it would further distort the fiscal 

deficit, the revenue deficit. It has been said 

that collection of 1998-99 is also going to be a 

tepeat. In 1997-98, what has happened? In 

1998-99, what is 
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going to happen? We have already seen a very 

dangerous symptom that the rate of inflation 

in the week ending 4th July, 1998 has already 

reached 7.6 per cent. Considerable concern 

has been voiced in this House and the other 

House about rising prices and the impact of 

the inflation on those people, the less 

privileged, the under-prvileged people. It is 

the highest eversince the 22nd February, 1997 

when it was 7.77 per cent. Since April-July 

this year itself, the inflation has increased to 

2.S per cent. I submit with very great respect 

to the Finance Minister that if he is to think 

that this is seasonal, he is deceiving himself. 

You deceive nobody else in these matters. 

There had been seasons in 22 months. Several 

times there had been seasons. And we did not 

have this kind of inflation. If we are having 

this kind of inflation in the midst of a very 

depressed economy, we are in a very 

dangerous stage of what is known as 

'stagnation'. It is a very dangerous condition in 

which inflation is combined with depressed 

economy plus a negative employment growth. 

Look at the collection situation. I want to 

refer to it. It is very disarming. I hope he will 

deal with it and dispel our serious 

apprehensions on this matter. In 1997-98, the 

assumption of growth was taken at 13 per cent 

and your taxes are falling short. Corporation 

tax is falling short by three per cent; customs 

by seven per cent; exise by nine per cent. Only 

income-tax collection exceeded the target by 

two per cent. Now, this is on the basis of the 

revised estimates. When the actuals come. I do 

not know what they are likely to be. Now, this 

year, the collection of revenue is apprehended 

tobe a repeat. Those people who are 

knowleldgeable about it think it is going to be 

a repeat of 1997-98. The assumption of the 

growth of direct taxes is 19 per cent and that of 

indirect taxes is 17 per cent. It is not only 

ambitious but very highly illusory. Before 

reduction of taxes, it was Rs. 264 crores. The 

current position of collection being what it is, 

in customs, in the first two months, the growth 

is zero per cent. The growth of excise is eight 

per cent instead of 17 per cent which you have 

calculated. The export growth in the first two 

months is negative and the industrial growth is 

hardly four per cent. Where is the assumption 

of such an increase in growth, of 19 per cent 

and 17 per cent in direct taxes and indirect 

taxes? It will only mean that the fiscal deficits, 

revenue deficits, which have been worked out 

will again be on the paper and in reality they 

will be very much more. And this kind of 

reduced collection of revenues not only 

distorts the Budgetary calculations but brings 

about a distortion in the economy. Therefore, I 

want to submit to the Finance Minister that it 

is imperative, it is absolutely necessary, at this 

juncture, as I have said earlier, that you must 

take every effort to galvanize the economy, 

bring about growth. And then you can assume 

the growths in taxation. But so far as the 

economy is concemed, it continues to languish 

in the grim situation in which it has been for 

quite some time. 

I want to draw the attention of the Finance 

Minister to the Keynesian theory. I am not a 

student of ecnomics. My field is taxation and a 

little of public finance. I do not wane to teach 

him economics. He is a brilliant student of 

economics. But there is some such thing as, 

Keynesian economists say, inflation gap. 

According to the inflation theory of Keyness, 

where investment does not exceed savings, 

domestic savings, then, there is this kind of 

slump in the economy. During the time of Dr. 

Manmohan what happened? It is the same 

people it is the same society; we have the 

same purchasing power, we have the same 

taste, in nearly the same condition. Why is it 

that during his time the eocnomy was moving 

at seven per cent and you wanted it to be 8-9 

per v jnt? I think he abandoned the post at 

very wrong time. If he had been there, the 

si.uation would have been quite different and 

we could have, in ten years' time, tackled the 

question of poverty. The economic grovth was 

increasing; our exports were increasing; the 

export growth was 19 per cent; the industrial 

growth was over 12 per cent, all round. And 

the economy, If not flushing with tnoney, it 

was adequate. 

DR. BIPLAB DASGUPTA (West 

Bengal): Only for some of the years, not for 

all years. 

SHRI N.K.P SALVE: Mr. Biplab, if your 

would care to listen to me, you will be 

convinced of what I say, I am going on facts. 

Sir, I want to submit to you that at that time, 

the economy of the country, if it_was not 

flushed, it had adequate funds to be diverted, 

to be deployed in the investment. At that time. 
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whether you take textiles industr' or whether 

you take automotive industry or whether you 

take man-made fibre or whether you take steel 

or whether you take cement, there wasn't a 

slump and the entire economy was booming. I 

am not blaming him alone. In fact, soon after 

he left his post because of the uncertainty in 

the political situation, the economy of the 

country also deteriorated and the investors did 

not have that faith and confidence to put 

sufficient money for purposes of investment. 

Sir, speaking for myself, when I took over as 

the Power Minister in 1994-95 and even 1996, 

I used to have a queue of investors not only 

from India but from abroad, coming to seek 

guidance from us. Bui they wanted to invest 

money in the power sector. Sir, one year later, 

the Finance Secretary came.'to me and said: 

"Sir, where have all those people gone?" The 

crucial question, therefore, at this juncture is, 

what have you done to create confidence in 

the minds of the investors? You need to give 

them incentives, you need to give them 

stimulus ultimately, in the larger interests. My 

grievance with him is that keeping in view the 

present state of ecnomy of the country, the 

entire fmancial package propsed by him was 

not only unimaginative but it proved counter-

productive because you cannot at such a stage 

come out with more and more'taxes. Sir, 

because of constraint of time, I would like to 

finish my speech as early as possible. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): You have to make a 

number of points. So, you will have to hurry 

up. 

SHRI N.K.P. SALVE: Sir, when I have 

finished 25 minutes, you ring your bell. I will 

be grateful because 1 will finish in five 

minutes' time. I want to put a few questions. 

Are we not likely to end the year 1998-99 

with another bumper fiscal deficit rising 

higher than the estimated 5.6 per cent of the 

GDP? My second question is: "Is not higher 

fiscal deficit of the two years likely to take 

inflation on a higher growth path, a minimum 

of doujble digit? My third question is: "Do 

you think that you have maximised the 

economy in the Govemment expenditure and 

do you think that you have brought down the 

wastefujl expenditure to the barest minimum 

or is there some scope for 

improvement in that direction? Do you think 

the package given by you in the Budget even 

after the climb down will help revive 

economy? Will your Government's day-to-day 

struggle for survival ever restore the 

confidence of the investors? Without that, I 

don't expect the economy to revive in any 

manner, whatsoever, and whatever you may 

answer, I want to submit very regretfully that 

the nation has come to know that this 

Government is incapable of managing the 

economy of the country. Sir, this is so far as 

the generality is concemed. Now, may I refer 

to some of the specific proposals in direct and 

indirect taxes? Sir, two decisions taken by the 

Finance Minister, I must submit, are bold and 

courageous. One is regarding abolition of gift 

tax and the second is about the massive 

disinvestment that he has proposed. I refer to 

para 56 of his Budget speech where he has 

said: "The Govemment have decided that in 

generality of cases the Govemment share in 

public enterprises will be brought down to 26 

per cent. " I will have more to say about the 

disinvestment later. Let me first come to the 

gift tax. The prophet of doom have told the 

Finance Minister that the abolition of gift tax 

will open the flood gates for'evasion and 

avoidance. I have only to refer to the 

explanatory statement of the Finance Bill in 

which you yourself said that you are getting 

rid of gift tax. Despite that, you are not able to 

control the evasion and avoidance. And even 

if you abolish it for ten crores, that was not 

worth it. I want to submit to you, on a broader 

cale, on a macro level, on a broader canvas, it 

is a much bigger purpose to serve." Sir, I will 

canvas all the while, for God's sake, have 

rational, reasonable rates of taxation and it 

will instil a sense of confidence into the 

working, into the functioning of the tax 

regime. If it is considered just equitous and 

fair, encourage people to comply with 

taxation, discourage the tendency to avoid and 

evade, not by legislation; you can never do it 

thereby. Do it by a procedure, by creating 

more and more confidence in them, and I 

think that is the great purpose you have 

achieved, Mr. Finance Minister, in abolition 

of gift tax. In fact, there are adeuqate 

provisions. I know the Income-Tax Act, Sir, 

Section 15, Section 42A(ii). Section 64 

empowers clubbing of the income of a minor 

with that of a major. All these 
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provisions, are-adequate to check any kind of 

evasion any attempt at avoidance, and at any 

rate, as long as people do feel that with a 

reasonable rate of taxation they must not waste 

theirenergy. Sir, internally otherwise, the tax 

lawyers, the.chartered accountants like me 

spend years, months and jnonths and days and 

days finding ways as to how to reduce taxation 

because at one time-of course, I don't blame 

him for this-the taxation was 97.75 per cent. In 

an international conference when I said that it 

was 97.75 per cent, the conference started 

laughing about it. Therefore, for once you 

have kept taxation at a reasonable rate. I think 

this morning, or yesterday perhaps, you were 

saying that you are telling your officers to take 

a more humane approach, a humane approach 

"Howards the assessees and the tax payers. 

Nobody like to pay taxes. Sir, someone 

perhaps some time said, "It is difficult to pay 

and love 

> taxes as it is to be in love and be wise about it. 

So, nobody loves the payment of taxes. But 

that doesn't mean that the tax officers cannot 

take a more sympathetic, a more rational 

approach which will mean creating more 

confidence in the system itself 

Now I want to come to a scheme he has 

introduced "Kar Vivad Samadhan Scheme". 

"Kar Vivad Samadhan Scheme" is a good 

scheme, in the sense that on the disputed 

income you have to pay a rational taxation, but 

there is one very grave, inequitous provision 

by making a very, very artificial definition of 

what is disputed income and disputed tax. Sir, 

you know disputed income is that income 

which is in appeal before an appellate authority 

or before a court, and disputed tax is that tax 

which relates to such income. That is well 

understood concept of disputed income and 

disputed tax all over the world, not only in 

India. But for purposes of this "Kar Vivad 

Samadhan Scheme", disputed tax is not a tax 

relatable to the disputed income. If you have 

committed the temerity, the definance and the 

gumption to pay taxes demanded by the 

Department on disputed income, then to that 

extent, you get no relief. For one who doesn't 

pay tax at all, such an inequitous provision is 

very fine. You must ensure that the people who 

have paid taxes in protest are not penalised for 

it. Sir, in fact, this is an utterly immoral and 

unethical provision 

for keeping this taxation, and I would submit 

to the hon. Finance Minister that if he thinks 

by amending this aspect of the matter he is 

likely to jeopardise the interest of the 

revenues, he can scrap the scheme, but he 

shall not have this kind of inequitous 

provisions, immoral and unethical, in our tax 

law. Already it is replete with may of them: 

irrationality, illogic and taxation has hardly 

anything to do; they have no nexus. I request 

him not to make it so unethical, so irrational, 

so unjust. He penalises a man if he pays a tax 

on disputed income! He wants to penalise 

him! What kind of a scheme is this, Mr 

Finance Minister? 

THE VICE-CHAIRMAN (SHRI 

TRILOKI NATH CHATURVEDI): Mr Salve, 

you are left with three minutes. 

SHRI N.K.P SALVE: I will then rush 

through with what 1 have to say. I am under 

severe regimentation today of my party 

leaders. For God's sake, raise the MODVAT 

credit to 100 per cent instead of 95 per cent. 

Kindly think over it. Mr. Finance Minister, 

please bring FEMA as soon as you can. I want 

to refer, at this juncture, to the stricutures 

passed by the Bombay High Court in one of 

the FERA cases. Professioally, I have nothing 

to do with the family of Ashok Jain, nor do I 

know them much. I have met them once or 

twice. But the High Court to come down 

heavily and ask the Enforcement Directorate, 

"Please don't take upon yourself the 

responsiblity of an illman; go and interrogate 

him in the hospital", what have we come to? Is 

the sanctity of life for purposes of FERA 

completely to be abandoned? Even if a man 

condemned to death, as long as he is alive, 

there is sanctity to his life. For God's sake, Mr 

Finance Minister, do something about it and 

bring FEMA as soon as you can. Last time, I 

submitted to him not to treat gifts received by 

recipients as income. That would have not 

only been insensible, but also illegal. 

Fortunately, he has agreed to that. The other 

thing that I suggested which he has not agreed 

to is, don't withdraw exemption of educational 

institutions and hospitals. Mission institutions 

are likely to be affected and minority 

institutions are likely to be affected who do 

not abuse the provision. 

Let me tell you, Mr. Finance Minister, if 

you were to read Section 10 (xxii) which 
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exempts income of the educational societies, 
it is more regorous than Sections 11 and 12. It 
says: 

"The exemption applies to any income of a 

university or an educational institution 

existing solely for education purpose." 

It is a very strict provision. If you do feel 
that such institutions should invest their 
money only as provided in Section 11, keep 
exemption as intact and provide that the 
accumulated income shall be invested as 
provided in Section 11 (v). Please don't forget 
Section 11. Up to 25 per cent of educational 
institutions can carry on. They can do 
anything that they want to do. Don't give them 
relief even for one per cent. But for God's sake 
the genuine educational institutions which are 
working honestly must not be penalised by 
withdrawal of this exemption. Sir, I have only 
two more points and then I am done. 

Charactered Accountants are being levied 
service tax. Now the Institute of Chartered 
Accountants invited him. I am very happy. 
Their request has not been acceded to. 
Chartered Accountants also do the same work 
as lawyers do. Therefore, I am not suggesting 
that you include lawyers. I am suggesting that 
you exclude Chartered Accountants. In my 
life, 95 per cent of the time I did nothing 
except pleading cases of tax payers. 

SHRI SANGH PRIYA GAUTAM (Uttar 
Pradesh): Why shouldn't the lawyers be 
included? 

SHRI N.K.P SALVE: I am on par with 
lawyers. That is what I am trying to argue. If 
you are not taxing them, if there is no service 
tax on them, please remove the service tax 
from Chartered Accountants. That is the 
minimum I can do to my profession which I 
had left long ago. 

DR. BILAB DASGUPTA: What about 

Company Secretaries? 

SHRI N.K.P SALVE: They are all left out. 

DR. BIPLAB DASGUPTA; They are 
there. 

SHRI N.K.P. SALVE: Yes, Chartered 

Accountants are acting as Company 

Secretaries. There are many areas. Sir, a 

Chartered Accountant is basically supposed to 

be an auditor. But the area has been expanded 

so much in the modem time and the demand is 

so much. For God's sake, Mr. Finance 
Minister, please consider it, 

Now what about amending the Companies 

Act? When are you going to announce it? 

Why don't you say on the floor of the House 

when you reply to the debate that you will 

allow buy-back of shares to the companies? 

You can amend the Companies Act. You are 

bringing so many laws. You are bringing so 

many enactments. We are told to pass so 

many Bills without discussion. This is one 

thing which will give a boost to the economy 

and it will help to galvanise the economy. 

That is all I have to submit. I have many other 

things to say. But in view of the constraint of 

time, I conclude here. 

�� ��घ	�� (�X� 7,��): F�	.�X�O �ह�,�, 
��V ��<��� �� -� -(�/� �N�� �� $�� ह�4 
���/� �� �ह ��� �हC/ �हD��#E� हC$ ��/� ह� 
>�0�� �� �� 7�/C/ ह�/� ह� /� �ह&,C�/�� .� ��  
��)0 �� $(Y� �.��. �� �� ��� ������ �� ह�/� ह�4 
F	�� 	� .� �� �ह .�) 	C��� ��ह/� ह� �� �>	 	� 
	(�(�,/ .�) ह�/� ह�, ��ह�  ��� �>	 ह�, 
5>	�	� � ¶#� ह� �� ��q	 ह�,  /�� �हD��#E� 
��V ��<��� �(. – 2, 1998 �� ह�4 ����� �ह 
��:�C � -(/ �� $�� ह�4  		� �ह�� ���� �� ह� 
)��, 57��75�� ��� ह� )�� �� F	 �� ��V �(1� 
�� ��  ���� .� ह� )54  	��5 -�  	��  /�� )�a 
�ह3 ��� ह�4  

a���d�" (�� �4 ���� %�>& 0#�	~��): ��	 
��� ��  ���� $��� 	�� ह�)�4  

�� ��घ	��: H�� �# 	�4 -.� �� ������ 	�:�� �� 
�� 	C� �ह� H�4 �� �हC/ ह� 7�	� ��L� 5��F&& 
�� -H����1� .� ह�, �हC/ �C = �ह�� ��  ��, .� �� 
 	 %� ��&	 ��� �� $����� ���� �� �Cu� �ह3 �C (� 
��5 ह�4 F&ह0�� �हC/ �C = ��/� �ह3 ह�4  

a���d�" (�� �4 ���� %�> 0#�	~��): �� .� 
��L� 5��F&� ह�4 $���  	�H� ह�4  

�� ��घ	��:�� /� 	�ह� ह���� )Cv ह�4  ��� 
�>	 ��   /�� 7�	� ���� ह��� ��  ��, .� �� 7/�O 
�� �� ��8 .� 1C� �C (� �ह3 ��5 ह�4 ���/� �� �ह �� 
��V ��<��� 7�/C/ हC$ ह�  	�� 	��ह�� $� ��)0 
T��� /� �हC/ हC8 ह�4 	�:�� �� �N� ��)0 ��  ���� ह� 
����� =�� ��)0 �� ���� �� ह#(4 =�� ��)0 �� 
 	�� 	��ह�� �हC/ �� ह� >�0�� �� �� �����( 
 	�� H� ������ ��V �(1� ��  
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�� F��� ,#� ���� ह�4 �q�� 	�� 	� 5� ��() ��� 
$ �ह� H� �� �� �� 	���, 5��q��� ���� �� 
�2��� ��54  	 	���� �� $5 -.� H�N� ह� 	�� 
हC$ H�, -��� घ�PE��1 �� ��5 हC5 ���,� �� �� 
	�� �� �#�� �� �,��4 40 ह��� �� 	��� �� �2��� 
50 ह��� �� �,��4  	��  	�H-	�H ��������0 �� 
�� ��. ,��� ��  ��5 ������ ���>�� 5� ��Y �� 
� /� 20 ह��� हC$ ��/� H� F	�� �2��� 25 
ह��� ����4 �����0 	� ������ ���� ��  ��5 ,	 
ह��� /� �� �� ����D	� 	C��<� �� =#  ���� 
��/� H� F	�� �2��� �&cह ह��� y�5����4 
��-$����� 	�	� � ��  ��5 -.� /� �� =#  
����	 ह��� y�5 �� H� F	�� �2��� 5� ��Y 
���� ह�4  ���  -���� �� .� -&� l���H�5( 
������ ��V� �(1� �� �� �� ����� �� �ह ,�ह���� 
�ह3 ��ह#()� ����� F�	� $� �� ,�/� �� �हC/ ��. 
हC$ ह�4 ���� ����5 	� �� $�,�� हC$ ��/� H� 
F	�� .� ��. हC$ ह�4 ��) -��� ���� ����5 �� ,� 
 	�� 7�D	��ह/ ���� ��  ��5 1/5 �� �� =#  ���/� 
H�, ���� �� �C � $�,�� �� 	� ������ �)��ह ��  
��5, �ह =#  �2��� ¼ �� ,� ह�4 �� ��) ���� 
���/� ह�4 �� �� ����5 �� FG�/� ह�4 F���  		� 
H�N� �हC/ 7�D	�ह� ����)� �� $��	 �� 	���� 
.� �C = ह� ह�)�4  

ह���� �	���� �� ��� ���� ���� ��1 �1C<� ��, 
����� $¸�� �� �� ��� �"�� �� ह�4 -.� /� 
��/�� .� 	����� $8 ह� F&ह0��  ��� �W ह� 
�हC (���� ह�4  	 	���� �� �ह�� ��� F��� .� �C = 
	C��<�5( 7,�� �� ह� ���� �	���� �)/ �� =��� 
����� $�, �� ��� ह�/� H�4 �	���� �)/ �� -� 
F��) �� ,�g �,�� ह�4  	��  	�H-	�H �� �� 
-&� ���������( H� F�	� .� F��� ����� ह�4 ��(� 
ह��� 	� -�<� �� .C)/�� ���� �� F��� �#�� 
����E ,��� �N/� H�4 -� F	�� �2��� �?��	 
ह��� �� �,�� ह�4 ���/� �� F� ��)0 �� $��� 
����� ���ह5 �� ��V �(1� �� �� F���  ��5 5� 
�हD��#E� ���� ���� ह�4  

 	 ��V ��<��� �� 5� �� �हD��#E� ���� ह� 
��		� ���)�� ��  H�N� �हC/ -�	� �2 	�/� ह�4 �ह 
�ह ह� �� ��, ��8 l�!K -��� F��) �� �5 ������� 
�)�/� ह� �� �� F	�� ��,#�� F	�� ,��� �N/� ह� 
F	�� 30 7�/�/ �� =#  ����)�4  		� �5 ��)0 �� 
-��� ���0 �� �)��� �� 7�D	�ह� ����)� ��  		� 
���)�� ��  -�	� .� �N 	�/� ह�4  

5� ������� �� �q�� 	�� 	� ��)0 �� H� �� 
����	 ह��� y�5 	� Q�� ��	�� .� $�,�� ह� 
F	��  ��5 ��Y�-�C�/� �Y�� -������ H�4 ���/� 
��  

 

 

 

�ह ���� F	 	�� ��� H� �� �� =#  �� 	��� 
�?��	 ह��� H�4  

-� =#  �� 	��� 40 ह��� 	� �2 )8 ह� ����� 
F	��  ��, .� �ह ���#� ��� $ �ह� H�4 ��=�� ��� 
����  	�� ����< ���� H� ��  		� F&ह� -��� �C��� 
�Y�� �� ��X� ह��� �N�)�4 �C��� �� Y�g �>	 ��  
Y�� 	� I��,� हC$ ��/� ह�4 -� ������ ��V �(1� 
�� �� �N� 	C��<� �� ,� ह� �� F�ह0�� �ह =#  �� 
	��� 40 ह��� 	� �2��� 120 ह��� �� ,� ह�.  		� 
F� l�������0 �� ��� �� $�,�� 	���/ ह� ����� 
�� �C��� �ह3 �Y 	�/� ह�, 5��F&� �ह3 �Y 
�Y/� ह�, ��  ��� Y�g �,g6/ �ह3 �� 	�/� ह�, 
F���  		� ��ह/ ����)�4 "	��" �� "	��<��", 
 � ,��0 �����h( 	� .� $� ��,�/� �� ��. 
����)�4 -�  ��� �	 %��� �हC/ 	�� �� �,�� )5 
ह�4 �ह�� /� �ह� ��g ह�/� �ह/� H� �� %��� �� 	� 
=�� ��5 ��5(4 �Cz� ��, ह� �� ��=�� ���, �� A� 
��,q��� ��V �(1� H� /� �ह �ह/� H� �� ह��� �हC/ 
7��	 ����  ,�Y ���� ह� ����� =�� %��� ����� �� 
��8 l���H� �ह3 �� �� �ह� ह�4  	��  �ह -��� ��� 
	Cz�� .�$�(�1/ �� �C��  H�4 �����  	 ��� %��� 
�हC/ 	�� �� �,�� )5 ह� �� �� $	��� 	� .�� �� 
	�/� ह�4 $� ��,�/�h( ��  		� ��!6�/ v� 	� 
��. ����)�4  

�)� �>	 ��  ���� �� 	�:�� �� �� ��/ �Y� ह� �� 
�)� �>	 ह� ,�4 ��� ��)0 �� �)� ���/� ह�, 
76� �ह H� �� F���  ह�H �� �ह �>	 ह�)� �� �ह34 
����� -� ,��0 ��/� ह� ह� ,� )8 ह�4 -� � �)� 
,��� ���0 �� �>	 �)�)� �� � ���� ���0 �� �>	 
�)�)�4 -� �� .� �(��/ ह#( �� ���, ��, ��  		� 
�C = ��G�� ��( FD�&� ह� 	�/� ह�4  	�� �>	 
 ���� ���� �� )����( ���� 	�/� ह�4  � )����0 
�� �(, ���� ��  ��5 �)� �>	 हC$ ��/� H�4 
���/� �� �)� �>	 	� ��/�� $�,�� ह�/� ह� 
 	�� ��8 ����P �हD� �ह3 H�4 ����� �)� �>	 
�� ��ह 	� 	q�!V �� �(����  <�-F<� ����  
��	 7��� 	� �>	 ����� �� �C!K �� ��/� H�, 
 		� F	 �C!K �� ���, �2��� ����)�4  		� �ह 
-?=� ह�/� �� �)� �>	 �� 	��� �2� ,�/�, =#  �� 
	��� �2� ,�/� �� -&� ��8 l���H� ��/�4 ����� -� 
 	�� �� )�����( �����)� F� )���0 �� �(, ���� 
��  ��5 $� >�� l���H� ���)�  	��/ �� ��V �(1� 
�� �� �v� 	���� �N�)�4  

 	 �8 l���H� �� �Cz� �C = $�!V��( .� ह�4 
ह���(�� �� =�� ��� ह� ����� F��� /�% �� �v� 
��V �(1� �� �� X��� $�JP/ ���� ��ह#()�4 5� 
��/ �ह ह�  
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�� -��� �� %�	 �2� ,� )8 ह�4 ��,�/� -��� 
/.� ���� ��  ��5 ��X� ह�/� ह� �� F	��  	�H ��8 
-&��� ह�/� ह�4 -��� �� �� �%	 ह�, �/���� �� 5� 
��Y �� $�,�� �� 250 y�5, 2 ��Y ���0 /� 
500 y�5 ��  		� Q�� �� $�,�� ह� /� 5� 
ह��� y��� ह�4 -� �ह �� %�	 �� �/� �Y )�� ह� 
�ह -�<� ह�4  /�� ह� �ह3, �� !T,�� -��� ���)�, 
	��� � -��� ���)� F	��  ��5%�	 �� .� -�<� ह�4 
F	�� 5� ��Y ���0 ��  ��5 500 y���, 2 ��Y /� 
��  ��5 ��	� ह�)�4 -� �.� �.�...... 

SHRI N.K.P. SALVE: Raghavji, would 

you yield for a minute? You have increased 

the fees on appeals which itself is not very 

justified. But, if you feel that it should be done 

to avoid frivolous appeals, at least one thing 

should be allowed that the expenses of the 

appeal should be an allowable deduction to an 

assessee. It is not an allowable deduction. The 

expenses have increased and you don't allow 

that deduction. He must pay out of his capital. 

That is very unfair. I want you to consider 

that. 

�� ��घ	��: ��:�C � G�� ह�4 $��� �� 	Cz�� 
�,�� ह� �ह ��:�C � 	ह� ह�4 ����� �ह %�	 >�0 
�)�8 )8 ह�? �� 	�z/� ह#( �� �ह l���ह���� �ह3 ह� 
�� -�<� ह�4 �Cz� �8��� e	� -�C.� हC5 ह� �� �� 
)��� ��) ह�, ��� ��  Q�� -���6�� v� 	� �>	 
�)� ह� �� -��� ���� �� !�H�/ �� �ह3 ह�/�4 -� /� 
�� .� ��G� ह� )�� ह�4  	��5 �� ��ह#()� ��  	� 
�� ���� ��54 �� �/���� �� ��"�#�� �� 250 y��� 
%�� .��� ��, �� !�H�/ �� �ह3 ह� /� �� -��� ���� 	� 
�हv� ह� ��5()�4  	��  ���E F���  Q�� �� ��z 
ह� �ह �� -�,� ह� )�� ह�4  		� -� F� $�-�� 
-�<�����0 �� 7�D	�ह� ��� �ह� ह� �� ��	� .� 
/�ह 	� -	�	� �� 	/���� F��� ������ ���� �� 
���/ �� �ह/� ह�4 e	� $� �� -�<�����0 ��  		� 
7�D	�ह� ����)�4  	��5 ���� ��V �(1� �� 	� 
����,� ह� �� �ह �� 7H� -��� ��!T/�� -��� 
�� %�	 ��  ���� �� �� l���H� ह�  	�� �v� �� 
���4  

"���" ��  ���� �� �� �ह�� ��ह/� ह#( �� "���" ��  
���� �� �� 7�/�� ��V �(1� �� ��� H� F	�� ���	 �� 
���� ह�4 ����� -.� .� F�l�!K�0 �� ��� �(�� ���� 
�v�� ह� ����� �C � ��JP� 7�!@/��( 50 ह��� y��� 
ह�4 -� �P� .� �� 50 ह��� y��� ��  

7�!@/�0 �� ��.5�.5�. �� $�6��/� >�0 ह��� 
���ह5? 5� ����� ���� �� .� 50 ह��� y��� �� 
7�!@/ ह� ��/� ह�, $� ���� �� .� ह� ��/� ह�, 
��>�� ���� �� ��  /�� 7�!@/ ह� ��/� ह�4  � 	� 
��)0 �� -� ��.5�.5�. ���� ��  ��5 $��,� ���� 
�N�)�4 �ह �C���� ���� ��� $ �ह� ह�,  � ����0 �� 
�v� $� ����� ��4 ���/� �� ��� 	 �� �2��� ��  
��5 ��.5�.5�. �� -(�C � �)��� ��8 �v�� �ह3 ह� 
��.5�.5� ���� ��  ��5 ��/�� .� M�,C 7�/���/ H�, 
F� M�,Ch( �� ��(� ���� �� ���  ��� �>	 
 (���>� �� हC$ ��/� ह�4 �ह ��� F��� ह��� 
���ह�� �� ��� 	� ������ हC8 ह�, �[� ��� Y��, 
�ह� ह�, �[�  ���� �� �ह� ह�4  	�� ��(� �� ��� 
 ��� �>	  (���>� �� हC$ ��/� ह�4 �ह �� 
$��� l���H� �Cv ���� �� 7�/������ ह�, �ह 
G�� �ह3 ह�4  	���5 �� �ह ��ह/� ह#( ��  	�� 
	(��<� ���� ���ह54  

���� � .��� ��  ��5 �C�g�� 500 y��� 	� �2� �� 
1000 y��� �� �,�� )�� ह�4  	 �C�g�� ��   ���� �ह 
.� 7��<�� ह� �� �� ���� �ह3 .��)� F	��  	 �� 
"��� .� ,��� �N�)�4 �ह "��� /�� /�ह �� ह�/� ह� 
234 (5), 234 (	�) ��  -&/)�/ $� 5���(	 �>	 � 
.��� �� �� ���� � ,��� �� �>	 �� ��� ��  	�H-
	�H "��� �� �C�g�� �	#� ��/� ह�4 �>	 �� ���� 
��(� 	[ y��� ह� ����� �.� �.� "��� �� �C�g�� 
���� �� /��-��� ह��� y��� /� ह� ��/� ह�4 
=��-=�� l�������0 ��  ��5 �ह ������� �� ��P� 
ह�4  	��5 �ह �� 7��,�� ���� )�� ह� ���� � 
.��� �� ��(� 	[ y��� 	� �2� �� �C�g�� 5� ह��� 
y��� ह�)� �� "��� �� ���� 234 (�), (Y) �� 
()) ��  -&/)�/ �)�)�,  	 �� �C = � �C = 	(��<� 
���� �� $�6��/� �� �ह	#	 ��/� ह#(4  

�q�� 	�� 	� �ह ���,� ���� ��/� �ह� ह� �� 
��� $� �� ��<�� $5)�4 ��=�� 	���� �� �#�� 
��V �(1� A� ��/q��� �� �� ��  	 ��/ ��  ��5 
�v� �<�8 ,��� ��ह/� ह#( �� Fह0�� ��� $� �� 
��<�� �� 7�v�/���� .� �� ���� H�, 	�C� �� .� 
�� ���� H� ����� �ह �� 	� ��)# ह�)�, �� 
 	�� -!&/� v� �,�� ��5)�,  	��  ���� �� �C = .� 
�ह3 �ह� )�� ह� �  	 �� .�PE �� �� � ��V 
��<घ��� ��4 �� ������ ��V �(1� �� �� X���  	 
h� $�JP/, ���� ��ह/� ह#( �� ��� $��� 
��<�� �� -!&/� v� ,��� ��  ��5 $� �%� 	� 
����Pi0 �� 5� �� ���CK ��� ��	�� $� ��ह� /� 
	�:�� �� ��	� �� ���� ��	� =��  ���  
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�>	 ���� �� 	(	, 	,�� ह�, F��� .�  	 
�� �� �Y 	�/� ह�4 �:,� ��� $��� ���#� �� 
-!&/� v� ,���5 >�0�� ह���� �/���� $� �� 
�	<�� ��� ह� �C�� ह�, F	�� 7��<�� �हC/ -�<� 
�� ���� )�� 	(��<�0 ��  ���E F	�� 5� ���R / 
y� ह� )�� ह�4  	��5 $� �� ���#� �� 	�� 
����� ���� ���ह54 $� /� 	��/� �� ��/ �� �ह� 
ह�, 	�� ��  	 ��/ �� ��N ,���5 �� �� ��� $� 
�� �ह� ह�, 	�� ��  	 ��/ �� ��N ,���5 �� �� 
��� $� �� ���#� $� 7�/C/ ���)�, �ह 	�� 
ह�)�, ��� �ह3 ह�)�, =�� =�� ���,�/�h( �� 
������� �ह3 ह�)�4 

	J�	 �>	 ��  ���� �� �� A��E��( �ह�� H�, F	�� 
$��� �R!X, �� ह�4 	J�	 �>	 �)�,  	�� ��8 
$�!V �ह3 ह�4 ��=�� ��� .� 	J�	 �>	 �)� H� 
��(���+ �̧ ��, � ��  ���0 ��, ������ �̧ �� 
�����  � A��E�0 �� �)��� ���/� �� �हC/ 
/>���,�ह H�4  	��5  	�� ���,�/ ����< हC$4 
����< ��  ���E �� )8 ह� ���, F��� 	J�	 �>	 
.C)/�� ���� �� ��G�� ��( �ह3 ह0)�4 F��� �ह�� 
�ह ह� �� $�  	 ���� �� 5>	� � �� � 	°����, 
$� �� ��.�) ��  	�H ��N ,�)� /� G�� ह�)� 
>�0�� $� �� ��.�) ��/�� .� Y��� �� �,��� 
ह�, 5>	� � ��.�) 	� /� �%� .� G�� ह�4 5>	� ¸ 
��.�) 	� ���������( -�(/ ह�, ��		� 	��� ��) 
������ ह�4 5>	� ¸ ��.�) ��  ह�H �� -)� H�N� 	� 
��/ $ ��5 /� ��	� �#ह� �� M�,� ����� �� ���� 
���� ���� ��/ ह� ��5)�4 5>	� ¸ ��.�) ��  ��) 
=�� =�� ��/ /� ��/� �ह3 ह�, =�� =�� ��/0 ��  
��5 �����0 �� 	���� YN� �� ��  �Y�� ��ह/� ह�, 
-������� l��ह�� ��/� ह�, ��� �� ��() ��/� ह� 
�� �q�� ��� �� ��() ��/� ह�4  	��5  	 ���� 
�� 5>	� � ��.�) �� �ह3 ,� /� -?=� ह�4 ��=�� 
��� �� � �)��ह ���0 �� 	J�	 �>	 ,��� ��  ��5 
/���� ह� ����� 5>	� � ��.�) ���0 �� �ह ��� 
�/ 	°���� �� �� ��8 l���H� �� ,�����4  	��5 
	J�	 �>	 5>	� ¸ ��.�) 	� ह� �� $� �� 
��.�) �� ,� ,���54 

3.00 P.M. 

��%( � ��  ����� �� $� .� ���������( ह�4 5� =�� 
	� ����'�% ��V ��<��� �� �y� ��%( � �� ह� ����� 
 		� ��8 	��<�� �ह3 ह�/� ह�4 ��%( � ��  ����� 
$� .� 	��� ���� $% �����> �>	�� �� �8 �N� 
ह0)�4 '���(	�� 	�� ��� हC$ ह�4 �1 ��Y/� ह�, �10 
�� ���� �ह3 $/� ह�4 	�� 	�� .� ��8 FV� �ह3, 
��8 	C���8  

 

�ह3 �� ��8 l»��H� �ह34  	��5 ��%( � ��  
����� �� ��&�� �(1� �� 	� �� �y� $'ह ���� 
��ह/� ह#( �� -)� ���� �� e	� ��8 $��,� �हC (�� /� 
/�� �ह��� ��  -(,� F	�� ������ ह��� ���ह5 �� 
�� "��� ��  �#�� ����, �� ��%( � �� ��1/� �Y/� 
ह0, F��� ����� ���ह54 

 	� 7��� 	� �� =��� ���� ��/� ह�, ��� �"/ 
���� ��/� ह� 	��� 7��E ��� ��5 ��"�#�� /� 
.�,  	��  ��, .� �"/ ���� हC$ ��� �[��� �ह3 
��/� ह�4 �ह �N� ह� �ह/� ह� �ह�( ��4 �q�� �1 
l��ह�� ह�/� �ह/� ह�4 �ह3 .� �����/ �� ,�, �(1� 
	� ���� $��� -�<���� /� ����/ ��/� �ह� 
����� ��8 	C���8 �ह3 ह�/� ह�4 � /� �ह ��� 
����� ��/� ह� � �ह� Y�/� �[��� ��/� ह�4  	��  
���� �� �y� ��8 	���X, ����� ह��� ���ह5 �� 
5� ��� -(�/� ��E�� ह� )�� ��	� 7��E �� /� /�� 
�ह��� ��  -(,� �"/ ��� �[��� �� ��1/� �Y�� 
���� l�!K �� /C�(/ �[��� ���ह54  	�� l���H� 
ह��� ���ह54 

5>	� � ¶#� ��  ���� �� �� �C = -�<� �ह3 
�ह�� ��ह#()� >�0�� 5>	� � ¶#� ��  ����� �� 
��%� �C = �� 7��<�� ��5 )5 ह� �� �हC/ G�� ह�4 
=�� F��)0 �� 7�D	�ह� ,��� �� ��5 30 ��Y y�5 
	� ����� 	��� 50 ��Y y��� �� ,� ह�4 �ह .� 
F	��  ��5 �ह/ ���� ह�4 ����� �� �C = F	�� 
�����( H� �� �����( .� $��� ��, �� 	(��<� ����  
,#� �� ,� ह�4 ��G�8 �� 	� 5>	� � ¶#� ह� ,�, 
����� �� 	� ह� ,�, �	��0 �� 	� ह� ,�4 ;�(��� 
��� �� 	� .� ���, ह� ,�, �Cz� X��� �ह3 
ह�...(l��<��)... $� F�¼K�h( �� �� ���� .� 
�����  Q�� 5>	� � ¶#� �)� ,� )�� H� ����� 
$� F�.�K�h( �� �G �� �0 �� 	�z/� हC5 F� 
���0 �� 5>	� � ¶#� ह� ,� )��4  	��  ��5 �� 
������ ��V �(1� �� �� $.�� l�K ���� ��ह/� 
ह#(4 ����� ������ ��V �(1� �� 	� �.� �.� �#=/� ह� 
�� $�Y� 	.� ���0 �� ह� ,�)� /� �%� �>	 
$5)� �ह�( 	� ���� F�	� ����,� ह� �� �C = �� 
���/� ह� ���	� �� <� �� l���H� �� �� 	�/� ह� 
�� ��	0 57��75�� ��� ��  ���� �� ���� ,�/� हC5 
$��� ���(  	 ��/ �� ������ ���� �� �����5( 
/���� ह�/� ह� �� �����h( �� ��)# ���� �� �� 
���q� ह�/� ह� F	 ���q� ��  ���E �8 ���N0 
y��0 �� ����,� ह�/� ह�4 F	��  ���E 	� �ह 	��� 
�� 	��� ��z 	���� ��  Q�� $/� ह� ��  	��  /�� 
��� F,�ह�E 7�/C/ ���� ��ह/� ह#(4 

,C)g�C� ��� @��(  	��  $<C������E �� 
����� ��� �� 1993 �� �#�� ह��� ���ह5 H� 12667.56 
���N �� H� �� �ह 1998 �� /���� ह� ����4 �ह .� 
�#��  
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$<������E �ह3 ह� ����4 ����� Y�� ह� )�� 
4.557.89 ���N4  	� /�ह 	� ��F��� �� �� 2461 
���N �� ����� H�4 �ह ����!q�/ हC84 5112 ���N 
y�� �� �#�� हC84 ������ ��� @��( �� 
$�<������E �� ����� 1625.79 ���N �� H�, 
�ह 2235 ���N �� ���� �#�� हC84 

a���d�" (�� �4���� %�> 0#�	���): $���  
/�� ��� �ह )5 ह�4 

�� ��घ	��: �� 	��@/ �� �ह� ह#(4  

�� 	�. 5. ��. �� ����� �2 �ह� H�4 	�. 5. ��. 
�� ����� �� .� �� ह���� �,5 )5 ह� �� �[��� ���� ह�4 
��(��� .�M�� �� � �� � 7���> �� H� 917.55 
���N �� H� �ह 2391 ���N �� �#�� हC$4 �����/ 
��%� ��� ��  ���gE Y�� �� 1749.77 ���N �� �R!� 
हC84 M	)� ���� �#M�) �� ह���� �� ���� H�, �ह 
����� )��, ���!q�/ हC$, 38.88 ���N Y�� ह� 
)54 ��, �� �ह ����/ �� �,�� )�� �� F	�� 
���� ���	 ��(��� �� �� ���� �� 285 ���N y�5 
Y�� हC54 -.� 80 ���N y�5 �� G��� ,�� �� >��� 
���� ह�  	 ����� �� /� �ह l���H� $� G�� ���4 
�� �%�#�YJ���( ��8 =�� ��� �ह3 ह� �� ���� 
�)���� ह�4 ह���0 ���N 	� Q�� �� ह� 	� 115.20 
ह��� ���� y��� �C � ������ ह� ��/� ह�4 e	� ह� 
5� 5� �P� �� -)� ��N �,5 ��5( /� ��/�� ह� 
��5()�4 $��� ��=�� ��� .� �/��� H� ���, �ह 50 
ह��� ���N ��  	 /�ह 	� ���!q�/ �����h( �� 
	����� <� �� ����,� हC8 H�. F	�� $� ,#� ���4 
�ह ����M�) ���� 	� ��� �ह3 ���)�, �!:� 
���q� ��  ��5 �� -�<���� ��q��,�� ह� F��� 
FV��,���D� ��<g��/ ह��� ���ह5 �� F��� 	�� 
,� ���� ��ह�54 �� /� �ह 	�� �� l���H� $� 
�ह3 ���)� /� /� ह���� %� 	�0 �� ���(� ह�/� ह� 
�ह�)� /H�  	� 7��� 	� ����0 y��� �� ��g,� ह�/� 
�ह�)�4 

5� ��/ �� �� �ह�� ��ह/� ह#( �� 5>	� � 
������� ��  (���>� Y�	 /[� 	� �� ��)�C� �� 
 (,[� 	J�� ��  ह� 1982 	� F���  7����� �ह3 हC5 ह�4 
-&� �H��0 �� 1986 /� ��  7����� ह� �C��  ह�4 
�����  � ,� 	J�� ��  5>	� � ������� ��  
7����� 1982 	� �ह3 हC5 ह�4 ������ ��V �(1� �� 	� 
���� $'ह ह� �� F���  	�H �v� &��� ���� ��54 

�� 5� ��/ �� �ह�� ��ह/� ह#( �� %� ��	 
��.�) 5� /�ह 	� �हC/ ��� ��.�) ह�, 5� �()� 
	��Y�  

 

 

 

 

	�z�� ���ह5, ��	�� �C = ���� Y���� /� �हC/ 
�C!6�� ह�/� ह�4  	��5 e	� �)/� ह� �� ��ह� �ह 
	�(	,0 ��  �1 .� ह0 �� �� ��8 .� �1 ह0, F��� 
��8 	��<������ F1� /� �.� ���/� ह� �ह3 ह�4 
�� 5� F,�ह�E ,��� ��ह/� ह#( �� 1994 �� 5� �1 
���� ��Y� H�, ��� ������� ��  5� $�%	� 	� 
�ह ���,� ���� )�� H� �� F	�� -���� �,�� 
��5)�, ������ �,�� ��5)�, >�0��  	�� �हC/ ��� 
�"/� �� H�4 1994 �� ���� �1 ��Y� H� �� /� 	� 
$� /� 5� ,��� �1 ��Y �C�� ह#(4 ��V �(1� �� 
�,�/� )54 ����ह� M	ह �� )5, ��,q��½ �� $ 
)54 ����� ह� �1 �� �ह� ���� ...(l��<��)... 

a���d�" (�� �4���� %�> 0#�	~��): %� ��(	 
������ 	�ह�, �ह $���  ��5 ह�4 

�� ��घ	��: ह� �1 �� �ह� ���� $/� �ह� �� �� 
$���  �1 �� �,Y�� �ह� ह#( �� ����� ������<�� 
ह�4 �����  	 ��  ��, �.� .� -(�/� F	�� ��W�P� 
�ह3 $�� ��  	 ����� �� >�� हC$4 ह���(�� 
F	�� ������ /� ��� )��, ����� ������ �(1� �� 
�� /�% 	� �ह �1 �ह3 $�� �� F	�� ������E 
�� �,�� )�� ह� �� ������ ,� �,�� )�� ह�4 /�� 	�� 
��, �ह ������ ����4 

 	� /�ह 	� �� .� �C = �1 ���� ��M�) �N� हC5 ह�4 
��ह� �ह 	�. ��. ��. �. ��  ������� �� ��Y�, ��ह� 
��V �(1� �� �� ��Y�, �� �� 5� �1 5>������� 
�� $ ��5 /� )���/ ह�4 ����� -(�/� ������E 
�.� G�� /�ह 	� ह� �ह3 ��/�4 /� �� ������ ��V 
�(1� �� 	� ��ह/� ह#( �� �� 	� �� 	(	, 	,��0 ��  
�1 �� $/� ह� F��� $� )(.��/��#��� ��4 �8 ��) 
�हC/ ������� �� %( 	� हC5 �ह/� ह�4 �8 ��)0 �� 	�H 
-�<���� ��) ,Cl���ह�� ��/� ह�, F��� 
��!>�� ���� ��/� ह�4 ���� /� 5� �1 e	� .� 
��Y� ह� �� 5� -�<���� �� l������ 	� �C = ��	0 �� 
��() ��4 �ह ��	� �ह3 ,��� ��  ���E ��/�� F	�� 
������ ���� )�� ह�, F	�� ,Cy�/� ���� ��  �� ���� 
5� �1 ��Y� H�4 ����� F	�� $� /� ��8 
���� �ह3 $��4 	�� .� F	�� .� ह� )�� ह�4 
��%( � ��  .� �C = �1 ��Y/� ह#( F� �10 �� -(�/� 
���� �.� .� G�� 7��� 	� $/� �ह3 ह�4 

 	��5 ������ ��V �(1� �� 	� ���� ����,� ह�, 
>�0�� �ह /� �हC/ 5%���5( -�<���� ह���� �ह� ह� 
�� -� /� ��V �(1� ह�, /� ��!6�/ y� 	�  	 
l���H� �� 	C<�� ����  �� 	� �� 	(	¡ 	,��0 ��  
�1 �� ह�,  
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F��� /�� �ह��� ��  -(,� -(�/� ������E ��  y� 
�� �ह �1 ,� �,�� ��5 /� ��� �R �� ह�)�4 

 /�� �ह�� ��  ��, �� �� �� ���)/ ��/� 
हC5, �� -��� ��/ 	��@/ ��/� ह#(4 

a���d�" (�� �4���� %�> 0#�	~��): ��. �	t	 
��� ��X� You have 26 minutes. Probably, you 

would like to leave some time to your 
colleagues. 

DR. BIPLAB DASGUPTA: Sir, 1 am quite 

sympathetic to the hon. Finance Minister 

because he has to find ail kinds of sources for 

augmenting his revenue. Expenditure is very 

difficult to cut. You cannot cut interest 

payments. Now, you cannot cut Defence 

expenditure. With regard to subsidies also, I 

would like to say that if you cut subsidies, it 

leads to all kinds of problems with production 

and capital expenditure. One should give an 

effort to raise revenue as much as possible. I 

am happy with one or two proposals of the 

Finance Minister. But, I have a feeling that he 

has not done enough. There are many other 

ways of collecting revenue. He has attended to 

some of them and on others, he has not. So, 

these are the issues which I would like to raise 

before you. I fully endorse the replacement of 

2/4 by 1 Id. I think, it is a very right and 

correct move. Service Tax, yes. I agree with 

Mr. Salve on that point that in Chapter 6, 

Clause 66(1) where you are charging 5% of 

the gross amount chaiged for service. The list 

which you have given under Clause 48 is quite 

elaborate but not exhaustive. For example, a 

question will inevitably come as to why when 

Chartered Accountants, Cost Accountants, 

Company Secretaries, Architects have to pay, 

why not doctors? Why are lawyers not there? 

If I also take into account my profession, 

professors, who are indulging in teaching 

through coaching classes, why should they 

also not be taken into account? 

What I am saying is, the idea is right.. You 

have gone up to a pointi But, I could not 

understand why there is a discrimination in 

favour of some professions against some other 

professions. There should be some reason for 

choosing some professions and not others. 

Otherwise, try to make it as equitable as 

possible. In some case there is undeclared 

income, as in the caes of doctors and those 

who indulge in taking coaching classes. 

Doctors do not give full details as to how 

many patients they have examined or 

consulted. Obviously, they should be taken 

into this list. 

I have one more serious question as to why 

rural wealth tax has not been imposed. It is 

right that a large majority of rural population 

would not be able to pay taxes. But, it is a very 

big country, with a population of about 100 

crores. There are about five crore rural-rich, 

who are rich enough to pay taxes. But, neither 

are they paying income tax, nor are they 

paying wealth tax. There had been a wealth 

tax. But, that has been withdrawn a few years 

back. Of course, it is very difficult to measure 

income. A committee had been appointed 

under the chairmanship of Prof. T.N. Raj 

many years ago to see whether agricultural 

income could be assessed. He had pointed out 

many difficulties in assessing agricultural 

income. In any case it is a State subject. But, 

wealth is a Central subject, which can be more 

easily measured, for example, you can find out 

who has got land; who has got a tractor, who 

has got a harvester. It should be made 

mandatory if anybody wants to buy a harvester 

or a tractor, he should declare his tax account 

number. You can find some of the assets, 

which are physically located, and can take 

them into account for assessing rural wealth 

tax. I would like to know why it has not been 

done. Has it not been done because the people, 

who will be affected by this, the rural-rich, are 

patrons of the ruling party? If you do the 

exercise and if you have the political will to 

tax people, who have been earning a lot of 

money since Green Revolution, who have 

benefited a lot from the Govemment in the 

form of subsidies and concessions, and not 

paying any tax, my own estimate is, about 

10,000 crores can be realised from this 

particular source alone. When, I raised this 

issue with some rural-rich, they say, "All right, 

if you impose rural wealth tax, what about 

urban land ceiling?" Why should urban land 

ceiling be reviewed? I think, it is wrong Of 

course, I do agree that there are many 

problems in urban land ceiling. The urban 

ceiling should stay, but at the same time rural 

wealth should be taxed. This is a very specific 

proposal, which, I think, should be taken into 

account. I remember, I raised this issue once  

with Mr. 
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Chidambaram. He said that the Parliament 

would not support it. What he meant was that 

the rural-rich, who have been a vote-bank, 

have been influencing our country, and a 

number of political parties, including the 

ruling party get a lot Of funds from them. So, 

maybe, that is the reason, why you do not 

want to tax the rural-rich. This is a point, 

which, I think, you should take into account. 

Another issue raised, was in regard to 

voluntary disclosure of income, introduced by 

Mr. Chidambaram. He claimed that something 

like Rs. 10,000 crores have been collected. 

And, according to your estimates it is slightly 

less than Rs. 10,000 crores. Anyway, whatever 

is, certainly black money cannot be measured 

like this. It is something like a tip of the 

•iceberg. We need a lot. more. Tnere have 

been many estimates of black money. If you 

take into account only the 'flow' per year, it is 

anything from 30,000 crores of rupees to 

1,00,000 crores of rupees. There are different 

estimates. So, what I am suggesting is, if you 

want to tap the black money, there are two 

ways one is, as was done by Mt. 

Chidambaram, and another is, you take police 

action. You create a panic among those who 

are evading taxss. Only then can you get more 

taxes, if that is not done, there is nothing to be 

happy aboui Rs. 10.000 crores of rupees, or 

9,000 crores of rupees, which you suggest. 

There is a lot of money, which has not been 

taxed. 

Similarly, I have a feeling that you have 

brought the VDIS in some other form. In 

chapter 4 - 1 have read this chapter 4 very 

clearly there is a scheme called the Samadhan 

Scheme. This chapter 4 is very similar to the 

VDIS. For example, it allows people to 

declare their income within four months from 

September to December, like it was done 

under the VDIS. It is the same thing. 

Secondly, it gives under Section 88 and 

Section 91 -immunity to those who make the 

declaration. And in the declaration they do not 

make any false statement. Now, tbe question 

is, whether there is any difference in principle 

between the VDIS which was introdured by 

Mr. Chidambarar! and this particular 

Samadhan Scheme? What is the difference 

between the two? Is it not the same thing? In 

effect, if this is so, it can be quite dangerous 

because those 

who are evading taxes know that every year 

this kind of a thing is going to come on a 

regular basis and they will be assessing their 

income and decide how much to dispose of on 

that basis. It is also quite unfair to ask the 

people who have been evading taxes for many 

years. If they had paid their taxes at that time 

they would have paid at a much higher rate. 

Now, you are giving them a short-cut to pay 

the same taxes much later at a very low rate of 

taxation. This also should be taken into 

account. 

Now, let us come to income tax. You have 

said, 'I do not want to change the rates.' 

Whatever rates were there before you will 

stick to them. My question is what is the 

rationale of this? There was a tendency with 

Mr. Chidambaram and it is there with you also 

to compare with East-Asia. You better not 

compare with East-Asia any more. Why 

should tax rates be compared with East-Asia? 

Why should excise duties and customs duties 

be compared? Forget about East-Asia now. 

Bast-Asia is itself in turmoil now. But, why do 

not you compare with Englatid and America? 

In England, America and most of the Western 

European countries the total tax revenue 

between 40 to 50 per cent and sometimes 

more is collected from tax on income, tax on 

profit and tax on assets. So, why should we 

bother about East-.Asia? If you want people to 

make sacrificss because of these sanctions and 

all that, all right, the poor people will be 

making sacrifices. But. what about the rich 

people? If you reduce the tax, what benefit 

will the country get out of this? Last year 

when Mr. Chidambarm raised this proposal he 

made a point, he said, "if we reduce the tax 

that will not necessarily reduce the proceeds 

because there will be better compliance". Now 

you have the figures. You see there are no 

better combines. In fact, had it not been for the 

VDIS, there would have been a severe trouble 

for the tax revenue. So, the whole argument, 

that lower taxes will put moral pressure on the 

people, that people who have no sense of 

morality will be more comphani with the tax 

rules, all that has been proved wrong by the so 

called dream Budget. What I am suggesting is 

this, why should we allow the rich to get away 

with high income? I agree with Mr. Salve that 

this 97.5 per cent which was there before is 

absurd and is madness. But that does not 
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mean that the higher rate would be 30 per 

cent. Why should the higher rate not be 50 per 

cent or why should it not be 40 per cent? Why 

should it not be made a forced compliance in 

terms of the legal machinery? If that is not 

done it would be unfortunate. I also find that 

some of the major recommendations by Mr. 

Nicholas Kaldor in the 1950's on taxes are 

gone, only capital gains remains. Wealth tax is 

truncated and remain only for the urban and 

for the rich. You have dispensed with the gift 

tax. And the expenditure tax you are not 

taking seriously. So, all the four major 

recommendations made by Mr. Nicholas 

Skander which were very seriously taken into 

account by the economists are not being 

implemented apart from the capital gains tax. I 

do not find any rationale for dispensing with 

the gift-tax. 

How is it going to benefit us? 

Now, coming to indirect taxes. The 

lowering of customs duties are linked with 

import liberalisation, the Export-Import 

Scheme which has been introduced. This 

lowering of customs duty has many serious 

economic consequences. One is that it leads to 

higher propensity to consume. In our country 

we require more savings. In our country, we 

should encourage more savings. Unless you 

have more domestic savings, there can be no 

investment. We cannot rely on foreign savings 

to help us. No country in the world had 

become industrialised with foreign savings. 

Therefore, we must encourage domestic 

savings. 

What is happening today? If we allow 

untested goods to come, if we allow luxury 

goods to come, if we make such luxury goods 

accessible to the peoppe, it is inevitable that 

consumption is going to go up. This is what js,. 

happening. People are only consuming. They, 

are not saving. This is because you are bringing 

in luxury goods for them to consume. This is 

one aspect. 

Another aspect is that it has led to all kinds 

of crises for the domestic producers. A large 

number of producers, particularly, in 

agriculture, who are making various kinds of 

goods, are now in difficulty because of the 

foreign competition. Many of them are being 

ruined because of the competition coming 

from outside. I am not going to elaborate on 

this. I 

would only suggest to you that you should not 

go by the East Asian model. The East Asian 

economies are in ruin now. You have to work 

out something which would help in protecting 

the Indian industry. You should not alllow 

import liberalisation, as it had been done 

earlier, when Dr. Manmohan Singh was the 

Finance Minister It resulted in disaster. We 

need to protect the domestic industry. This is 

what is being done by most of the successful 

countries. There is no country in the world 

which is not giving protection to the domestic 

industry. Therefore, let us not thinkg that 

import liberalisation is a good theory. 

As my collleague, Mr. Balanandan, would 

be speaking later on, I will not take much 

time. I will quickly put two-three questions. 

One question is about disinvestment. You 

have said that seventy-four per cent of the 

earning in pubic sector, would be given to the 

private sector. The remaining twenty-six per 

cent would remain with the public sector. 

What is the objective? There are two 

objectives here. One would be to improve the 

efficiency of the public sector. The other is to 

raise more revenue to bridge the fiscal deficit, 

the fiscal gap. These two are in contradiction 

with one another. For example, the companies 

which you sell, the public sector companies 

which you sell— if you want to improve the 

efficiency of the public sector — should be 

those which are making losses. These are the 

companies which are not going to get much 

demand in the market. They are not going to 

bring in revenue to bridge the deficit. There is 

a tendency we find in the reports of the 

Disinvestment Commission and all that to sell 

those companies which are doing well. This is 

at the cost of the efficiency of the public 

sector. You are trying to bridge the fiscal 

deficit at the cost of the efficiency of the 

public sector. I think it is very unfortunate. It 

will destory the public sector. 

Moreover, the very decision about this 

seventy-four per cent is controversial. I do not 

know whether you had consulted your alies. 

Certainly, the country has not been consulted. 

It is a very basic policy. There shoud be a 

proper assessment of the various 

consequences of this poicy. Sir, I will just 

quote a senior economist 
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who is known for his pro-market views. He is 

a highly respected economist, though he holds 

diametrically opposite views to mine. His 

name is Arnold Herberger. He says: 'Even 

people, as generally market-oriented as 

myself, are advising Governments to move 

carefully, to go slowly and to think about the 

prices they are getting and alternate terms, on 

which to achieve privatisation. Governments 

should, in particular, try to have a saleable 

asset before putting it for sale'. 

Many of these companies are being sold 

before they are ready for sale. The prices 

would only go to benefit the private sector. 

There is a lot of corruption in the market. 

Prices have been rigged by the buyers. All 

kinds of things are happening. This is an 

international experience. It is happening all 

over the world. Whenever privatisation takes 

place, a lot of people make money — mainly, 

Govemment servants; may be, some 

politicians — because they sell the public 

as.sets cheap. 

The question is: what safeguards are being 

proposed to ensure that such thiiikgs do not 

happen in the case of india? Apart from this, 

the question of principle is there. The question 

is whether it is right or legitimate for a 

Govemment to sell seventy-four per cent of 

the assets which have been built up over a 

long period of time and which has given us 

this industrial base which does not exist, for 

example, in Pakistan or Bangladesh. 

Lastly, I want to touch upon the question 

of sick industries. It is all right to say that you 

would close down the sick industries and have 

the VRS scheme. Has the Department done 

any arithmetic, has it worked out, as to how 

much money would be needed in regard to 

payment of VRS benefits to the employees of 

the sick companies which you want to close 

down, as you have mentioned in the Budget? 

What would be the financial implications 

of this? Even that exercise, I doubt, has been 

done by the Finance Minister. If the Finance 

Minister does it, it would be out of his 

Budget. It has not been done. So, what you are 

suggesting is absurd and impossible. 

Apart from that, it will destroy many 

companies. It will destroy the livelihood of 

many people. So, I very much ask of you to 

take into account the .implications and 
consequences of these very seriously. 

THE VICE-CHAIRMAN (SHRI 

TRILOKI NATH CHATURVEDI): I thought 

you were awindling up. 

DR. BIPLAB DASGUPTA: Yes, I have 

finished now. I will say just one thinkg. 

I also think that, maybe, you need to raise 

more revenue because of the folly you have 

committed by testing the bomb, making us 

more insecure. As a result, the arms race has 

started. There will be a huge diversion of the 

resources from development activities to 

defence activities. So, be ready to raise more 

revenue. There is also a severe risk of a high 

rate of inflation. Already inflation has started. 

It is now 8 per cent or something like that. 

Very soon it is likely to reach 10 per cent, a 

double-digit figure. So, this is a very serious 

situation we are facing now. The country's 

credit rating is very poor. There is not much 

of confidence in the Govemment. We are 

tagging our currency to a certain extent, not as 

far as the East-Asian countries have done, to 

international currencies with subjective 

speculation. That is another subject matter. 1 

do not want to go into its details now. I would 

very much like the Finance Minister to look 

into this. 

Thank you very much. 

THE VICE-CHAIRMAN (SHRI 

TRILOKI NATH CHATURVEDI): Shri K.K. 

Biria, 20 

minutes. 

SHRI KRISHNA KUMAR BIRLA: 

(Rajasthan): I may probably surpass that by 

two or three minutes, not more than that. 

Mr. Vice-Chairman, at the outset, I want to 

mention that I am grateful to my party for 

having given me this opportunity of speaking 

on the Finance (No. 2) Bill. 

Sir, I heard the Finance Minister when he 

presented the Budget. There were several new 

measures which he had introduced. I am 

happy that in his reply he was responsive. He 

accepted many suggestions that were made by 

Members of Parliament, business associations 

and various other organisations. I am glad that 

the Finance Minister showed an 

accommodative 
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attitude. I am also happy that he has imparted a 

look of Swadeshi to the Budget. As far as the 

Swadeshi industries, indigenous industries, are 

concemed, I fully endorse the view that they 

must receive the sympathy of the Govemment 

of India's. They must receive protection from 

the Government of India. The Finance Minister 

exuded confidence in all the speeches on 

budget that he made. Sir, in spite of that, there 

is a general atmosphere of depression and 

gloom in the country. The exports are not. 

picking up. The industries are not reviving. 

The stock exchanges are in a desolate state. 

The rupee has very much weakened and 

probably might go on weakening. The foreign 

exchange reserves are getting depleted. The 

inflation is rising. The economy is at present in 

a bad shape. The general fear is that the fiscal 

deficit will be much higher than what has been 

forecast by the Finance Minister. 

Sir, the question arises : what steps are 

required to be taken to revive the economy? I 

say that five objectives are to be achieved. At 

least efforts should be made to achieve them. 

Our agricultural production should rise by 5 

per cent. The industrial production should rise 

by 8 to 10 per cent. Efforts should be made to 

review the industries which are sick. The 

stock exchanges should flourish. The inflation 

should be controlled. 

Sir, I will offer some brief observations on 

these points. I know there is a shortage of 

time. 

As far as the agricultural production is 

concemed, we are dependent very-much on 

rains. The forec^t that we have got about the 

monsoon indicate that the agricultural 

production should rise by a minimum of 3.5 

per cent. If we are fortunate, it may rise by 5 

per cent. 

It the agricultural production is good, that 

would give a good boost to the industrial 

revival. Another thing which will give a big 

boost to the industrial revival — a good thing 

which the Finance Minister has done — is of 

having pcovided a plenty of funds for 

infrastructre like roads, ports and power 

generation. The only doubt in the minds of the 

people is whether this money will be actually 

spent or it will just be a theoretical exercise. 

A thing which has inspired the greatest 

confidence in the mind of the public, 

particularly the businessmen, is the Finance 

Minister's proposal for construction of two 

million houses in the country. That will 

undoubtedlly give a big boost as far as the 

industry's revival is concemed. I have 

however two fears. My first fear, however, is 

the formality that is required; the procedure 

involved might delay the construction and 

completion of these houses. My second fear is 

that at the end of the day, the Govemment 

may not find themselves in a position to 

release funds for construction and completion 

of these houses in this year. 

Now, I would say a few- words regarding 

the capital markets. The capital market is in 

doldrums. There are four main reasons for 

that. The imposition of sanctions, the 

declining value of the Rupee, heavy losses 

suffered by a large number of industries and 

Moondy's unjustifible manner in down 

grading India's sovereign ratings by two 

notches. This has created fear psychosis in the 

minds of the FIIs and had led the general 

public being apprehensive. 

However, Sir, if the industries revive, 

stock exchanges will improve. If industries 

revive and if the news goes around that the 

industries in India are doing well, that will 

attract foreign investment. This is very 

necessary so far as revival of industries is 

concemed. I hope the Finance Minister will 

kindly make genuine efforts in this direction 

so that the industries do revive. 

The loss to India as a result of sanctions 

will be enormous. Denial by the US of aid, aid 

from Japan, which we were expecting to be 

about one billion dollars, the World Bank 

funded projects, projects under consideration 

of both the World Bank and the Asian 

Development Bank all total to 5.6 billion 

dollars, it is an enormous amount. Side by 

side, Sir, I am happy that loans already 

approved by the World Bank and the Asian 

Development Bank totaling elven billion 

dollars will not be affected. But, we have to 

find alternate source of foreign exchange. 

Sir, it was a very wise move on the part of 

the Govemment of India to have appointed 

two 



281    The Finance (No. 2) [23 JULY, 1998]  Bill. 1998    282 

companies in the United States for lobbying 

purposes. From the media reports that we 

have received both the companies, are 

dynamic companies. We should direct them to 

try to convince the US Administration, the 

Congressmen and the Senators that the 

sanctions are just not going to affect India 

alone. They are also, to a large extent, going 

to hurt the United States. My information is 

that 85,000 people will be thrown out of 

employment in the United States as a result of 

these sanctions. The US businessmen owing 

to difficult terms that they may get from their 

own country's financial insitutions, may not 

be as competitive as their counterparts in other 

countries. The net result of that is that the 

businessmen in U.S. are trying to put pressure 

on the Administration to try to lift the 

sanctions as early as possible. 

Sir, regarding inflation much has been said 

by my collegue, Hon. Mr. Salve. I do not want 

to repeat what he has said. I know that the 

Finance Minister is very confident of 

containing inflation. I would request him to 

keep a strict watch over inflation. The rise in 

the prices of fruits and vegetables during the 

last two months all over the country, 

particularly, in Delhi, has led to a lot of 

hardship amongst the people and hardship got 

converted into irritation. Hence, as far as 

inflation is. concerned, I would request the 

Finance Minister to keep a strict watch. 

Sir, I come to an important point. The 

Finance Minister has.announced in his Budget 

speech that the Central Plan outlay for 1998-

99 is Rs. 1,05,000 crores. This itself is over 

Rs. 24,000 crores in excess of 1998-99. The 

expectation was that as a result of such a 

higher amount for the Central Plan outlay, it 

will give a super-ldck start to the economy 

and people felt that large governmental orders 

are around the comer. If we receive orders, the 

economy will improve. However, the 

estimates of the Plan outlay are based on 

assumptions which unfortunately have been 

unrealistically made. I will explain the 

position. This Rs. 1,05,000 crores of the 

Central Plan outlay is financed by two 

sources. One source is the budgetary support 

which the Finance Minister has promised in 

his Budget and that I would say is very 

generous. The amount has been 

increased from Rs. 33,629 crores to Rs. 

42,464 crores or an increase of Rs. 8,835 

crores. The real problem is that the Finance 

Minister has put under the heading of lEBR, 

public enterprises, etc., an amount of Rs. 

62,723 crores. In this amount, there is an 

astronomical hike of Rs. 15,319 crores ovet-

1997-98 figures, which was Rs. 47,404 crores. 

Now, Sir, I would like to mention that never 

in the last five years the target of resources in 

public enterprises has been achieved. So, to 

me it appears that it is impassible for public 

sector enterprises to generate resources, as has 

been targeted. If the Central Plan suffers, 

then, the revival of industries will be delayed 

to that extent. 

The only silver lining is when the Finance 

Minister said there were some hidden sources 

of revenue. Sir, I hope that he is correct in that 

statement. I know of a hidden source of 

revenue. The value of the rupee has declined. 

As a result, the value of imports will rise in 

rupee terms. If the value of import rises, then, 

our customs duty automatically rises. As far 

as the customs duty is concemed, there will be 

some increase in its critarian compared to 

what has been provided by the Finance 

Minister in his Budget speech. At any rate, 

my plea would be, let the Central Plan outlay 

not suffer. 

Sir, the capital market is in a shambles. I 

have already offered a few comments on that I 

would certainly like to compliment the 

Finance Minister on the proposal of 

introducing the buy-back scheme of shares. 

Now, here I would like to make one 

suggestion and I sincerely hope that the 

Finance Minister will very kindly keep a 

flexible mind as he has kept all along and will 

listen to this suggestion. Sir, this suggestion is 

as follows. 

The Companies Act permits the buy-back 

scheme for extinguishment only. Now, this is 

rather disconcerting. Both extinguishment and 

reissuance should really be put together. That 

should have been accepted by the Finance 

Minister. There was a working group which 

was appointed by the Govemment of India 

and they submitted their report some time in 

1997; they approved both the steps in buy-

back. It means extinguishment and re-

issuance. I hope the matter will receive the 

attention of the Finance Minister. I would also 

like to say that 
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in several countries, buy back is treated as a 

kind of treasury function. That would mean 

that a company which buys back its own 

shares is allowed to enjoy the voting rights of 

those shares. Even where this is not so, in 

most of those countries where the buy-back 

scheme is effective, they have permitted both 

extinguishment and re-issuance. 1 hope that 

the matter will receive the attention of the 

Finance Minister. 

Sir, for improvement in the economy, the 

GDP should rise by 7-8 per cent; this is 

possible only if the savings rise to 30 per cent. 

And these savings are possible only if there is 

money in the hands of the public. In the 

current Budget, the minimum taxable limit has 

been increased from Rs. 40,000 to Rs. 50,000 

and the Standard Deduction for salaries up to 

Rs. One lakh has been increased from Rs. 

20,000 to Rs. 25,000. This is very inadequate. 

I am afraid this will not lead to the savings of 

30 per cent which should be really targeted. 

Some brief comments regarding the 

foreign exchange reserves. Just prior to the 

nuclear explosion, or the 9th of May, our 

foreign exchange reserves stood at 29.19 

billion dollars. In less than two months, they 

fell by two billion dollars and on the 3rd of 

July, the figure was 27.07 billion dollans. This 

is how a matter does not concern the 

Govemment alone. I think this is a matter 

which concerns the entire country and I would 

say that the entire country has to face this 

situation boldly and courageously. While on 

this subject, I would like to mention that the 

Resurgent India Bonds which have been 

issued by the State Bank of India for NRIs and 

the Millennium Bonds offered by the UTI to 

NRIs - I am sure, will provide some relief. 

Our exports are very poor. In the month of 

May, the exports were particularly poor. I 

would plead with the Finance Minister, let 

him evolve some scheme of incentives in 

consultation with the Commerce Ministry so 

that as far as the exports are concemed, they 

may improve. 

The Finance Minister, in his Budget 

speech, has proposed the deletion of selctions 

10(22) and 10(22A). These are regarding 

medical and 

educational societies. I would say that the 

deletion has caused a great hardship now. 

These sections gave complete tax free income 

to the medical and educational societies. The 

deletion has caused great hardships. 

Numerous representations have been made to 

the Finance Minister. I am aware that he has 

made some relaxation. But such societies have 

still got to seek exemptions. Bigger societies 

with more than Rs. one crore of income will 

still have to seek exemption under section 11 

of the Income-Tax Act. Section 11 (5) of the 

Income-Tax Act provides that a society can 

get exemption only in case its investments are 

in public sector companies. My submission to 

the Finance Minister will be that when the 

Govemment are trying to encourage the 

private sector, why should there be such a 

discrimination that the funds cannot be 

invested in the private sector, even in blue-

chip companies in the private sector? These 

societies are all established by people in the 

private sector. They do not get any support 

from the Govemment. They are on their own. 

They are self-sufficient on their own income, 

owing to their own resources or owing to the 

backing of some corpwrate house. So, why 

should there be a discrimination against them? 

Sir, why are these societies self-sufficient 
today? The reason is that they have invested in 
blue chips companies during the last so many 
years. They got good results from these 
investments. One advantage of investing 
money in these companies is that they get high 
amount of divident from these investments. 
Another advantage is that the price of the 
shares goes on increasing. I am not referring 
to the present situation in the market. But 
normally, the prices of shares are good. The 
value of the shares of the blue chip companies 
goes on increasing and this has been a matter 
of great relief as far as these societies are 
concemed. So, I plead with the Finance 
Minister that he should re-examine the whole 
matter. Either the sections which have been 
deleted should again be brought back of 
section 11(5) of the Act should be properly 
amended. 

Sir, notes of two mpees and five mpeess 

have become unusable. I hope something will 

be done by the Finance Minister about that. 
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With the inflation going on, five hundred 

rupee notes have become necessity. They are, 

however, not available anywhere in the 

market. This is causing a great hardship to the 

businesss community. I plead with the 

Finance Minister that as far as Rs. 500 notes 

are concemed, they should be printed in 

sufficient numbers by the Govemment so that 

they are available to the people. 

The Budget is a continual exercise. I hope 

the matters which have been raised here will 

be taken care of by the Finance Minister. 

Although I know that the Finance Bill has 

already been approved by the Lok Sabha as 

said, budget is a continual exercise. Hence as 

mentioned I hope the points which have been 

raised here by the hon. Members and which 

might be raised by other Members, will 

receive due consideration at the hands of the 

Finance Minister. 

Thank you. 

SHRI C. RAMACHANDRAIAH (Andhra 

Pradesh): Sir, thank you for giving me this 

opportunity to make some suggestions on the 

Finance Bill. Sir, I would like to join Mr. 

Gupta in his sympathy towards the Finance 

Minister. The targets which the hon. Finance 

Minister have fixed, seem to be rather 

unrealistic in the existing scenario. It is going 

to be a stupendous task for him to achieve 

these targets. Considering the facts that were 

available for the past couple of years and 

considering the situation that is prevailing 

now, that is, sluggish economy, low imports, 

the weakened rupee and the more important 

one, the political instability, if all these factors 

are put together, then the task of the Finance 

Minister is going to be stupendous. 1 wish 

that the Finance Minister had the necessary 

political will to do all this. I pray to the 

Almighty that the Minister should have a 

congenial atmosphere to achieve these targets. 

He has said that the growth rate will be 6.5 

per cent and the Government will be in a 

position to contain inflation and bring it down 

to 6.5 per cent. The rate of inflation that is 

prevailing today is somewhere 7.5 percent and 

unless the Govemment is capable of 

mobilising the resources that will cater to the 

developmental needs, these targets are 

difficult to be achieved. When you see the 

past figures of resource mobilisation, you will 

find that last 

year, in the case of direct taxes, they had 

predicted that they were going to get Rs. 

45,000 crores. However, they were able to 

mobilise only Rs. 38,000 crores. In the case of 

Customs out of Rs. 52550 crores, they could 

mobilise only Rs. 40,000 crores to Rs. 42,000 

crores. In the case of excise, the Budgeted 

figure was Rs. 51915 crores and they could 

mobilise only Rs. 47782 crores. What I am 

trying to say is that the reality has to be taken 

into consideration while /ixing the targets. It is 

usual—I have been seeing the speeches of five 

or six Finance Ministers routinely they say 

they will control the expenditure, they will 

mobilise the resources to the maximum 

extent. Sir, to what extent, is that possible? 

See the major portion of the Govemment 

expenditure is non-plan expenditure. You 

cannot reduce the Plan expenditure. You can 

keep non-Plan expenditure only; 69 to 70 per 

cent of the non-Plan expenditure consists of 

interest payments, defence and major 

subsidies. Can the Government reduce the 

interest payments in the existing scenario? 

After the Moody's ratings, it is not satisfactory 

for the Indian economy. But a message has 

been sent that our economy is in doldmms. 

Are we capable of achieving 5,000 crores 

through disinvestment as you have been 

contemplating? How you are planning to 

reduce the fiscal deficit? The cost of 

borrowing in the next couple of years, in my 

opinion, will be very high. Can you reduce the 

defence expenditure, especially after the 

Pokhran explosions and the Government's 

commitment to keep the nation self-sufficient 

in defence needs? It is very difficult to touch 

subsidies. Where are you going to cut down 

the expenditure? How are you going to 

achieve this? 

Sir, capital market is very gloomy, and you 

are about to strangulate the NRIs. Fortunately, 

you have reversed the non-resident policy, 

otherwise, you should have made all NRIs as 

non-residents. It is a very fortunate thing that 

the Finance Minister has rolled back his 

decision. There are certain anomalies which I 

want to bring to the notice of the Minister. If a 

capital gain with the transfer of a capital asset 

by a foreign institutional investor is to be 

exempted from capital gains tax, why do you 

drop the NRIs? We are actually in need of 

foreign funds. Whether the foreign funds are 

coming from Flls or NRIs, what difference 
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does it make to our couuntry or to our 

economy? Why can't we extend the same logic 

to NRIs also? Sir, capital market has to be 

given impetus. The Govemment should reduce 

the demand on the capital market. He should 

make more funds available to the capital 

marker. The figures show that for the past 

seven years, after the announcement of 

liberalisation, the Govemment has given 

approvals for 1,60,255 crores out of which the 

inflow is only 36,400' crores. There are 

approvals for 52 per cent of the proposals. The 

actual inflow is only 22 per cent. What are the 

reasons? While the approvals were given for 

1.6 crores, the inflow is 36,000 only. Sir, I am 

not accusing or trying to criticise a particular 

person or a particular Govemment. The 

Govemment should have an introspection first; 

otherwise, it is very difficult to achieve these 

targets. So, he should give more importance to 

the capital market. The capital market is in a 

very baa shape, especially after the Pokhran 

tests. He' may try to undermine the impact of 

the sanctions. The United States might have 

given the flexibility to the President of the 

United States not for mercy towards India. I 

feel it is just to salvage the sagging image of 

Pakistan's economy, or to remove it from out 

of the doldmm; they have to help it. It should 

not be taken for granted that they are 

favourable to our country. But we can say that 

our nation is united. We can withstand that. 

That is there. Everybody will contribute to that 

concept. Everybody is patriotic. Everybody has 

got national fervour. But what about the 

economy? 

Now I come to insurance sector. We have 

thrown open our entire economy to market 

forces. We have allowed foreign investment in 

banking sector. Why should there be any 

hesitation in allowing foreign companies to 

enter into our insurance sector? Who does not 

have infrastructure? Who does not have 

resources or technology? Afterall the intention 

of the Govemment is to provide good service 

to customers. Why should there be any 

hesitation? Foreign equity of very popular 

companies like the Infotech, Satyam 

Computers and the Housing Development 

Finance Corporation has crossed 30 per cent. 

Still they are Indian companies. I appeal to the 

Finance Minister to have a positive look at it 

so that the industry can be developed, so that 

the service can be rendered efficiently. 

So far as banking sector is concemed, 17 

per cenit of the assets are non-performing 

assets. Somewhere in 1991 a suggestion was 

made for creation of Asset Reconstmction 

Corporation. In fact, this idea was conceived 

in this country' But it is being practiced in 

other cbuntnes, whereas it is still under 

consideration in our country.  What are the 

disadvantages of this concept? A lot of private 

companies are coming forward. Let this risk 

be tranferred to private companies which, are 

prepared to take this risk. One company has 

got 60 per cent realizable assets. Let them 

transfer these 60 per cent realizable assets to a 

company which is prepared to take this risk. It 

will be the problem of that company to 

recover that amount. Whether it recovers 40 

per cent or 60 per cent or 80 per cent. There is 

one argument which has been made. The 

bankers, who are responsible for granting 

these advances, should alone be made 

accountable. You can still make them 

accountable. If there is any ulterior motive or 

any fraud or any corruption is involved in 

granting such loans without security or 

without assessing proper viability, you can 

still hold them responsible. That does not 

preclude that this concept should not be 

considered. 

Sir, the second report of the Banking 

Commission has come. The first report was 

given in 1991. The second report was given 

this year. My question is: What is the action 

taken by the Government on the 

recommendations of the first report. Except 

making some adjustments nothing has been 

done. What are the steps that have been taken 

to restructure the banking sector? The Finance 

Minister very eloquently mentioned about the 

revival of sick units. He said in this august 

House that no new industry will be allowed to 

grow on the ruins of the old industry. I fully 

appreciate his spirit. But what are the 

specifics? What mechanism is he going to 

devise? How is he going to do it? The Finance 

Minister has said a lot of things but without 

specifics. Unless a mechanism is devised and 

perfected, it is very difficult to revive the sick 

units. That is the need of the hour in our 

country. 
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There is one more aspect of cost overrun. 

It is a universal fact that throughout the 

country in every State not even 5 per cent of 

the projects which were conceived have been 

completed without cost overrun. 

4.00 P.M. 

Then, time overrun always leads to cost 

overrun. The Finance Minister had assured the 

House that in future this cost overrun would 

be avoided. What is the mechanism? It is not 

only the Central Govemment which executes 

projects but State Govetnments also do so. 

What is the mechanism? What is the 

mechincry by which you are going to devise 

it? Are you going to advise the State 

Governments as well? The Finance Minister 

has to be very specific about this.s 

Sir, I want to say something regarding tax 

provisions. The Finance Minister was 

considerate in abolishing the gift tax. But it 

will lead to a lot of black money. I am 

cautioning the Finance Minister that this is one 

of the devices being practised by tax 

consultants to convert black money into white 

money. I request the Finance Minister to think 

once more about it. Whatever loopholes are 

there which help in converting blackmoney 

into white money by evading tax have to be 

plugged. This is one of the advices I want to 

give him. With regard to service tax, the 

earlier speakers also have talked on the 

subject. You have taxed the services rendered 

by chartered accountants and tax experts. A 

similar service is being rendered by advocates 

as well. But advocates have been left out. 

Virtually, it will divert the clientle of chartered 

accountants. 

Sir, with regard to the 'samadhan' Scheme, 

my esteemed colleague has already mentioned 

about this. The persoo. who has paid tax 

regularly and who has made an appeal, will 

not be eligible to get benefits under the 

scheme. It is a total discrimination. This has to 

be looked into. The second aspect is that the 

Govemment has given a lot of relief with 

regard to interest and penalty under the 

Voluntary Ehsclosure Scheme. But under the 

Samadhan scheme, if the tax arrears consist of 

only penalty and interest, the persons are 

liable to pay SO per cent to get eligibility 

under this whereas if the tax arrears are real 

tax, they can pay only 35 per cent and then 

appeal under this scheme. 

Look at the discrimination. When the 

Govemment was very considerate with regard 

to waiver of penalty and interest, the same 

philosophy has not been adopted under the 

scheme. This is a very big anomaly. 

Sir, then, I want to bring to the notice of 

this Finance Minister certain things regarding 

Planning Commission. We have announced 

the constitution of the Eleventh Finance 

Commission. But till now a full-fledged 

Planning Commission has not been 

constituted. Generally, States' plans are 

worked out before the aimouncement of 

Budgets by the respective State Governments. 

But now the States have already presented 

their Budgets, but the plans have not been 

worked out and the Chief Ministers of all the 

States have to sit with the Deputy Chairman of 

the Planning Commission to ascertain the total 

outlay for their States. Unless the total outlay 

is ascertained, they cannot make sectoral 

allocation. I don't know the reason why the 

Planning Commission has not been 

constituted. The Ninth Plan is yet to be 

redrafted. We are in the second year of the 

Ninth Plan. The Govemment may have other 

urgent work but it cannot ignore the economy 

of the States. 

Sir, whether the Central Govemment has 

got problems or not, the State Governments 

have to run. It is very unfortunate that till 

today the Government is not even thinking of 

properly constituting the planning 

Commission. Sir, I still pray to the Almighty 

to bless the Finance Minister and to provide 

him the political will to get the congenial 

atmosphere so that he can achieve the targets. 

The country would benefit a lot from that. 

With these words, I conclude. Sir. 

DR. GOPALRAO VITHALRAO PATIL 

(Maharashtra): Mr. Vice-Chairman, Sir, I 

thank you very much for giving me an 

opportunity to speak on the Finance Bill. Sir, I 

am not an expert in economics, being a 

medical doctor, but I am a student of 

economics. I am just learning economics. 

When I see the situation, I fee that it is very 

hopeful. The dust raised by the Pokharan 

mushroom clouds is settling down and a 

clearer vision is emerging. Sir, the political 

conditions in India as well as in the 

international scene are changing and a hopeful 

scenario is emerging. For example, the 



291    The Finance (No. 2) RAJYA SABHA] Bill, 1998    292 

American Administration has minimised the 

severity of sanctions-. The Senate has taken 

some actions and it has given a waiver 

authority to its President. They have already 

exempted the-agricultural products from the 

sanctions. The truth is coming out. Pakistan 

has benefited from this thing and it has 

purchased millions and millions of worth 

wheat within a few hour of waiver of these 

sanctions. Almost one billion worth wheat has 

been purchased by Pakistan. Therefore, what I 

want to say is that the situation is changing and 

even in our own country, the political situation 

is changing. The Govemment is very firm and 

stable and it will take efficient decisions to 

pursue its National Agenda. For the progress 

of an economy, a proper atmosphere is 

required. I thank the God which has been kind 

to India because the monsoon is very, very 

excellent this year. According to the Press 

reports, the rain is very good throughout the 

country. The farmers are very happy and this 

has given som good hope to traders, 

industrialists and others. Therefore, I believe 

the Finance Minister himself will also be very 

happy because whatever good Budgert you 

present, the ultimate aim is more important. 

For example, we described the last year's 

Budget as a 'dream Budget'. They called it a 

very good Budget, but at the end, what did we 

see? We saw that it was not able to achieve the 

targets fixed by the Finance Minister. There 

was a failure to achieve the GDP growth rate 

and the general economic growth rate. It was a 

strange thing to find that there was a shortfall 

of Rs. 14,000 crores of tax realisation. This is 

very strange. Even the best of things can fail. 

Therefore, I compliment the Finance Minister 

because he has presented a very pragmatic 

Budget which reflects the continuity of the 

Economic Policy followed since 1991. There 

is some liberalisation. At the same time, there 

is seme emphasis on our own swadeshi 

concept in the sense the Budget has given 

more prominence to the agriculture sector. We 

have increased the provisions by 56 per cent 

The allocation for education has also been 

increased. We have seen the interest of the 

small sector also. So, we already have a 

pragmatic Budget. The important thing is the 

implementation of the Budget proposals. 

Therefore, 1 would suggest in general that if 

implemented, this Budget could be better than 

any other Budget of previous years. For 

example, if we realise the tax proposals, then 

we may not find any difficulty in mobilising 

the resources. Therefore, the implementation 

factor is very important. 

Some discipline and a sense of urgency, a 

sense of patriotism should be inculcated in the 

whole staff members of the departments 

because the country is facing a real economic 

diaster. Therefore, they should work with a 

sense of patriotism. I learnt that some of the 

staff organisations were going on strike. 1 

learnt from the Press and also some of my 

friends told me about this. I would suggest to 

the Finance Minister that he should take up the 

demands of the Inspectors and other staff to 

give them some pay parity in the Fifth Pay 

Commission Pay Scales Inspectors were 

struggling for Rs. 1640 pay scale earlier. Now 

it is Rs. 5,500. Now, they want that it should 

be Rs. 6,500. you should see that demand and 

there should be some parity so that they will 

work in such a way that our objectives are 

achieved. 

The second thing is, as I said, we undertake 

so many projects. In this regard what I would 

suggest is that there should be better 

coordination in various departments of the 

Government. For example, the Finance 

Ministry, the Commerce Ministry and the 

External Affairs Ministry should have 

coordination to promote exports, to promote 

growth and they should promote realisation of 

taxes. We launched so many schemes. Just 

now a mention was made about construction 

of twenty lakh housing units. It is a very big 

scheme. 

Sir, in South Africa, they have taken up 

only one million housing units. What is the 

difference between South Africa and 

India?The President of South Africa, Mr. 

Nelson Mandela, himself monitors projects 

every day. He comes to his office almost at 

seven o'clock and afterwards, he greets his 

Secretary and then come officials. Every day, 

the first question he asks is, what happened to 

this project? On a national level they are 

monitoring these projects. Similarly, we were 

also talking of this here. Just now the previous 

speaker talked about cost over-nms, time over-

runs and so on. 
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We are having very big projects but, still, we 

are not able to monitor them. During the 

Question Hour, I was very much pleased to 

learn from our Railway Minister that he is 

monitoring as to why certain trains get 

delayed. If, in the same way, we decide to 

monitor projects then we will know the 

progress. Therefore, there will be 

accountability of the officers. We can give 

some incentives also when the project is 

completed in time because there is either 

delay in the supply of money or something or 

the other. Therefore, I have given this 

example of housing project. 

There is another thing. These housing 

projects are continuing for years together but 

when we go in the villages. We have not seen 

many new houses. Reports say that in one 

village a hundred houses are being 

constructed. When we go there, we do not see 

those houses. This also is happening. Money 

is spent but the things are not being done. 

Therefore, whether it is housing projects or it 

is one million wells project or any other 

project, what I want to exphasise is that if 

there is coordination and proper 

implementation with proper accountability, 

whatever proposals we have made in our 

Budget, we may be able to achieve them 

The other thing is that we have to create a 

proper environment and we have to build up 

confidence and a better sentiment in the 

market. As I said, I am a student of 

economics. Student means learning. I do not 

understand how when a company is losing on 

the profits, share a are booming! 

Sir, yesterday I was reading that the shares 

of a company increased by 800 per cent and 

earlier this company was losing. So. what is 

this economy? Now, we are saying that the 

rupee is just falling. Our economists are 

saying that there is no reason as to why the 

rupee should fall, because our basic economic 

condition is favourable. We have not taken a 

large amount of loan. We are in a position to 

pay back whatever debt we have taken. Our 

balance of payments position is good. Our 

foreign reserves are quite good. Still the rupee 

is falling. They say that this is because of 

sentiments. The real economic criterion for the 

fall of rupee is not there. Still the rupee is 

falling. This something which we cannot 

understand. So, I think all these things are 

relative. Now there is some good thing which 

is happening. The sentiment is improving and 

the rupee is stabilising. A beginning is made in 

which the economy is going to progress. 

Definitely there is a price rise and inflation is 

incre-asing. The Finance Minister himself said 

that 66 per cent of this inflation is because of 

two or three items, namely, vegetables, fruits, 

etc. This is a temporary shortage because of 

some seasonal factors. So, this can be 

criticised. This should be accepted. But, we 

should have a rational thinking that when 

supply improves the prices, at least of 

vegetables, will settle down. We have got 

enough foodgrains in our godowns. There is 

enough indication that there will be increased 

food production. Rice production has already 

crossed about 100 million tonnes. Therefore, 

there is no scare. The most important factor for 

the growth of the economy is the agricultural 

production. Last year's shortfall in GDP 

growth was due to lesser production of 

foodgrains. We had a total foodgrain 

production of 194 million tonnes which was 

short by four million tonnes. This was the 

reason for a shortfall in our GDP growth last 

year. Some cynics have pointed out, some of 

our critics have pointed out that we may not be 

able to achieve our targeted growth of seven 

per cent of the GDP and many other targets. I 

think that might not be correct. We may 

achieve our targets. The only thing which I 

want to emphasise in my Speech is that if we 

really want to achieve our targets we should 

lay more emphasis on impelmentation, 

accountability, etc. With regard to tax 

proposals, I would like to say that the Income 

Tax limit has been raised from Rs. 40,000 to 

Rs., 50,000. He has given many concessions to 

the peopled For example, there was a criticism 

of Import Duty as to why it was eight percent. 

He has justified it and stated that because of 

Excise Duty and Sales Tax which prevail in 

our coimtiy our own goods do not have a level 

playing field. They have to pay more as 

compared to the imports.That is why the 

Import Duty was imposed. But, when there 

was a criticism that it was more, he brought it 

down to eight per cent. Similarly, he has given 

many concessions wherever there was any 

criticism. He has already stated in his 
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last speech that whenever there is any cirticism 

and some right things are brought to the notice 

of the Finance Minister, he, as a democrate, 

has taken into consideration the sentiments of 

the Opposition, the sentiments of the public, 

and in-the Interest of the public, he has 

reduced some taxes even at the cost of a 

revenue loss of Rs. 264 crores. So, I really 

compliment the Finance Minister and wish him 

all the best. Thank you. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): Shri Sanatan Bisi. 

You have fourteen minutes. I think, there are 

two participants. 

SHRI SANATAN BISI (Orissa): First of all, 

I am very happy to note that the broad approach 

in the Finance Bill represent the continuation of 

tax reforms initiated by the previous 

Govemment. As you know, the United Front 

Govemment was trying to broad-base the tax 

stmcture and make tax administration stricter to 

enforce compliance. Furthermore, I would say, 

the presence of black money is quite alarming. 

There was a study made by the National 

Institute of Public Finance and Policy in 1983-

84 which estimated undisclosed money 

between Rs. 31,581 crores and Rs. 36,786 

crores. The Voluntary Disclosure of Income 

Scheme, 1997, came into force on 1st July, 

1997 and lasted till 31st-Dccember, 1997. The 

total number of declarants who availed the 

benefit of the Scheme was 4,75,798. The total 

amount of tax collected, including interest, was, 

Rs. 9,583.83 crores. The total amount of 

undisclosed income declared under the Scheme 

was Rs. 33,339.30 crores. Sir, what I would 

like to submit is, yet, there is a question-mark 

on unearthing the undisclosed money. To my 

mind, provisions regarding compulsory 

maintenance and audit of accounts, restrictions 

on cash transactions, presumptive purchase of 

properties and provisions regarding penalties 

and prosecution for punishing tax defaulters as 

per the Income Tax Act, 1961, are not enough. 

The political will is essential. I do not know 

whether it is possible in a coalition 

Govemment. We are quite aware of the signals 

that are given by the coalition partners 

regarding seizure, searches and cases involving 

those who have indulged in mischief and . 

malpractices. I need an assurance from the hon. 

Minister in this regard. Further, I want to know 

from the enforcement agency why they are 

unable to unearth the black money from the 

holders. What are the difficulties? Let us 

know. The House should be aware of it. As per 

D.O. Letter No. 189/14/96-ITAI., dated 2nd 

December, 1997, our former Finance Minister 

had written to me that the creation of CIT 

administration office at Sambhalpur has been 

decided, but the same has not been 

implemented. I want to know from the hon. 

Finance Minister the reasons for not 

implementing the promise. I belong to 

Sambhalpur. I demand early implementation 

of the promise made by the former Finance 

Minister. To consider the backwardness of 

taluk instead of district for giving a tax 

holiday, a Committee was constituted and the 

Committee has submitted its report. I want to 

know as to what action has been taken so far. 

This is regarding Unstarred Question Number 

1087, dated 4th March, 1997. We have to see 

the scheme Kar-Vivad Samadhan as 

mentioned in Chapter 4. Let us see what good 

things are coming. Further, I would like to say 

that we are not able to achieve the targets set 

for collection of direct and indirect taxes. In 

the year 1997-98, against the Budget Estimate 

of Rs. 45,710 crores, the actual collection was 

Rs. 38,561 crores. With regard to customs 

duty, against the target of Rs. 52,550 crores, 

the actual collection was Rs. 40,240 crores. 

Similarly, in excise duty, against the Budget 

Estimate of Rs. 51,915 crores, the actual 

collection was Rs. 47,782 crores. So, I would 

like to know from the hon. Finance Minister 

the reasons for not achieving the targets and 

resource mobilisation. I am very happy that the 

Govemment is going to constitute the National 

Sports Council and the National Cultural 

Fund. 

Then, I would Iik6 to know whether there 

is any proposal to give additional allocations 

to individual States over what was 

recommended by the Tenth Finance 

Commission, as it is in the case of Orissa, 

which is economically backward? Thank you, 

Sir, for giving me an opportunity. 

SHRI R.K. KUMAR (Tamil Nadu): Sir, in 

the last two years, the recommendations made 

by the Standing Committee of Finance were 

not accepted by the then Finance Minister, 
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though many roll-backs and many 

amendments were brought by the 

Govemment. So, I would like to thank the 

hon. Finance Minister that this year he has 

been receptive to some of the suggestions 

given by me as well as the Standing 

Committee on Finance, like the deletion of the 

substitution of the value determined by the 

State Governments for registration purposes 

for computing capital gains and also the 

anomaly in regard to status of not ordinarily 

resident, etc. 

Then, in the whole of India only our party 

had asked the Finance Minister to give tax 

benefits to such units which are giving 

additional employment. In these days of 

computerisation and modernisation, the 

employment potential is dwindling. So, I 

thank the hon. Finance Minister for giving that 

incentive. 

Now, I would briefly deal with one or two 

things. One is regarding the Two-out-of-six 

Scheme, instead of One-out-of-four Scheme. 

Last year, I am speaking from my personal 

knowledge, in Chennai under One-out-of-six 

Scheme 77,000 declarations were filed. Out of 

them only 13,000 people were found to be 

liable to pay taxes. And a total of about Rs. 75 

lakhs were collected. I would request the 

Finance Minister to find out as to how many 

crores were spent to popularise the scheme. Is 

it really widening the tax base? 

Then, inclusion of credit card holders and 

members of clubs, in my humble opinion, is 

not going to help at all. No bank, no credit 

card company, worth its name, issues a credit 

card without an income-tax number. So, they 

are already tax-payers. This criterion is not 

going to widen the tax base. Similarly, why 

should anybody declare that he is a member of 

a club? You simply write letters to clubs, and 

they will give the list of their members. I do 

not understand why these two criteria have 

been added. These are not going to make 

much difference as far as widening of tax base 

is concemed. 

Then, on page 18 of the Finance Bill there 

is a printing mistake. Page 18, Une 35, instead 

of saying, "The manner in which the 

Permanent Account Number..." It says "irmer 

in which...." Obviously, it may be a 

typographical mistake. I do not know whether 

the Finance Minister 

can move an amendment right now or later. 

But, this is a mistake and I have brought it to 

his notice. 

As stated earlier, in the reports of the 

Consultative Committee as well as the 

Standing Committee, the qualification for 

membership of Income-tax Appellate Tribunal 

was - Legal Service, Grade I, or 

Commissioners of Income Tax, or CAs with 

ten years practice, or lawyers with 10 years 

service. 

Sir, earlier' it was the Central Govemment 

Legal Service Grade I or Commisssioners of 

Income Tax or Chartered Accountants with ten 

years practice or lawyers with ten years 

practice. Now, it has been brought on the 

ground that the Chartered Accountants and 

lawyers with ten year practice at a young age 

became the members of the Tribunal whereas 

the Commissioners of Income Tax or the 

Central Legal Service Grade I take a long time 

to reach that position to qualify as the Income 

Tax Tribunal members. It was suggested that 

instead of downgrading that requirement, 

upgrade the requirement of Chartered 

Accountants and lawyers. Sir, if a Chartered 

Accountant aspires to be a member of the 

Tribunal within ten years, first of all, he has no 

sufficient experience to be a member of the 

Tribunal, secondly, it is obvious that his 

practice has not been successful; that is why 

he wants to give it up to have permanent 

income. So, what I suggest is that instead of 

downgrading from Commissioner of Income 

Tax to Additional Commissioner ancf Central 

Government Legal Service Grade I or II, 

upgrade the requirement of Chartered 

Accountants and lawyers from ten years to 20 

years. After 20 yearss of practic*, if a 

Chartered Accountant or a lawyer wants to 

become a member, it will be for recognition 

and for prestige and not for any standard 

income. This I would like to suggest. This can 

be implemented when the new Income-tax Bill 

is 

brought. I would request .........{interruption). 

Whatever the money may be, if I give away 

the practice within ten years, that means that I 

am not successful. I am not...(interruption) 

THE VICE-CHAIRMAN (SHRI 

TRILOKI NATH CHATURVEDI): If only a 

Chartered Accountant can be as self-

sacrificing as Mr. Vayalar Ravi who has left 

his practice. 
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SHRI R.K. KUMAR: One more problem is 

that some of the senior Commissioners of 

Income Tax are deputed by the Department to 

appear as senior Department Counsel or 

Department's representative before the 

Tribunal, and if an additional Commissioner 

who is junior to him sits on the bench, it will 

create hierarchical problems within the 

Department. This I think the hon. Finance 

Minister will look into, at least when he 

introduces the new Income-tax Bill which is 

pending. 

Sir, before going to the other point, please 

forgive me, I am going to reserve a lot of 

things for this Kar-vivad Samadhan Scheme. 

But before that let me deal with the Service 

Tax. This is one matter with which I will deal 

and finish. 

Sir, the Chartered Accountants render 

different kinds of services. The only service 

which is the exclusive domain of a Chartered 

Accountant is audit service; audit of 

companies; ifirms or trusts and other entities. 

The tax representations, and the 

representations made before the various 

authorities, not only the Chartered 

Accountants do, but lawyers, tax practioners 

and various other people also do it. Now, even 

for those services, if only Chartered 

Accountants were to collect or pay from their 

pocket five per cent of the service tax, it 

creates an unfair advantage to the other 

professionals who do not have that obligation. 

Sir, when we were discussing this in the 

Standing Committee it was told, it was a good 

suggestion that we will include lawyers also. I 

find that lawyers have not been included. 

Doctors have not been included. I request the 

hon. Finance Minister to restrict the levy of 

service tax on Chartered Accouotants to the 

exclusive domain of audit service and not in 

respect of other services. 

Now I come to the Settlement Scheme, that 
is the kar-vivad Samadhan Scheme. In Tamil 
there is a saying �� �N�� ��/� ह�, F	�� ,#:ह� 
��� 	�/� ह�4 �� �N�� ह���� ह(	/� ह�, F	�� /� 
-��� $� ���� ���ह54 ��  	 �� ����, 	��<�� �� 
/� F�� ह�4 

I read it and re-read it, the Scheme and 

with particular reference to Clause 88 

regarding who can make a declaration. Only a 

person who has 

a tax arrear can make a declaration and not 

who has a dispute. The definitions of tax arrear 

and disputed tax are the same. I do not 

understand how the definition of disputed tax 

and tax arrear can be the same. You read this. 

Sir, on pages 30 and 31. Disputed Tax means 

total tax determined and payable in respect of 

any assessment year under any direct tax 

enactment but which remains unpaid. Apain 

this arrear is the emphasis and not the disputed 

tax. The definition of Tax arrears' is: 'in 

relation to direct tax assessment....' etc., etc., 

'....but remaining unpaid.' The definition of 

'disputed tax' as well as 'tax arrears' is the 

same. Only a perron who has got arrears can 

make a declaration; not a person who has paid. 

I woulld like to explain about the average 

pendency of income-tax cases. There are three 

types of appeals. The last appeal is to the High 

Court or the Supreme Court. The first appeal 

is before the Commissioner of Appeals, or, the 

Deputy Commissioner. The second is the 

Tribunal; on facts. On questions of fact, the 

Tribunal is the ultimate authority. Only on 

questions of law, the case goes to the High 

Court or the Supreme Court. 

Now, the minimum pendency in the 
Tribunal is five years. If I file an appeal today, 
the first hearing would be only after five years. 
The minimum pendency in the first appeal is 
one year, i.e. before the Commissioner of 
Appeals. Therefore, five-plus one; it comes to 
six years. Any scrutiny assessment— all the 
officials know; the hon. Finance Minister also 
knows—will not take place till the last 
moment, when it gets time-barred. The time 
for completion of assessment under the 
Income-tax Act is two years from the end of 
the assessment year. Therefore, five plus one 

plus two comes to eight years. For eight years, 
it is likely to remain pending. 

Now, if one has to go back eight years 

from 1998-99, it would be 1990-91. What was 

the rate of tax in 1990-91? Fifty per cent was 

the rate of tax. Then, eight per cent surcharge. 

The tax works out to 54 per cent. Take a case 

where the disputed amount is Rs. 10 lakhs. 

The total tax would be Rs. 5,40,000/-. Then, 

we have the interest component. There are two 

categories of interest; pre-assessment interest 

and post-assessment interest. The pre-

assessment interest is because of the failure to 
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pay advance tax. It is twenty-four per cent 
from the first day of April, till the date of 
completion. For two years, the pre-assessment 
interest would work out Rs. 5,40,000 + Rs. 
2,70,000/= Rs. 8,10,000/-. After that, for six 
years, when the appeal is pending, there 
would be interest liability, at the rate of 
eighteen per cent, payable under section 
220(2). This is post-assessment interest. This 
works out to Rs, 7,20,000/-. Therefore, the 
total amount, when the appeal is pending—the 
person has not paid anything-wouldbeRs. 
15,30,000/-. 

Now, the scheme envisages that such a 

person who has not paid anything can get 

away by paying thirty per cent of the disputed 

amount, i.e. about Rs. 4,50,000.'-. 

Take the case of another person. Let us 

say, the disputed amount is the same, i.e. Rs. 

10 lakhs. He has paid Rs. 5,40,000/- plus the 

pre-assessment interest beause of his failure to 

pay the advance tax. As in the earlier case, it 

would be Rs. two lakhs odd. Now, this person, 

merely because he has paid the tax in order to 

cooperate with the income-tax department, or, 

because of coercive measures, is not eligible 

at all for filing a declaration under this 

scheme. 

This is a very, very basic flaw. I do not 

know what the hon Finance Minister thinks 

about it. Does he think it is a reasonable 

discrimination? Sir, I have tried my best to set 

this right. As a parliamentarian, I have failed. 

But the professional pride in me tells me to go 

to the court in order to get it set right. I 

promise I will do that. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Mr. 
Kumar, you have.... 

SHRI R.K. KUMAR: Sir, I have the 

professional pride. I think it is wrong. If it is 

not accepted, I have to go to the court to get it 

set right. 

THE VICE-CHAIRMAN (SHRI 

TRILOKI NATH CHATURVEDI): Mr. 

Kumar. I am only reminding you about the 

time-factor. 

SHRI R.K. KUMAR: Only one minute 

more. Sir. I always stick to the time. I never 

exceed it. 

I will make one last point. In regard to any 

law, any regulation, a lot more is required on 

implementation. Somebody pointed out just 

now as to what is happening in excise, etc. 

The hon. Minister would be surprised to 

know. In 63\JR, the Madras High Court had 

said. This was a case of a bus company — the 

Salem-Coimbatore Bus Transport Company. 

The company was paying bribe to a traffic 

constable. The company paid Rs. 30,000/-. It 

is called mamool. It claimed it as an 

expenditure. The incometax offifcer 

disallowed it, saying that there was no 

voucher. Stupidly, because, for a bribe, there 

would be no voucher. The matter went to the 

Madras High Court. The Madras High Court 

said: The wheels of business do not move 

unless you grease the palm; more so, in the 

business of buses'. This is what the Madras 

High Court had ,said. It is there in 63/JR. You 

can see. Nobody minds speed money. 

(Interruptions) What I am stressing is that 

nobody bothers about speed money. What is 

happening? It is not happening in the Income-

Tax Department. It is happening in the 

Customs and Central Excise Department and 

more so in the Enforcement Directorate. What 

is happening is extortion. I know it personally. 

The passport of a businessman was taken and 

kept for some enquiry. I know what has been 

demanded and what has been paid for return 

of the passport. 

So, what I request is that if you can not 

improve things, at least remove some defects 

in the system. If there are five defects and you 

remove three defects, you will have done 

something. 

Thank you very much. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Shri 
Chitranjan, ten minutes. 

SHRI J. CHITHARANJAN (Kerala) Mr. 

Vice-Chairman, the efforts made by the 

Finance Minister to raise additional financial 

resources are mainly to increase the indirect 

taxes. In the case of direct taxes, very big 

concessions have been made one after another, 

year after year, for a long period to the rich 

and especially to the corporate bodies. The 

same trend is being continued. At the same 

time, for additional resources, the method of 

raising the indirect taxes, especially the 

customs duties and the excise duties, have 

been rssorted to: The original plan was to raise 

additional resources of about Rs. 9,000 crores. 
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Of course, after that, the hon. Finance 

Minister announced several concessions. 

Within 24 hours and 48 hours he made some 

concessions. Of course, if some concessions 

are to he made, there is nothing wrong in 

announcing them. But, normally, such things 

are done when the Finance Bill is taken into 

consideration. But, here, unusually It has been 

done in the begining itself. So, that shows that 

proper home work had not been done at the 

time when the Budget was prepared. 

Anyhow, as a result of the Budget 

proposals and so many other measures resorted 

to by the Govemment, now we are facing a 

very high inflation. The hon. Finance Minister 

is explaining away that phenomenon by saying 

that the trend had started in the month of 

October last year. Of course, it is true. But, 

even according to his own statistics, the 

average inflation rate last year was only about 

5 per cent. Now the inflation rate has gone up 

to 7.6 per cent. That means that there is an 

increase of 2.6 per cent compared with the last 

year. We are already facing the inflationary 

trend, and the various steps taken by the 

Govemment will, of course, increase it. 

I was listening to the Finance Minister's 

speech made at the time of the Appropriation 

Bill and also that made towards the end of the 

discussion on the Budget. He was explaining 

away the price-rise and other things as 

temporary phenomenon, as seasonal. He is 

saying that this all has happened because of 

some happenings in the South-East Asian 

countries, the economic and financial turmoil 

there and the crisis in Japan and some other 

countries in the world. Of course, they are all 

there. All those events will have their own 

impact here also. But, at the same time, 

according to me, we cannot forget the fact that 

our own actions here are responsible to a 

greater extent for the inflationary trend as well 

as for the price increase. Take, for example, 

the indirect taxes—the transport charges, 

railway fare, postal charges and so many other 

items. There was an increase during this 

period. Along with that the value of the Rupee 

had also fallen down. The Finance Minister 

once declared here in this House itself and also 

outside that he was not worried about the fall 

in the value of the Rupee and he was not going 

to defend or hold up the value of the Indian 

Rupee. That is what he had said. It appeared in 

the press also. I do not know why he should 

make such a statement. Is it wise to make such 

a statement? Anyhow, inflation is there and 

prices are increasing. 

Sir, the hon. Minister had announced 

certain tax concessions. According to me they 

are only marginal concessions. In the customs 

and excise the maximum concessions that he 

has conceded is only Rs. 263 crores. That 

means more than Rs. 7,000 crore will be again 

realised from the people by way of these taxes. 

Therefore, I am of the opinion that more 

concessions will have to be given. He should 

consider it. I am not listing all those cases, but 

I am citing a few cases. Take, for example, the 

polyurethane that is being imported. Its 

customes duty has been reduced. As a result 

about 300 factories, which are using the 

natural laytex mainly as raw material are in a 

cris;?. Demand that is being raised by the 

rubber cultivators is that import of 

polyurethane should be banned. So, at least, in 

order to save the rubber cultivators, the 

customs duty that is imposed on polyurethane 

will have to be increased. In the same way, say 

for example in the case of coconut and several 

other agricultural products, their prices have 

come down and lakhs and lakhs of 

agriculturists are facing difficulties. At the 

same time the Govemment is reducing the 

import duty on edible oils from 25 per cent to 

15 per cent. My suggestion is that that 

reduction should not be made. In the same 

way take the case of tea and certain other food 

products which are being packaged. There 

certain concessions have been given. In the 

case of tea, the final proposal that the hon. 

Finance Minister has made is that only the 

package up to 100 grams will be excluded 

from the purview of the tax. My suggestion is 

that that limit will have to be further increased. 

In the case of rubber foam, its excise duty 

is to be reduced. The rubber cultivators are in 

crisis. Even the industry is in crisis. So, 

reduction in its excise duty is very much 

required. In the same way the customs duty on 

steel has to be reduced. In the past it had been 

reduced from 85 per cent to 25 per cent. Now, 

our entire steel industry is in crisis. Therefore, 

you should not think of increasing 
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it When we considered the anomaly, it was 

being said that we are committed to the. 

conditions of the W.T.O., the Marakesh 

Agreement. Therefore, we cannot do that.;But, 

Sir, there are several countries in the world 

which are increasing the customs duty. Even 

day before yesterday, certain instances 

appeared in the press. Therefore, you should 

look into that. The indirect taxes have put 

enormous burden on the common man. It ruins 

the economy also. 

The second point I want to raise is about 

the price rise. I was listening to the Finance 

Minister when he introduced the Bill and I felt 

that he was trying to underplay the whole 

thing, as if it was not a very serious issue. He 

admitted that there has been an increase in the 

prices of four or five vegetables and the rise 

was from 13 per cent to 30 per cent. But 

actually the prices of all commodities have 

increased. Of course the prices of consumer 

goods other than used by the rich people 

alone, have increased. The increase was to the 

extent of 50 per cent, 60 per cent, 65 per cent 

and 70 per cent respectively. Due to lack of 

tie, I do not want to narrate the facts. But this 

is the situation. There has been a terrific 

increase in the prices of essential 

commodities. This is a country where 39 per 

cent of the people live below the poverty line. 

If this situation continues, then, more and 

more, families would be pushed below the 

poverty line. Therefore, the number of people 

living below the poverty line would increase. 

That will be dangerous thing. The Finance 

Minister said, "Nothing effective will have to 

be done." I was very much pained to hear that. 

When such a situation arises, the Govemment 

will have to pay attentioivand take immediate 

measures which will provide relief to the 

people. This was done at the time of British 

rule in this country. Take for example, the war 

period. Then, they have made efforts to 

distribute foodgrains as well as several other 

commodities, including cloth. So, in this 

situation, you should also do the same thing, 

THE VICE-CHAIRMAN (SHRI 

TRILOKI NATH CHATURVEDI): Now, you 

will have to wind up. You have already taken 

ten minutes. 

SHRI J. CHITHARANJAN: I will take a 

few minutes more to finish my speech. 

Therefore, my suggestion is that the 

Government should seriously think of 

formulating certain measures. They should 

make arrangements to make available certain 

essential commodities .at reasonabble prices 

to at least selected targetted people. This will 

have to be done by the Govemment. 

I will come to the question of labour. The 

Finance Minister has claimed that because of 

this Budget employment opportunities will 

increase. Without its promises being 

implemented, how could the employment 

opportunities increase? Frankly speaking, I 

don't believe that statement. For example, the 

public sector had 22,00,000 employees. For 

several years, there has been no fresh 

recruitment. In every institution, the number 

of workers is going down. Earlier there were 

18,000 workers in all institutions. Now there 

are only 13,000 workers. This is the situation. 

The Finance Minister said that a number of 

factories will be closed down. He has not 

specified the exact number of factories going 

to be closed down. I think that number will 

not be very small. I think a lakhs of workers 

will be thrown out of employment. This figure 

will come to two lakhs. Therefore, lakhs of 

workers will be thrown out of employment 

even from the public sector undertakings. 

With regard to other public sector 

undertakings, the Finance Minister said the 

day before yesterday in this House, that the 

policy of the Govemrnent was to protect, 

modernise and expand the public sector. It is 

very difficult for me to believe it because the 

Prime Minister, Mr. Vajpayee, himself 

categorically stated-not only from the 

inception of the BJP but, even at tbe time of 

the inception of the Jan Sangh, which was the 

predecessor of the BJP, from that time 

onwards, your declared policy is, you were 

against Government investing in productive 

sectors. From that day, you are against it. And 

even now, you are against it. And you are not 

in favour of the public sector. That has been 

said by the Prime Minister. Even after having 

become the Prime Minister, he has repeatedly 

said that this is the policy. I am at a loss to 

understand what policy will be implemented. 

Secondly, the Finance Minister, as well as 

his Budget speech, as also the other speeches 
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made by other Ministers in the Govemment, 

has said that these disinvestments will go on. 

Already, in the case of four industries, they 

have declared this. What is going to happen 

when the disinvestment takes place? When the 

disinvestment takes place tomorrow, naturally, 

those who have taken the shares will have to be 

given representation on the Boards of 

Directors. Then, gradually, they will be handed 

over to the private sector. There will be no 

public sector. That is what is going to happen if 

disinvestment is continued. Not only that. The 

basic policy with regard to that is being 

revised. For example, immediately after the 

nuclear test, conducted on May 11, as I 

understand, from the Prime Minister's Office, a 

letter had been issued to various important 

Ministries. A direction was issued that all those 

applications of foreign companies which are 

there or where their participation was involved, 

all those applications, will have to be 

immediately sanctioned. Due to lack of time, I 

do not elaborate on this. On May 11th, 12th, 

13th and 14th, immediately, several Ministries 

have taken speedier actions. As a result of that, 

18 oil fields, a copper mine and three fast-track  

projects of electricity have been sanctioned; 

and it is continuing. Even in the beginning, 

when the Budget was presented, the Finance 

Minister said that in the insurance sector, 

Indian industrialists would be given shares. But 

today, in the papers it has appeared that the 

Cabinet had discussions and decided that the 

foreign investors should also be given shares. 

The only dispute was about the extent to which 

they should be given. There are so many other 

facts. All the fields are being opened to the 

foreign investors. I am not against receiving 

foreign investment. But if such an 

indiscriminate attitude is being shown, it will 

endanger the sovereignty of the country, it will 

endanger the self-reliance of our economy and 

it will have very bad effects. All these things 

will have to be considered. 

I have one more point about electricity. 

Now, the policy that is being pursued is 

mainly giving to the private sector, even to the 

foreign sector. It is said that there is a dearth 

of electricity for us and therefore, whatever 

may be the source from which we get money, 

we should invest. That is what is being said. 

Now 

what happens? For example, take the case of 

Enron. 

THE VICE-CHAIRMAN (SHRI 

TRILOKI NATH CHATURVEDI): I think 

you will have to wind up now. You have 

consumed double the time allotted to you. 

SHRI J. CHITHARANJAN: I am winding 

up. Sir. It is said that in the case of Enron, Rs. 

4.9 will be the charge per unit, according to 

the exchange value that prevailed in the year 

1993. But now, that rate has changed. 

Therefore, by the time power is sold to the 

Maharashtra Electricity Board, the price per 

unit will be more than Rs. 5 or even more than 

that. This is what is going to happen in the 

case of most of the private sector units. In that 

case, will it enable us to provide electricity at 

leasonable rates so that industrialists could 

compete with the foreign multinationals in 

various fields. 

(THE DEPUTY CHAIRMAN IN THE 

CHAIR) 

5.00 PM. 

Therefore, all these policies are required to 
be reconsidered. That is what I have to say on 
the Finance Bill. I hope the Minister will 
seriously consider what I have said. With 
these words, I conclude my speech. 

SHRI JOHN F. FERNANDES (Goa): 

Madam, I rise to oppose this Finance Bill not 

because it has been moved by my good friend, 

not because it is the first Budget of the BJP 

Govemment, but because this Budget is totally 

against the National Agenda for Governance. 

At page 2, they have mentioned that their main 

programme is going to be Berojgari Hatao and 

the Budget, which the hon. Finance Minister 

has presented to this country, is not job-

oriented. It is only traders oriented. This 

Budget is anti-poor Budget. The hon. Finance 

Minister has taken almost two months to 

formulate this Budget, and I think, like the 

CIA, which was not aware of what was 

coming up at Pokhran-II, the hon. Finance 

Minister was also not aware of the sanctions 

and has not taken any precaution to withstand 

the shock of the sanctions which certain 

countries were likely to impose on India after 

Pokhran-II - India Going Nuclear. Now, while 

presenting this first Budget of this 

Govemment, the hon. Minister 
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has bungled and I do not want to go into 

details. We have seen what has happened to 

the petroleum sector. This intention of the 

Government, the intention of the Finance 

Minister was to collect one rupee as a cess for 

the National Highways Authority for the 

development of a highway and he wanted to 

mop up Rs. 750 crores for that Authority. We 

have seen what has gone wrong and I think 

that was an indication that this Budget is in 

total disarray. This Budget is totally 

directionless. What have they mentioned in the 

National Agenda for Governance? Their target 

is to have a growth rate of seven per cent to 

eight per cent. I don't think they will be able to 

achieve this target We have seen for the last 

two years how the rate of growth has declined. 

When we were in the Govemment in 1996, the 

rate of growth had gone up to 7.5 per cent and 

new we sec that it has come down to 5 per 

Ceat. I don't think with this type of Budget, 

you will get an3rthing. What is the intention of 

the Govemment? How will they keep up the 

promise which they had given to the nation 

through their National Agenda for 

Governance? There is an impression in this 

Govemment that they are here for a few 

months. Yesterday, we heard the hon. Minister 

of Environment and Forests saying that he 

would do it provided he nms for five years. 

That apprehension is there in the Govemment 

because this Govemment does not have a 

mandate from the people of this country. This 

Govenmient is mnning on the crutches 

supported by different constitutents. So, I can 

understand what direction this Budget will 

give to the economy. The hon. Minister has 

mentioned that this Budget is laced with 

Swadeshi. I don't have any objection to be pro-

Indian or pro-nationaiist or pro-Swadeshi. But 

the question is that when the whole world is 

opening up, when we are going globalised, 

when the world is becoming a village, if we go 

back by fifty years in the Golden Jubilee year 

of our independence, I don i know how this 

Government will stand up and remove the 

anomalies in our society. We know that this 

country has a population of 950 million 

people. Out of that almost 370 million people 

are below proverty line. Every Budget 

promises them that their standard of living will 

be raised by the 

Government. But with this directionless 

Budget, I don't think it is possible to do 

anything because this budget is not going to 

create any jobs. Madam, we know that the 

Minister has imposed a special customs duty. 

He first announced it 8 per cent and then he 

rolled it back to 4 per cent, and this is done 

only to help the trading community in the 

country, not the manufacturers. A 

manufacturer who imports a product has to 

pay a special customs duty, but if a trader 

imports a finished product by way of printer 

circuit, 1 don't think he has to pay a customs 

duty. Again the Minister said, "The customs 

duty will be 4 per cent." We know the rupee 

has depreciated almost 20 per cent in the last 

one year and the importer has to pay that 

amount. I think that duty will tally to almost 

6'/j to 7 per cent. I don't think the Government 

has given any benefit to that industry. 

The hon. Minister has spoken about 

information technology. He said, "We have to 

go on the super highway." I think it is high 

time that they had to do that. We have to 

globalise the economy, but at the same time 

we have to see that our tax collection system 

is computerised in the country. It is not 

enough that you have granted this facility only 

to the private sector because we have to start 

at home, and unless we see that the whole 

taxation system is brought on lines, it is 

streamlined and it is computerised, I don't 

think the Government's targets of tax 

collection and mopping up tax revenues will 

be fulfilled. We have seen in the last three 

years iliat whenever there is a target fixed, 

every time the target cannot be achieved. We 

are short almost by 20 per cent. That is grant 

for pilferage of revenue. We have seen in the 

Standing Committee on Finance that when we 

leave the discretion on the officer^ whether he 

is a customs officer or a Central excise officer 

or an income-tax officer, there is often a 

tendency to underplay the paper work. This 

tendency can be checked when we go on on-

line computer, and that cheating cannot be 

permitted. That cannot be pilfered. Therefore, 

I would request the hon. Finance Minister to 

see that in the Revenue Department, right 

from the Ministry down the level of Income-

Tax Departments, Central Excise Duty 

Departments, Customs Duty 
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Department, everything is put on line. The 
Minister has mentioned a good scheme of 
PAN, i.e. Permanent Account Number to a 
tax-payer. And this has been implemented. I 
think the Minister is going to implement it in 
45 cities. But what about the remaining cities? 

Now I come to the petroleum sector. When 
petrol is so cheap internationally, we impose 
almost 45 to 50 per cent duty on petroleum 
products. When crude is imported in the 
country, you levy 25 per cent of customs duty; 
then you impose 20 per cent of excise duty 
when the products are refined. Then you have 
petroleum shares of two to three per cent. We 
almost pay 45 to 50 per cent duty on that, and 
the prices of petroleum products are increased. 
You have a slogan: "We have a social 
obligation!" I don't think with that type of tax 
on petroleum products you can subsidise the 
power sector because whatever you charge on 
the petroleum sector, the consumer has to pay 
for it, the poorest of the poor has to pay on 
salt, on sugar, on edible oil, on everything. 
Unless you remove these anomalies, I don't 
think it will be a growth-oriented Budget 
which you have given us. 

Again we have seen how for the last two 
years mopping of revenue has gone down. In 
1996-97 the revenue has gone down by 700 
crcwes of rupees. In 1997-98, our revenue has 
gone down by Rs. 4,500 crores. The 
Govemment speaks of growth rate of 7 to 8 
per cent in the National Agenda. At the 
moment, I think, the rate of growth is 5 per 
cent. I am not snre about it. I hope the hon. 
Minister will clarify that. GDP is only 5 per 
cent. When they say that they would achieve a 
growth rate of 7 to 8 per cent, then GDP 
should be 14 per cent. I don't know how the 
hon. Minister will achieve this target. I think it 
is only a slogan to befool the people for the 
time being because he knows that they will 
not last long. 

There are so many anomalies in decision-
making. They say that MODVAT is being 
misused by certain industrial houses. They 
have totally harmed it. I don't know how they 
will mop up revenues at the end of the day. 
The tax collecting agencies harass the 
industries in the last part of the fmancial year 
becasue they have to fulfil their targets. 
Unless these anomalies in the Budget are 
removed by the Finance Minister, he will not 
be able to achieve the targets. 

The Finance Minister is trying to help the 

trading sector not the manufacturing sector 

because the trading sector is the middleman of 

the economy. They are the people who get 

profit just by sitting in their shops. They are 

not the people who manufacture any products. 

I hope the hon. Minister will give some 

benefits to the manufacturing sector also from 

the special customs duty of 4 per cent. The 

hon. Finance Minister has rightly raised Re. 

1/- on petroleum products to give it to the 

National Highways Authority to improve 

infrastructure in this country. But, at the 

moment, he is only favouring the petroleum 

sector which is involved only in refining. Why 

shouldn't some benefit be given to the 

petroleum sector which is involved in 

drilling? We have ONGC and there are so 

many other public sector companies. We have 

seen that fly-by-night operators, maybe, the 

private companies or multinational companies 

have come into operation and they want to 

have the cake. The hon. Minister has only 

helped those people who are in the field of 

refining of petroleum. Why shouldn't this 

facility be given to those people who are 

involved in drilling which is a very difficult 

job, rather than giving this benefit to those 

people who import these products and take the 

benefit? 

The hon. Minister has given some facility 

to the power sector. We can see that so many 

companies are coming up. There is mad rush 

because the Government has given a lot of 

incentives, tax holiday, etc. to private power 

sector. They are taking all the benefit. I would 

request the hon. Finance Minister to see that 

other infrastructure sectors are also given 

more benefits and they are brought on par 

with this sector. If there is a proper level 

playing field, our economy will pick up. 

Thank you. 

PROF. M .SANKARALINGAM (Tamil 

Nadu): Madam, I first congratulate the hon. 

Finance Minister for - his strenuous 

concentration on the impact of economic 

sanctions which came up on the eve of nuclear 

tests. Even though it is of inflationary nature, 

he is more cautious towards allocations. 

Our DMK Parliamentary Leader, Mr. 

Murasoli Maran, remarked that the initiatives 

taken by the United Front were included in the 

Budget. The Budget can be classified under 
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three heads such as Direct Taxes, IndirectTaxes 

and Outlays. Regarding direct taxes, four 

measures are striking, (a) The basic tax 

exemption limit for personal rates of taxation 

has been raised from Rs. 40,000 to Rs. 50,000 

with standard deduction fixed at Rs. 25,000. 

This will effectively work to Rs. 75,000 for 

those whose income is below Rs. 1,00,000. (b) 

Expenditure on medical expenses for exemption 

will be raised from the present Rs. 10,000 to Rs. 

15,000. (c) A new scheme called "Samadhan" 

for direct and indirect taxes offers waiver of 

interest, penalty and immunity from 

prosecution, (d) The levy on gift tax will be 

abolished, (e) Several incentives have been 

announced for encouraging housing activity, (f) 

Comapnies which employ additional woricforce 

will get a new deduction. These are all welcome 

features in the Budget. Regarding indirect taxes, 

seven measures are important. These include 

increase in customs duty on cold rolled coil; 

import duty on paper and paperboards being 

raised; customs duty on standard newsprint 

being reduced; excise duty on motor spirit 

being raised-this increased the price of petrol 

but later on on the request of hon. Members the 

petrol price was raised by only Re. l—and the 

ambit of service tax being extended. Regarding 

outlays, seven items are significant. They are: 

(1) Allocation for Atomic Energy Department 

raised by 68 per cent, that is, from Rs. 828 

crores to Rs. 1,391 crores. (2) Plan allocation 

for agriculture is up by 50 per cent. (3) Indira 

Awas Yojana allocation has been hiked to Rs. 

1,600 crores. (4) For rural water supply a 

provision of Rs. 1,627 crores has been made. 

(S) National Highways Authority will get Rs. 

500 crores more. (6) The ' Ministry of Non-

conventional Energy will get Rs. 404 crores—

an increase from Rs. 190 crores. (7) A sum of 

Rs. 379 crores for the Ministry of Civil 

Aviation and Tourism has been provided. The 

increase is from Rs. 122 crores to Rs. 379 

crores. A sum of Rs. 9,000 crores has been 

provided as food subsidy. There are certain new 

proposals. They are laudable. These must be 

encouraged in the right direction. These pertain 

to (a) Disinvestment up to 74 per cent in non-

strategic public sector; (b) A National 

Information Technology Task Force will be set 

up; (c) Multi-pronged boost has been given to 

rural credit; NABARD will 

be launching a Kisan credit card; (d) SBI will 

be launching a new foreign currency 

denominated 'Resurgent India Bank'; (e) The 

limit for NRI's Secondary Market Investment 

in domestic companies has been raised and (0 

Experimental asset reconstruction companies 

will address bank's problem of NPA. 

I welcome the Budget for the following 

five reasons. Special relief for irrigation and 

rural credit; disinvestment of 74 per cent in 

non-strategic public sector; rise in general 

exemption limit to Rs, 50,000; introduction of 

Kisan Credit Card and benefits given to small 

industrial sector. For all these reasons, we 

have to appreciate and co-operate with the 

Government for the general good of our 

country. 

Madam, I have already said that the 

allocation for agriculture is not adequate. So, I 

want to suggest some measures to be included 

in future. As you know, our country is an 

agricultural country as 80 per cent of our 

people are dependent on agriculture for their 

livelihood. The hon. Finance Minister also 

clearly elaborated and stated in page 3, para 8 

of his Budget Speech. He said, "Thirty-seven 

per cent of our cultivable area is under assured 

irrigation." That means, 63 per cent of our 

agricultural land is without water. The people 

who are engaged in this profession are thus in 

non-irrigation non-assured area. They are 

relying upon the seasonal vagaries of rain and 

suffer a lot. So, allocations for irrigation and 

watershed developments have to be planned 

very carefully. For this purpose, Rs. 677 

crores have been allocated in the Budget. Last 

year, there was a provision of Rs. 517 crores 

for this purpose. Tough diis amount is about 

Rs. 100 crores more, keeping in view the 

devaluation of the rupee, it is more or less 

equal to the last year's allocation. So, it should 

be considered and sufficient allocation should 

be made for this purpose. I request the hon. 

Finance Minister, if possible, and if he is able 

to save money somewhere else, some 

allocation should be made for non-assured 

irrigation areas so that these areas could also 

come under assured irrigated area. I request 

the Finance Minister to concentrate on those 

schemes which really augment agriculture in 

the area under cultivation and improve the 

economic 
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standards of our agriculturists. In this way, it 

will stabilise our national economy. For 

augmentation of agricultural production, the 

latest technology must be extended to the 

ordinary fanners in every nook and comer of 

our country. It can be done only by doing 

research and experiments in our agricultural 

universities. The augmentation work of ICAR 

should be encouraged. These two institutions 

must be fully utilised for this purpose. 

Madam, in this connection, I wish to bring 

to the notice of our hon. Finance Minister the 

financial assistance given by the Central 

Govemment to the agricultural university of 

Tamil Nadu located at Coimbatore. Madam, 

this university was established in 1970. 

Twenty-eight years have passed, but there is 

not adequate assistance from the Central 

Government. Funds are not sufficient to 

augment the activities of the agricultural 

university of Tamil Nadu. By doing this, it 

will only increase agricultural production and 

it will really have an impact on the lives of the 

people. (Time-Bell rings) Madam, I must be 

given some more time to impress upon the 

hon. Finance Minister about the conditions of 

the people living at the tail-end of our country, 

i.e. in Tamil Nadu. 

I need not elaborate because I have no time 

anyhow. This year, the State Govemment has 

allocated Rs. 42 crores whereas the Central 

Govemment assistance is below Rs. 200 lakhs, 

that is Rs. 183 lakhs. I request the hon. 

Finance Minister to do the needful. According 

to the UGC norms and other scientific norms 

prevailing in the country, fifty per cent of the 

grant these universities should be released; 

UGC should give 50% of the total allocation 

as aid. This has to be taken into consideration. 

On this occasion, I want to bring to the kind 

notice of our Finance Minister that the request 

of the Agricultural Department of Tamil Nadu 

to the Central Govemment for aid. It is said 

that it has made some research work to 

augment the functions of agriculturist. The 

Tamil Nadu Govemment has given a detailed 

report regarding establishing a sub-centre of 

the Central Tube Crops Research Institute at 

Salem. Out of the 2.5 lakh hectares of land 

under Tapioca crop, nearly 0.78 lakh is in 

Tamil Nadu. 900 factories are there to produce 

some 

goods for exports. More than 4 lakh people are 

engaged in that work. More than Rs. 200 crore 

is got by way of exports. So, a sub-centre of 

the Central Tube Crop Research Institute of 

Tnvandrum is to be located at Salem. 

Another sub-centre for cotton research is to 

be established at Perambulur. A detailed 

report from the Tamil Nadu Govemment is 

with the Central Govemment for 

consideration. So also establishment of a 

Krishi Vigyan Kendra in Tamil Nadu will be 

very useful for the development of agriculture. 

Coconut Development Scheme has been 

submitted to the Central Govemment for 

consideration. I request ICAR to take up that 

research work. Caterpiller controlled select 

coconut development scheme and sugarcane 

development scheme is to be developed under 

the Tamil Nadu Agricultural University. 

ICAR must provide necessary financial 

assistance. 

Finally, I would bring to the notice of the 

Prime Minister and the Finance Minister the 

fate of Tamil Nadu agriculturists. Because of 

floods and vagaries in the seasons, one year 

after another, frequently, some portions of the 

districts are affected by floods. Some portions 

of districts are affected by drought. This must 

be compensated. Unless you do it, this will not 

be helpful for the augmentation of agricultural 

needs. In this cottnection, I wish to conclude 

with an appeal of our Chief Minister Dr. 

Kalaignar to the Central Government 

regarding the Centre-State consultations. The 

National Development Council and the Inter-

State Council should be viewed as an apex 

body for close and continuous consultation. 

The Planning Commission has to take into 

consideration the Sarkaria Commission's 

recommendations and the federal system has 

to be implemented so that unity in diversity is 

established for ever. With these words, I 

finish. 
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��/� ह#( ��  	 ��P� �� $� ��� X��� ,�, F	�� 
.� �>	 	� ����% ,���5 >�0�� �ह �हC/ =�� 
$,��, ���� $,�� ��  ��� �� $�� ���� ह�4 

����, $�Y�� ��/ ह�4 ���� 5�. $�. ��. ������� 
��  ���� �� ��/ ��/� 	�� �/��� H�, F	� �� ,����� 
�ह�( =�N�� ��ह/� ह#(, >�0�� ह���� $,�E�� 
%� ��	 ������ �ह�( �� ह�4 F���  ������� �� 5� 
	>�#��� ������� �Y� �� ��*# �� ह� F	 �� 
�( ��� ����4 ��8 .� ��<� .� ��*# �� �� �( ��� 
ह��� ���ह54  	�� ��5 	>�#��� ह�, .���� -?=� ह�4 
����� F	�� �/��� �ह ह� )�� �� ह���� �ह�( *�N� 
O�1 �� -.� ��� $,�� ������ हC5, ���� �� 16 ��)0 
�� ��*# �� ह�)� �� F	�� 	� �� 	� �� ��� �� 
=: $,�� 5� ह� 	�� ������ ह0)�, /� �ह 4-6 
$,�� ������ ह��� ��  ��, $��� �5 =: $,�� 
���� ���)�4 $� �� ��	� ��*# �� �� F<� 
�( ���� ����)� /� �ह G�� �() 	� ��� �ह3 �� 
��5)�4 /� �ह �� G�� �() 	� �#�� �ह3 ह�/� .�� ह� 
��� ह�, .�� ह� 7�8�� 	�>� ह�, �!"�� 	�>� 
-(���M�) ह�, F	�� �� �#�� �ह3 ह� ��/� �� 
F	��  ��5 �ह�( �� �����	 ह�, F	�� �� �#�� �ह3 
ह� ��/� �� F	��  ��5 �ह�( �� ���+	� �� �ह� ह�4 
$���  ������� �� �� 	>�#��� ������ ह�  	�� 
�,��� ��� �� F	 *�N� O�1 ��  ��)0 ��  ��5 .� 
�हC/ -?=� ह�)�4 ,#	�� ���� ��  ���� �� $� 80 �� �� 
	>�#��� ,� ,�4 ��0	�� �� F	��  ��5 ����% ,�/� ह� 
/� F	�� �ह�� �ह �ह�� �N/� ह� �� �� �ह ���� 
 �� ��0	� �� �ह� ह#( �� F	��  ��5 $���  
������� 	� ������ ���� ��  ��, �ह ���(	���� ��  
��5 �ह�� ��	� ,�/� ह�4 �ह �� l���H ह�  	��  �,�� 
�� F	�� ���(	� ����,� �� 	�H 	�H �� F<� .� 
�� 7�	��� ह� �ह ���# �Y�, e	� �C = F	�� 	(��<� 
��� /� -?=� ह� �ह�)�4  /�� ह� �� �ह�� ��ह/� ह#(4 
<&���, 

a�����#: �� �	�� ��. ��P, ���% S��� ह\, 
��S@0? %ह� ���)� घ(� �����4 ����� $� YC, 
	�� �� X��� ��Y5)�4 

�� �	�� ��. ��P (�ह���pq): ��/�� 	�� 
����)�?  

a�����#: ,	 ��� ������)�4 

 



�� �	�� ��. ��P: �� $)� $�� ���#(? 

a�����#: ह�(, $� $)� $ �� 5, ,	 ��� 
����5)�...(A�	&�%)... $'��� 	�ह�, $��� 
��� ह�, ��:�C � M�/� �/ ���54 �� ��G� ह#( /� $���  
��  �� 7�>�� ह� �ह� ह�4 

,�g 	�ह�, �� $)� $ �� 5, ��� 	� ��) ,�Y� 
�� �5 ���� �� 	� ���/� ह�4 

�� �	�� ��. ���P: $,�E�� F�	.���/ 
�ह�,�� /H�  	 .��/�� 	(	, ��  F?� ���1 	,� 
�� ,�� ��  ���.&� ���0 	� $5 �C5 	.� 	q������ 
	,��, �Cz� �N� YC�� ह� �ह� ह� �� $� F�	.���/ 
�ह�,� �� �Cz� �ह�( ����� �� -�	� �,�� ह�4 �� �ह�� 
��� �ह�( ����� ��  ��5 YN� हC$ ह#( �� �ह Fq��, 
��/� ह#( �� ��!6�/ y� 	� �Cz	� �� .� 1C���( ह0)� 
�� ���� �����( �ह�)�, F��� $� �¸�-(,�¸ ���)�4 
�#(�� ��  (������ �� ह��	�/ 	� �C� �� $�� ह#( �ह�( 
���.&� ,�0 ��  �� ������ 	,�� ह� �� ���� �����0 
�� 	C��)� /H� .��W� �� .� ���� �����0 �� 	(��� �ह3 
ह�)�, e	� �Cz� $6��	� ,�)�4 

ह���� ������ ��V �(1� �� �� �� ,�� �� 5� 
�� �,�� ह�, F	��  ���� �� 5� �हD�#E� ����� �� 
$���  	���� 7�/C/ ���� ��ह/� ह#(4 5� ��� 
	,�� ��  v� �� $���  ��X�� 	� �� �ह �ह�� ��ह/� 
ह#( �� .��/ �� ���� O�1 ��  	�	� �N� F�� �� 
��		� 	��� ,�� �CN� ह�, ��		� ���	 ���N 
��ह��5(, �CyP �� �?�� �C�� ह�, �ह O�1 �R �P O�1 ह�4 
.��/ �� �R �P 7<�� ,�� ��  v� �� ���� ��/� ह�4 
.��/ ��  	�g)�� ����	 �� ��)���0 ��  �����/� �� 
5� YC�ह�� .��/, 5� YC�ह�� ������ �ह�( =�� 
�N� 	,�� ��  ��ह�0 �� 	CY, ��(�/, 	(/�P .�� 
�C���� ह�,  	� ��5 �R �P O�1 ��  ����	 �� 
�v�/ �� $��,� ��  ��, ह� 	���� �� ���� ह� �� 
 	��  ����	 ��  ��5 $�6�� 	�<� .� �C�5 ह�, 
F��� .� ��5 )5 ह�4 �� ���/� ह#( �� ह���� ,�0 ��  
�C/���� �/ 7�/�/ 	(	�<� F��"< �ह3 ह� ��5 ह�4 
 	�� ���E �Cd��/: $JH� ���#�� �� ,�� �� 
����� ��v� �ह� ह�4 �%� .� ह��� �R �P ��  O�1 �� 
F:��Y��� �!:� *�(�/���� 	%�/�5( .� ह��	� 
�� ह�4  	��  ��5 ��!6�/ v� 	� O�1 ,�� ��  7H� 
7<�� �(1� �� ,#�~6� �(��/ ���ह� ��� ��हv 
/H� F� -&� ��W� ��/�h( �� ��/� ह� ��&ह0�� ,�� �� 
�R �P ��  �हD� �� 	�z/� हC5  	��  ����	 ��  ��5 
�����5( ����� ��  �/� �� F:��Y��� ��),�� �,�� 
ह�4 M�/C  	 �K �� ह���� 5'��:�� ����	� ��� 
ह�, F	 ����	� �� ,�Y/�  

 

 

 

 

 

 

हC5 e	� �)/�� ह� �� ���� ����  	 ,�� �� 70 
%�	,� �� ��	� $/� ह)�,  	 	�>� 	� $/� ह� �� 
-)� F	�� h� G�� 	� X��� �ह3 �,�� )�� /� 
.��W� �� ह���� 	��� �����5(, ह���� 	��� ����*� 
G� ह� ��5()�4  	���5 �� ��V �(1� �� �� ���)/ 
��/� हC5 .� �C = ��/� F���  	���� �Y�� ��ह#()� �� 
�� -H�/(1 �� �����,� ��/� 	��  � ��/0 �� 
X��� �Y� ��   � 	� ���0 ��  Q�� .� ��	� Y�� ह� 
�ह� ह� �� �ह3 ह� �ह� ह�? *�� हI����� ह�J�:�, 
5���� हI�����, �����¸, %������ /H� �R �P 
$�.��(�1�� ��	�� ह� 5'�  (����� �ह/� ह� 
ह���� ,�� �� 70 7�/�/ $��,� ��  ���� ���� �� 
	�<� ��� हC5 ह� �� ,C���� ��  25 7�/�/ �R P� 
������ -�� �� .��/ �� �ह/� ह�4 .��/ �� �R �P ���� 
O�1 �� 	�	� �N� F�� ह� ��&/C �ह ,CY, �ह� ह� �� 
�ह�( �� ���� ����)� O�1 �� l���� ���/)/ 
	�H�� �,�� )�� ह�, �ह3 ह� �ह .#�/� �� �ह� ह� �� 
�R �P .� 5� ���� F�� ह� ��		� 50 ���N �1�, 
�CvP �� �?�� �C�� हC5 ह�4 F�	.���/ �ह�,�, 
ह���� �R �P O�1  	 �K ,���ह� �� YN� ह�4 ह�  	 
��/ �� )�� �� 	�/� ह� �� ��=�� �C = ,��0 �� 
ह���� ��	��0 /H� ��i����0 �� Y���&� ��  O�1 �� 
,�� �� $D���.�� ����� �� -.#/�#�� ��),�� �,�� ह�4 
Y���&� ��  O�1 �� ह���� �ह� $D���.��/� ह�� 
��/(1 ��,�� ���/ ��  ��)� �� ���� ��  �� �� 7,�� 
�� �ह� ह�4 -/: ह���� ��/� �� ���� ��� �� 
	C�O� �� ��,��� ����0 �� ह���� ������/� /H/� 
�R �P 5�( F		� 	(�� O�10 ��  	// ����	 �� ��.�� 
��/� ह�4 ,C.g�� 	� �R �P �� ��  	 �K �����/ 
��1 F.� �ह� ह� ��	�� �E�� �#( ���� �� 	�/� ह�4 
 &�����>��, '���E 	(���, )�,��, ��/ 	(�1, 
Y��� ह��� ���� ���0 ��  ����ह� ��	� %	� ���� 
��  ��, �� 	C��<�h( ��  ����� �� ह� �हC/ ��=�� हC5 
ह�4 ��6� l����� 	�z[/0 �� �R �P ��  ��5 ��?=/� ��  
�N� �/� ��  y� �� ����� ���� )�� ह�4  	 ����� 
�� -� /� ह���� ,�� �� ��8 X��� �ह3 �,�� )�� ह�4 
�R �P ��  O�1 �� ह���� ,�� �� ��?=/� �� ��(�� .� 
-D�	(/ ����� ह�4 ह�� =�� �R P�0 �� %	�0 �� 
7�	�M	) �� ���L M) �� ��(� .� F��"< ������ 
ह�)�4 ��	� �� ��W��� ,C�< ����	 ���� �� ,C�< 
FD��,� ��  O�1 �� ���� ह�4 ��W��� ��)���� ����	 
���� �� �H���� 	{ 1982 �� �������H� ���� �� 
����� ��  $<�� �� �� )�� H�4  	 ���� �� ,�� �� 
l���� ��)���� O�/� �� -�<�/� ,�ह� �� 
��	��0 ��  $JH� FDH�� �� �,�� �� � /� -� /� 
��8 G�	 .#���� -,� �� ह� �� � ह� -.� /� 
F	��  -(,�  
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��8 Y�	 7�'�	 हC8 ह�4 ,#	�� ह� –  ��)���4 
�����	/ ,�� ���� �� 7D��� �#(, �� F���)� O�/� 
�� ���(/� �R!� ��/� �� �ह� ह�4 ��=�� 30 �Pb �� 
 ��� � ��	� ,��0 �� �ह�( ��  ��	�� ���� ��  �ह�� 
���� M	��8 	� �7(§>�) �� �j� ��	� M	��8 
7E��� -����� �)� ह�4 Y�/ �� $<���/ �R �P �� 
�)ह @��( e'����� �� �� �� ह�4 ह�� �R �P ��  � 
$<C��� /����0 �� -����� ह�)�4  q����	 – 
-	(/C�� – ,�� �� M	��/ /H� �Pg �� $<���/ 
O�10 �� 	��� v� 	� X��� ,��� �� �v�/ ह�4 
$<C��� �R �P /����0 �� F���) ����  ह� 
-	(��/ O�10 �� �R �P FD��,� �� ,�)C�� �� 	�/� 
ह�4 F��),  (�����, -	ह����/� �� �)ह 
��(&��> %�¿�) �� $<���/ �R �P �� F��) O�1 �� 
�2��� ,��� ���ह54 ����)� घ���0 ��  -���--��� 
7.�� ���� O�10 ��  	 	(�(< �� 	��� F��"< ����� 
���ह54 F��)0 �� F��/ ���/ �� %	� Y��,�� 
�� 7E��� ��  /ह/ ��(��> �:����� ������ 
���ह54  &��>�C-� 7��a �� +	 – ह�� �[!�� 
	q�,� -�<���0 	� 	(�(�</ ����0 �� /D��� X��� 
,��� ह�)�4 -)�� �P� 	{ 1999 �� ��6� l����� 
	�z[/0 �� F!:��Y/ l������� �[!�� 	q�,�-��� 
������  (��>�C-� 7��a �� +	 �� 	��O� ह�)�4 
ह�� �[�0 �� ����0 �� 	C�O� �� �R P� -�<��� 
���#� ��  /ह/ ����< ���#�R���0 ����J	� 5> 
/D��� ����� ���ह5 /��� ह� 1999 �� ह��� ���� 
	��O� ��  ��5 YC, �� /���� �� 	�� 4 ह���� ��	��0 
�� 	!"	�� �� -�<� �C����,� 	���h( �� 
$�6��/� ह�4 �[	��, ��g��E, 7�(<� /H� 
��J�M) 	� �C�� ����0 �� ��	��0 �� ���� 
 &%��µ�� F��"< ������ �� 7�(< ���� ���� 
���ह54  

�q��C���E, 	#��� 7E��� ����	/ ��  	�� 
	C��<�h( �� )��� ��	��0 �� F���  ������0 �� 
F��"< ����� ���� ���ह54  q�������� �� 7��: 
�ह ,�Y� )�� ह� �� 	���� ���/ ��  	�H �CN� �ह3 ह� 
�����  q�������� ������ ��  	�H-	�H 50 �Pb 
�� ह��� -��� �a�� ��>��� 7�'�� ����� ह�4 ह�� 
l���ह���� ����*� F		� ��N�� ह0)�4  

F�	.���/ �ह�,��, �Cz� 7	&�/� ह� �� �/���� 
	���� ��  ��W��� e���� �� -)�� ��(� �Pb �� .#Y 	� 
�C!K �� ��� ह��	� ���� �� 	(�:� ���� )�� ह�4 
/������C  �� .CY 	� �C!K O�1 ����*� ��  /ह/ �� 
�/��� ह��	� हC5 ह� F		� �ह 	���/ ह� )�� ह� �� 
��W��� e���� ��  ��� �� ह��	� ���� �� 	�/� ह�, 
��/µ �� Y���&� ��  FD��,� ��  ��� �� 7�@/ ���� 
��54 )���0 ��  $JH� FDH�� 5(�� ����� 	(�OE 	�  

�CN� हC8 	�&�� ���/ /���� �� ����4 Y���� �� 
����� 	(�OE ��?= ����� /H� ��g��E ��?=/� 
�� F��"</� �� ��.�� ��/� ह�4 ��&/C  	��  	�H 
ह� 	�H ह�� �!"�� �����"�#�� �	�� �� $�#��#� 
����/�� ���� �� h� X��� ,��� ह�)�, >�0�� )���0 
��  	�� �#�� ��. �ह3 ��� �� �ह� ह�4 $� .� $� 
,�Y/� ह� �� )��0 ��  -&,� ��	�� $D� हD�� �� 
�ह� ह�4 �ह���W� �� $&f� �� ��g  	 ��/ �� ह� �ह� 
ह� �� 80 ��	��0 �� $D� हD�� �ह3 �� ह�, 60 
��	��0 �� $D� हD�� �� ह�4 =��-=�� �����0 ��  
��5 ��	�� $D� हD�� �� �ह� ह�4 �� ����� ��ह#()� 
�� �� 	� ह���� ���/ �� �ह� ह�? ��	��0 �� ����� 
�� ,� ��/� ह� ��(� ह���, ,	 ह���, �&cह ह��� 
y��� ��  ��5 �� ,#	�� /�% �� �N�-�N� F��) ह� 
��&ह0�� 30,40 ���N y��� .� �ह3 �,5 ह� F��� 
	C�O� ,� �� �ह� ह�4 >�� �ह ��	��  	� �() 	� 
�		�/� �ह�)�? ह� ��) ���0 ��  ��5 -��� 
�����5( ���/� ह�4 ���0 	� F&ह� ¢E �ह3 ���/� ह�4 
�Cz� e	� �)/� ह� ��  	 h� -�<� X��� ,��� �� 
$�6��/� ह�4 �� /� ��	��0 ��  ��5 �� 
5'��:��� ����	� ��  Q�� ह� ��) X��� �ह3 ,�)� 
/� /� �ह ह���� %� ��	 G�� 	� ह���5)�, e	� 
�Cz� �)/� �ह3 ह�4  

,#	�� ��/, �� ��V �(1� 	� ,�d���/ �v( )� �� 
��, �,���� ��ह#()� �� &�#� M7 ��  	 ,�� �� 
 q��� ���� ��/� ह�, ,� �P� �ह�� F���  Q�� 10 
��	� 5>	� � ¶#� �)�8 )8 H�4 �� �(1� �� �� 
$.� ह#( �� F&ह0��  	 �P� 5 ��	� ��� ¶#� 
F	�� 	� �� �� ,� ह� ��&/C ��	� �� $� ���/� ह� 
F	 	�� �� �ह -�.��� �,�� )�� H� �� �� 
-&/�gW��� ���L  �� ��(� ह��� ���हV� �#5	 
���� ���/ ह� ��5)� F	 �K 	�	� >��� ��)# 
ह�)� �� �� 10 ��	� ¶#� �)� ह� �ह ����� ,� 
��5)�4 �(1� ��, $��� $<� ��ह/ ,� ह�, F		� 
ह���� �N� -Y��� ���� .�8 YC� ह#5 ह� ��&/C -)� 
$� 50 ��	� �� ,� ,�/� /� ��X�� �� =�� �� 
-Y��� ���� ह�, F��� .� ��ह/ ��� ��/� �� �� 
���,� ���� H� �ह ���,� .� �#�� ह� ��/�4 �Cz� 
Fq��, ह� �� ...(A�	&�%)... 

�� �(	�# ��
ह�: �ह �%� ��� 	� ��Y�)�4  

�� �	�� ��. ���: ��Y�� �� /� �.� $��� 
��&/� ह� �ह3 ��4 ,#	�� �Cu� �� $���  	���� �Y�� 
��ह#()�  &�� �>	 ��"�#�� ��. �ह 5� �N� )q.�� 
��P� ह�4  &�� �>	 ��"�#�� ��  -��F&+	 ��q�� 
�� �	/q��, 1997 �� 	��>�� हC$ H� �� F	 
���� ��   
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 ������� $� ��  ह���� ��% �!�	 $%  (���� 
H�4 F	 	�� 18 	,�� �C��� H�4  

6-00 p.m. 

 

18 	,��0 �� �C� ���� )�� H� �� F	��  ��, 
F	 	�� ��  �� ��-	�*� �� H� F&ह0�� F�	� �ह� H� 
�� -)� �ह 18 ��)0 �ह3 $/� ह� /� �C = �� ��)0 
�� 	#�� ���8 ��54 ��, �� ��(� �� ��)0 �� 	#�� 
���8 )8 �� ���� 	� F��� 57#�� �� )84  	 
/�ह 	� �C � 23 ��)0 �� 	#�� ���8 )8 H�4 ��� �� 
��/ �ह ह� �� �� ��(� ��) ��, �� �C�� )5 H� F���  
�ह�� 5�� &��� ��� .�� �,�� )5 �� F��� 
���CK �� ���� )��4 ����� �� 18 ��) H� F��� 
-.� /� .� ��§�) �ह3 हC8 ह�4  	��  ���E $� 
�)ह-�)ह ��!K��( ह� �ह� ह�4 ��"�#�� ��q�� �� 
�)ह Y��� ह�, ��"�#�� ������� �� 	�*� �� �� 
����, �� �ह� ह� �� �ह�� ��	� .���4  	�� ��	0 �� 
.� ���-,�� हC$ ह�4  � ��(� ��)0 	� ��Y0 �� ��	� 
��5 )5 ह�4  

$� �� ह���� ,��  ������ *�8	�	 	� )C�� 
�ह� ह� /� e	� 	�� �� .�  � ��)0 �� �)ह ��K ह�4 
���� -�C��< ह� �� %� ��&	 ������ ,�Y� �� �� 
�)ह ��K >�0 ह�, >��  ��� z(z ह� �ह� ह� �� >�� 
��/  ��� हC8 ह�?  

	�H ह� 	�H �� 5� �� ��P� �� h� $��� 
X��� $�JP/ ���� ��ह#()� ��  � ,��0 �� ह� ��) 
 &%�	��� ����>��� ��� 	C�/� ह�, 8.��4 �� ह� 
�[�  &%�	��� ����>��� e	� �) �ह� ह� �� ,� 
$� 	C�� «#�� ����  	 ,�� ��  	� ��)��� ह�, 
��ह� ��  ��!����� ह0, ��ह� �� "�#��*� +	 ह0 �� �� 
	���&� ��)��� ह04 F��� 	q��� �� �O� ���� �� 
l���H� ह���� 	(��<�� �� �� )8 ह�4 ह�� ह� �� �Cz� 
5� �� 	 ,�Y�� �� ���� ह� �� 5� 7�/WG/ l�!K �� 
��  	 ,�� ��  5� -Y��� 	� �CN� हC5 ह�, � q	 
$%  (���� ��  ������� ह�, F���  	�H ��	 �() 	� 
l��ह�� हC$ ह�4  		� �ह�� 5	.5�.��. �������� 
��  	�H �� l��ह�� हC$4 ���� ��:�� �� ह� .#�� 
�ह3 ह� �� ��	 �() 	� F&ह� ���� ���� )��, ��	 
�() 	� -�����/ ���� )�� H� ��	��  ���E�� 
F��� �RD�C ह� )8 H�4 $� .� ��� �� 7�/WG�, 
��)���� �� ����� ���� �� �ह� ह�. >�� F&ह� ��8 
����� ���� �ह3 ह�? -)� ��	� ��  ������ 
 %� &	 ��5 ह� /� F	��  ��5 >�� ���� ���ह5? 
������ %� � ���5, F���  �Y��% ���#�0 
���g��ह� ���54 ����� ��2 	�� ��  -(,� 19 ���  

 

 &���)��� ���� ��  ��,, 25 घ(� F��� ���� 
���� ��  ��,, -)� ��	� $,�� �� «#����5 ���� 
��5, H�� ��'� ��H��  �/���� ���� ��5 /� >�� 
�ह F��/ ह�? �� 	,� �� �/��� ��ह#()� �� 6 /���Y 
�� ���� �ह�( hH �� h� hH ���� ��  ��, �Cz� �/� 
��� /� ��, 	�<� �Cq�8 ��� )��4 ���� �Cq�8 
ह�!��� �� ,�Y� �� �ह�( �� ������ ह�!��� ��  
��N0 �� H�, F���  ��N� F/��� )5 �� 	�� ��5 
)54 �ह �[� 	� ���#� ह�, >�� F&ह� ����� ���� 
��8 �ह3 ह�  	 ,�� ��, �� .� ह���� $JH� ���/ ��  
�हD��#E� -() ह�4 ��	� ��ह 	� -)� ��8 $JH� 
)C��ह ��/� ह� /� F	�� 	�� �v� ����� ���ह54 
�)� 	�� ,�)� �[�? 	�� ,��� ���� �[� ह�)�? �ह 
.� /� ह��� ���ह54 ��)0 ��  �� �� e	� �ह3 �)�� 
���ह5 ��  	 ,�� �� 	���� �ह3 ह� �� हC�C �/ 
��ह� 	��C = �� 	�/� ह�, �[����ह� 	� �C = �� 
	�/� ह�4 �ह ��/ ���� ���� ���ह54  

-(/ �� �� $� 	� �� 5� ��� �%� <&���, ,�/� ह#( 
�� $��� �Cz� �ह �[�� �,�� �� �Cz� ��(�/ 	� 	C��4 
<&���,4  

SHRI K. RAHMAN KHAN (Karnataka): 

Madam Deputy Chairman, passing of the 

Finance Bill is an annual exercise. Through 

this Bill the Finance Minister tries to raise 

resources, regulate the economy and promote 

growth. This Finance Bill does not inspire 

anybody. The Finance Minister is trying to 

raise both direct and indirect taxes through 

this Bill. I am afraid, it will not help him to 

solve the problems. He tried to bring various 

provisions through this Bill. 

Madam, the Finance Minister has 

mentioned in his Budget speech that he will 

end the inspector raj; and will make tax laws 

more transparent, more friendly and enable a 

tax-payer to discharge his duty without fear. 

But if we examine various proposals of the 

Finance Minister at the macro-level and his 

claim of ending the inspector raj, we can find 

that they are not so and he is not going to 

achieve them. Instead, there will be more of 

inspector raj, there will be more harassment. 

The revenue which he is expecting from all 

these measures will not be accomplished. 

Madam, the Income Tax Act is a very old 

one enacted In 1961, an excrcise was made to 

amend the Income Tax Act; and a new Act 

was brought forth. Now, it is more than 37 

years 
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old and we have not amended it. Every year 

through these Finance Bills, we are trying to 

medle with this law and make the Income Tax 

Act, direct tax and indirect tax more 

complicated. An exercise was done last year. 

A new Income Tax Bill was to be introduced, 

but we do not know what has happened to it. 

The Finance Ministry has not come out with 

any statement whether the same Bill will be 

introduced or they are going to introduce the 

Bill prepared by the task force or whether they 

are going to make any amendments to it or 

whether they are going to introduce a new Bill. 

It has not been made clear to us. Due to 

cocnstralnt of time, I will not be able to go into 

the details. However, I will just cite a few 

examples of various tax laws which he has 

proposed. Some of the amendments which he 

has proposed, I feel, are based on assumptions. 

And for his assumption that whether those 

proposals are going to yield revenue and raise 

the resources, I am sure, the Finance Minister 

is in for a big disappointment at the end of the 

year, if this Govemment stays. Madam, he has 

proposed to amend section 10 of the Act. The 

Bill seeks to withdraw section 10(22) and 

10(22 (a)) and seeks to add certain sub-clauses 

in order to bring under the tax net certain 

educational institutions and hospitals which 

exist solely for treatment. In the Lok Sabha, 

the hon. Minister had brought certain changes. 

But he has not spelt out the reasons. These 

educational institutions or institutions like 

hospitals or charitable institutions like trusts or 

associations, have to function under certain 

laws of trusts or the Societies Registration Act. 

How all of a sudden, they become profit-

making institutions and how they are taxed 

when they are charitable institutions, what are 

the reasons or compulsions for taxing them, 

are not spelt out. Nor has he said what tax 

revenue he is going to have from them. It is 

not clear. It is very vague. 

Madam, a big change has been brought in 

that 'resident' and 'not-ordinary resident' have 

been taken away. The Finance Minister has 

proposed to remove the classification of 

assesses who have been treated as 'residents' 

but not 'ordinary residents'. The proposal, I am 

afraid, will send a wrong message to non-

resident Indians whose support the Budget 

seeks to enlist This may also pose a problem 

in taxation of foreign nationals who stay for 

over 182 days in a year in India. Such a 

national will be considered as a resident for 

the purpose of tax liability although he may be 

exempt in terms of double taxation agreement. 

This will result in an NRI who probably 

migrated to another country for earning tax-

free income being subjected to tax in his own 

home state. I request the hon. Finance 

Minister to carefully examine this provision. It 

is going to create a lot of problems. 

Then again, clause 45(6)(2) introduces a 

new section 145A. This proposal will simply 

open the floodgates of litigation. The proposed 

amendment is also not in accordance with the 

guidelines issued by the Institute of Chartered 

Accountants of India which is a premier 

accounting body. This is going to create a lot 

of litigations. And, through 'Samadhan', one of 

the intentions of the hon. Finance Minister is 

to remove litigation. {Interruption). 

SHRI SANGH PRIYA GAUTAM: Then 

what will lawyers do? 

THE DEPUTY CHAIRMAN: Come to 

Rajya Sabha. 

SHRI K. RAHMAN KHAN: Then there 

should not be any 'Samadhan' and you have to 

withdraw that 'Samadhan' also. 

Again, the hon. Finance Minister has added 

two new sections. The proposals seek to 

enhance the fee for filing an appeal. In any 

case, this will not help to reduce the litigation 

because the main litigants are the Department 

itself. It is not the common man. The proposal 

to enhance the filing fee for appeal is a very 

retrograde step and is opposed to the principle 

of equity and natural justice. It is said that out 

of 6,400 reference applications pending before 

various High Courts in India as on 31st March, 

1998,4,800 applications were filed by various 

Departments only and 1,600 applications were 

filed by the assessees . In more than 800 

pending references, the Department has not 

filed any paper books nor has it filed any 

response despite a lapse of ten to fifteen years 

in most of the cases. It was point out that a 

sample analysis indicated that 62.8 per cent of 

the orders referred to various High Courts on 

question of law have been upheld by the High 

Courts. By just enhancing the fee for appeal. I 
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am afraid, the Finance Minister is going to 

reduce litigation. Then another far-reaching 

amendment which the Finance Minister is 

trying to introduce in section 40, clause 20, is 

to deduct the subsidy received by an industry 

for calculation of depreciation. There are 

different kinds of subsidies which an industry 

gets. For instance, we have the backward area 

subsidy. But nobody knows when the subsidy 

will come. Sometimes even after ten years, the 

industry have not received the subsidy. Now, 

how are you.going to deduct this subsidy? Are 

you going to deduct it out of his assets for the 

purpose; of depreciation? Sometimes, he is 

not going to receive the subsisdy at all 

because the State Governments are giving the 

subsidy. So, I appeal to the hon. Finance 

Minister to look into this matter. 

Then I come to the question of Permanent 

Account Number or the opening of the bank 

account. For this purpose, you should 

prescribe certain limit. Who has to give the 

account number? Ordinarily, any person, even 

a footpath vendor, can open a bank account. Is 

he also to be given a Permanent Account 

Number? Kindly clarify this point also. Then I 

come to the question of service tax. Many hon. 

Members have spoken about the sevice tax. 

The Finance Minister is right in saying that we 

should find out the new avenues of taxation. 

But I would like to say that here one 

profession has been discriminated against. The 

chartered accountants, the cost accountants 

and the company secretaries have been 

brought under the service tax net. There is no 

objection for bringing them under the service 

tax. But under section 288 of the Income-tax 

Act, a chartered accountant is one of the 

persons who can represent before the Income 

Tax Authority. An Advocate can represent, a 

Tax Practitioner can represent This Bill has 

touched the chartered accountants for the 

purpose of service tax. The service tax is 

levied or is given for the service rendered to 

the client. Suppose the same client goes to an 

advocate or to a tax practitioner, he will not be 

charged service tax. There is a discrimination. 

Either there is a bias against a profession or 

there is a discrimination between the clients. If 

a client goes to some practitioner, he is not to 

pay a service tax, but when he goes to a 

particular practitioner, he will have to pay a 

service tax. Madam, I would like to bring to 

your notice the assurance given by the Prime 

Minister to the chartered accountants: "The 

hon. Prime Minister, Mr. Atal Bihari Vajpayee, 

today assured the chartered accountants that he 

would seriously consider the issue of rolling 

back the imposition of five per cent service tax 

and then take up the matter with the Finance 

Minister." While addressing the golden jubilee 

celebrations of the Institute of Chartered 

Accountants of India, the Prime Minister said, 

"I am aware of the problem being faced by the 

chartered accountants as a result of the 

imposition of the five per cent service tax. 

Kindly show me the way in which the service 

tax will remain intact, but CA will be out of it." 

Mr. Vajpayee said amidst laughter, "I have not 

imposed the service tax; therefore, I cannot 

withdraw it! It is the Finance Minister who has 

imposed the tax! And I assure you that I will 

take up the issue with the Finance Minister." 

Madam, the hon. Finance Minister and the hon. 

Prime Minister had given an assurance.... 

(interruption)... 

SHRI JOHN F. FERNANDES: It is 

outside the House! 

SHRI K. RAHMAN KHAN: It is outside 

the House. I have said "outside the House". It 

has been reported in the press, and it is a 

genuine demand. Madam, I have also moved 

an amendment in this regard. This is the 

explanation as far as the amendment is 

concemed. 

THE DEPUTY CHAIRMAN: I think your 

amendment is incorporated. 

SHRI K. RAHMAN KHAN: Madam, I 

won't take much of your time. I would like to 

suggest one thing. I agree with Raghavji who 

said, "The service tax is being administered by 

the Excise Department and the Customs 

Department. The Excise and Customs 

Departments deal with the commodities and 

other things. Income Tax Department is the 

proper Department to deal with the service 

tax." The Department of Direct Taxes is the 

proper Department to administer the service 

tax. Otherwise, as he has said, the inspector 

raj will come. Income-tax inspectors will be 

going to various professionals. In any case, 

professionals will be going to the Inconte-Tax 

Department, and while assessing the income- 
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tax, automatically the service tax could also 

be assessed. So, I strongly suggest that the 

hon. Finance Minister should consider 

shifting the administration of service tax from 

the Excise and Customs Department to the 

Income-Tax Department. 

a�����#: A� ���,� ��, 	(O�� �� ����5)�4  

�� ������ �C	�� (����H��): �ह�,��, $��� 
�Cz� 22 ��� ��  ��5 �ह� ह�4  

a�����#: �ह3, ���� �ह3 �ह� ह�4  

�� ������ �C	��: �� F		� -�<� �ह3 ���C()�4  

THE DEPUTY CHAIRMAN: I have not 

said 22 minutes. I have not just said anything. 

�� ������ �C	��: �Cz� �� 	#��� ह� �ह� �/� 
�ह� ह#(4  

a�����#: $��� 	#��� �.� )�/ .� ह� 
	�/� ह�4  

�� ������ �C	��:  	��5 �� 5���  ���	 �� 
����4 F�	.���/ �ह�,��, $��� �हC/ �हC/ 
<&���,4 ...(A�	&�%)... 

a�����#: �� ��  	��5 �ह� �� �हC/ �� ह� 
)�� ह�4 	�2� =: �� )5 ह�4 $� �(� $�� .� �ह3 
हC$ ह�4  	��5 �:,� YD� �� ,�4 �v�� �ह3 ह� �� 
$���  ��	 � � I��,� ह� /� $� ���/� ह� �ह�4 
��/�� ������	 ह� F/�� ह� $� ����54  

�� ������ �C	��: �ह�,��, �� �हC/ �:,� ह� 
YD� �y( )�4  

THE DEPUTY CHAIRMAN: It is too late, 

and the Minister of Health is here to make a 

statement. 

�� ������ �C	��: F�	.���/ �ह�,��, ��V 
�(1� �� �� �� ��V ��<��� �ह�( 7�/C/ ���� ह� �� 
F	��  	�H�� ��  ��5 YN� हC$ ह#(4 ��V �(1� �� �� 
�� ,� M�,Ch( �� <&���, �� F��� $.�� .� l�!K 
���� ��ह/� ह#(4 �ह�� M�,C ���� �ह ह� �� ��	 
����	/ �� F��� �ह �� 7�/C/ ���� �� �[�� 
���� �� ��	 7��� �� ��)N� हC$ $JH� ��(�� 
 &ह� 7�@/ हC$ H�, F	 	(,.� ��, F	 ���'��� �� 
 &ह0�� �� 5� 	�ह�	� �� �Y� ह�,  	��  ��5 
�ह ��!6�/ y� 	� �<�8 ��  �� <&���, ��  ��1 ह�4  

�ह�,��, ,#	�� M�,C �� <&���, ,��� ��ह/� ह#( �� 
��	� ह� 	���� �� ��V �(1� �� �� �/� �)� ��  

�#���� �� �� �>	 �)��� )�� H�, F	� ����	 
���� �� $�6��/� ह�, F	� ��	��0 ��  �ह/ �� F&ह0�� 
/C�(/ ����	 �� ����4 F	 ��  ��, -.� ��� 	.� �� 
�� F&ह0�� ��V ��<��� 7�/C/ ���� �� 	�(	, 
�(<Ch( �� -���--��� ��()� �� 	Cz�� 7�/C/ ���� /� 
F	 	�� .� F&ह0�� F� 	��� ��/0 �� ����� ��/� 
हC5 �).) 260 ���N y��� ��  ��0 �� ��ह/ ,��� 
5� 	(,�� �,�� �� �ह 	���� -)� -?=� 	Cz�� 
$/� ह� �/ ��!6�/ y� 	� F� �� ����� �� ��  ��	� 
7��� ��  �#�g�ह 	� '�	/ � ह��� ��E�� ��/� ह�4  

�ह�,��, �� ,�-/�� ��,C(h( �� ����P y� 	� 
����,� ���� ��ह/� ह#(4 �ह�,��,  	 	�� ,�� �� 
����)� ��(�� �(,� ��  ,[� 	� )C� �ह� ह�4  	 	�� 
����	 �� ,� y� )�� ह�, 5>	��� �� �� �2�/�� 
ह� �ह� H�, �ह �� ह� )�� ह� �� ��,��� �Cc� �� 
.(��� �� ह� �ह� ह� �ह ह���� $JH� O�1 �� �C = 
	����5( ह� ����� �ह ह���� 	���� ��  ��� �ह��0 
�� ��,� �ह3 हC8 ह�, �ह ��V �(1� �� �� ����	/ �� 
���� H� �� F&ह� G�� ���� �� ��� .� ������ 
��V �(1� �� ��  �( <0 �� ह�4  	� ~!W 	� �� F&ह� �C = 
	Cz�� ,��� ��ह/� ह#(4 �ह�� ��/  �ह ह� �� ह� �� �� 
F,�����E �� ���/ ������ ��, ��6����E 
��)����� ���� �� ���/ ������ �� /� ह���� 
	���� �ह ��/ H� �� ह� -��� ,�� ��  F��)0 �� .� 
"���� %�:�" ,�)�4 5� e	� 	��� <��/� ,�)� 
���� ��,��� ������0 �� ��,��� F��)��/�0 �� 
���� हC$ ह�, ����� �� ��V �(1� �� ��  X��� �� �ह 
��/ ���� ��ह/� ह#( �� ���/� �� ह���� ,�� �� 
F��)-<(<� F	 ���C��� ���� /� �ह3 �हC (�� H� 
�ह�( F	� -(/�gW��� �)/ �� 7�/��<g ��  ��5 =�N 
�,�� )��4 F	� �� ���E�� ह� �� ह� �� ��/ह��� 
 q��� F��F �� �,��, ह� �� ��/ह��� -&�--&� 
�( ����0 �� �( �#�� )C´	 �� -&� F��)0 �� -��F 
�� �,�� ��	 ��  ���E����v� .��/ �� F��) 
y�E ह�/� ��� �� �ह� ह� �� F	� ��  ���E ह���� 
��Y0, ���N0 y��0 ��  &����� ��  	 O�1 �� 
हC$ ह�, �ह $� Y/�� ��  �)�� �� YN� ह�4 �ह�,��, 
�� ��V �(1� �� 	� ����,� �y( )� �� $� ��	 	�� 
	��� <��/� �� ��/ ��/� ह�, F	 	�� �� �� 5� 
,� ��/0 �� �ह3 /� �� 	� �� �� ���  ��C+	 ह� 
�� ��� ��  ���E ह���� ��� �� ��,����0 ��  
FD��,� �� ��� ��  F�� -	� �N/� ह�, F	 �� 
������ ���� ���� ���ह54 $� F��) 	� ���C/ �� 
�� >�� ��/� ह� �� ,C���� ��  ,�� ���C/ �� �� 
F��) 	� >�� ���� ��/� ह� �ह�,��, ह���� �ह�( �� 
 (�����>�� �� ��� ह�4 F&ह� ��/�� 	C��<�5( 
 (�����>��  
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��  v� �� 7�@/ ह� ह���� �ह�( -)� ह� �ह� /� �� �� 
���� 	�/� ह� 	�/� ह�, ���� ��8 ��� ह���� �ह�( 
,C���� ��  -&� ��W�0 ��  �C����� 	�/� �ह3 ह� �� 
F	� ��  ���E ह���� F��) ,C���� ��  	 7�/��<g 
�� ��=� =#  )5 ह�4 �ह�,��, $�  q��� 	�/� �N/� 
ह� �� .��/ �� ��,� हC$ ��� �ह()� �N/� ह�4 F	� 
�� ���E�� ह� �� ह� F��) �� ��=� =#  )5 ह� �� 
ह���� ���g/ �� ह� )�� ह�4  	��5 �� ��V �(1� �� 
	� ����,� �y( )� ��  	 O�1 �� $� �� ����P y� 	� 
 	 �� 	1 ��  ��, 	(�(�</ ��)0 �� �C���� 5� 
7��� ���� %�:� ,��� ���ह5 ��	 	� �� F� ��  
	���� �ह ��/ $ 	��  ��  �- � O�10 �� $� �� 
	��� <��/� �,�� हC$ ह� �� $� ��  	 
7�/��<g �� 	���� ���� ह�4  

�ह�,�, ���� ,#	�� 	Cz��  	 ����� �� �ह ह� �� 
.��/ 	���� ��  �8 F��) ह� ��� �� �� 5>	���� 
हC$ ह�4 �ह�,�, �ह�( �� �� �� F��) 	� 	(�(�</ ��/ 
���� ��ह/� ह#( �� ह���� �ह�( ��	� .� 	����� 
F��) �� �� ��8 7���> ��/� ह� /� F	� ��  ��5 
	�� 	��� ��<g��/ ह�/� ह� �� ह�  	 7���> �� 3 
	�� �� �� 5 	�� �� �#�� ���)�4 ����� �� �� �� 
F,�ह�E ��  /[� �� �ह�� ��ह/� ह#( �� ��� 
 (���� �� ��� @��(+	 �� 5>	���� हC$ �� 5� 
5� 5>	���� ��, �� 1988 �� /� ��5 )5 H� �ह 
1998 �� ���� �#�� ह� �ह� ह�, ,	 	�� ��4  		� 
��)/ Y�� �� /� ���� )�� H� 2100 ���N y��� 
������ �� ��� @��( ��, �ह 4100 ���N y��� 
5>	���� �� ���� Y�� हC$4  	��  ���E ��� 
 (���� �	� ह� )8, ���7�	5��  (��� �) �ह� ह�, 
,	 	�� �� F��� �� Y�� �) )�� F	��  ���E 
ह���� ,�� �� ���  (���� Y/�� ��  �)�� �� YN� 
ह�4 $� �ह ��� �ह3 ��� �� �ह� ह�, F	� -��� ��� 
�� ��)/ 	� �� �#:� �� ����� �� ����� �N �ह� ह�4 
�� �ह ����,�  	��5 �� �ह� ह#(, �ह�,�, �� �� 
��V �(1� 	� 	(�(�</ ��P� ह�, $� �� 	� �� 5� 
�����!>� /� ,���5 ��V �(1��� �� /�% 	� �� 
-� $)� 	�  	 	���� ��  	�� �� e	� ��8 ��� 
�ह3 ���� ��5)�, ��	�� � � �� ह� ��5 �� ��� 
�� ह� ��54 $)� ,�P ��	� l�!K �� ��	� 
-�<���� �� ह�)� �� F	�� 5��F(������� ह�)�, 
F	�� $&	� ,��� �N�)�, F	 ���>� �� $&	� 
,��� ���)�, F	�� ������ � ���� �N�)�4 �� /� 
$� �ह ����:� �ह3 �)�5()� F� ���>	� ��, F� 
��)0 ��, �� 5>	���� �� ��q��,��� ��/� ह�, /� 
/� ह���� ,�� �� �ह ��� h�� �� �� �ह	�� �� 
�ह� ह�)�4 -)� e	� F��) 	���� ��  ह0 /�  

 	��  ���� �ह �.� .� �ह� �� ��5()�, ��ह� $� 
��/�� ��� 	(	, �� ��G�� �)� ����5, ��ह� ��/�� 
�����!>� ,� ,�����4 ह���� �ह�( /� ��� h�� �� 
�� -���� �,�� ��/� ह�, ������ �,�� ��/� ह�4 F	 
���>� �� $���ह��� �� ��� �� �%� F	�� 
����	��� �,�� ��/� ह�4 e	� -��� !�H�/ ह���� ह� 
)�8 ह�4 ह� -�{ ह� घ� �� -��� Y#� ����� �� 
F	�� ���� �ह� ह�4 �� �ह ��(��>� ��� ह�/� �� 
�ह� ह�, 	���� �� �( ��� C��� ह�/� ��/� ह�4 �� 
����,� ���� ��ह/� ह#( ��V �(1� ��, ��  	 ����� �� 
.� 	���� �� �N� �G��/� ��  	�H ��E�� ���� 
���ह5 �� F	� ��)# ����� ���ह54 

�ह�,�, �� ����H�� �� F,�ह�E ,��� ��ह/� ह#( 
ह��� ��. �"�#. ��. ��  -(,� F,�ह�E ��� ���� ह� �� 
ह���� �( ��>�� ��, �� �( ��>�� 	���� �� /�% 
	� ��/� ह�, F	�� � $J��	� ह�)�, � F	�� � q	 
5>	��� ह�)�, � ह� F	�� ��� 5>	����� ह�)�4 
�� ��� ��	 	�� ��  ��5 �,�� ह�, F	�� �#�� ���� 
�N�)� -&��� ����> �,, �� �,�� ��5)�4 F	�� 
���E�� �ह हC$ �� �ह�( ह��� 5� 	[ ���N y��� 
����	 ��  ��5 Y�� ���� H� �ह3 ह��� /�� 	[ ���N 
y��� ����	 ��  ��5 Y�� ����, ����	 �� ��� 
����, �ह� 	�� �� ���� �� ��	� �� 	,C���) हC$4 
 	��5 �� ����,� ���� ��ह/� ह#( �� ,�� �� �� ��	� 
j�� $F ह� �ह� ह�,  � 	��� ���0 �� j�� $F ह� 
�ह� ह�, F	�� $� ����54 -)� $�  	�� ���� )� /� 
��!6�/ v� 	� ह���� F��)0 �� 7�/��घg �� ����� 
ह��� �� 	ह��/� ����)�4 �ह ���� ,#	�� ��&,# ह�, 
�ह�,�4 

�ह�,�, /�	�� ��/, ���� �C � 	Cz�� ��V �(1� �� 
�� ह� �� �>	 	� 	(�(�</ ह[ �� �ह �हC/ �v�� ह�4 �� 
����H�� 	� $/� ह#(4 $��� �/� ह�, ����H�� ���� 
ह� �� H�N� 	� �ह�	� )C���/ �� .� ह�4 �� �ह ����,� 
���� ��ह/� ह#( �� 	���� �� ह���� �ह�N�  ���0 �� 
�,, ,� ह�, �ह �हC/ -?=� ��/ ह�, ,��� .� ���ह54 
-.� �ह���� 7,�� �� ह���� ������ 7<�� �(1� �� 
)5 H�, �ह�( �� F&ह0�� �C = ���N v��� F��� 
	ह��/�H� ,��� �� /� ����4 �हC/ ���)/ ���� �,� 
ह�4 ,��� �N/� ह� e	� ��+	 ��4 �6��� �� ह� ,�/� 
ह�, ह���� ��H� 8� ��  �� 7�(/ ह� F��� ह� �,, ,�/� 
ह�4 �� �ह ����,� �� �ह� H� ��V �(1� �� 	�, �� �&� 
%� ��&	 ����� �� .�, �� �R WE �(, �� �(/ -X�O 
H�, F	 	�� ह��� F��� ����,� ���� H� �� �(�� 
5���� ��  
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.� $��� �� 	� �� F	� �/� �� ���� F��� 
	ह��/� ,��� ���ह5, F&ह� �C = =#  ,��� ���ह54 
 	�� �� �� ,� ह� 7�(/ ���� -�C��� 	� ह�, ����H�� 
�� �ह�	� �� )C���/ �� �ह�	�, /� F���  	 
����� �� 	ह��/� ����� ���ह54 ����  ����  �� .� 
F	� v� �� �� ���� ���ह5, �ह ���� 5� 	Cz�� 
��V �(1� �� �� ह�4 

�ह�,�, ह���� ����H�� 	� ����)��� $�� H�4 
$� ���/� ह�, ����H�� �� ����� F��) -� �हC/ 
�N� �� 7�/!WG/ F��) ह�4  	�� �).) 16 ��Y 
��) �����/ ह�,  	 ��� �� ��/� ह�4 ���� ����� 
 (���� ��  (���� ��  v� �� �ह3 �� ��8 ह� ह���� 
	����, ����� ����H�� 	���� �� F	��  (���� 
���� ह� ��  	�  (���� ����� �C = =# � ,� ह�4 ह���� 
�ह�( ��=�� 	����0 �� ����� �� '���  	� �.&� 
�Y/� हC5 F	��  Q�� 30 ��	� 5>	� � ¶#� 
�)� ,� H�, ह���� 	���� �� .� 10 ��	� ¶#� 
�)�8, ����� �� ������ ��V �(1� �� �� <&���, 
,��� ��ह/� ह#( �� F&ह0�� F	 10 ��	� �2� हC8 
¶#� �� ���	 �� ���� ह�, ����� F	�� 5� =�� 
	� ��� �ह )8 ह�, F��  ��5 �� ����,� �v( )� �� 
F	 �हC/ =�� 	� ��� �� 	��@/ �� ,� >�0�� 
F&ह0�� �ह� ह� �� 400/- v��� ������ ��� ��  
Q�� �� �� ��� ह�)�, F	��  Q�� 10 ��	� 
5>	� � �2� हC8 �)�)� -Hg/ 30 	� 40 ��	� 
�)�)�4 ��V �(1� ��, �� $��� �/� ,��� ��ह/� ह#( 
��  		� $��� $�,�� �C!6�� 	� 80 ��Y v�5 
ह�)� 	�� .� ��4 �����  	 	� �� 	� ��  ���E 
$���  �ह�( ��  	 ��.�) �� �� 5>	� � ������� 
��  $,�� ह0)�, � ���� �� F	 F��) 	� 	(�(�</ ��)0 
	� ��/�� Y#� �#	 ��)�,  	�� -(,��� $� �)� 54 
�� �ह�� ��ह/� ह#( �� 80 ��Y v�5 ��8 �N� ��/ 
�ह3 ह�, F	�� $� ��ह����� ����  	��@/ �� 
,���5 /��� �ह�( ����H�� �� ����� �� F��) ��� 
	�� , ��Y0 ��) F	�� �)� हC5 ह�4 

�ह�,�, ,� 5� =�� =�� ��&,# ह�, F� �� -��� 
��/ �ह �� �� 	��@/ �� �ह� ह#(4 �ह�,� ���� 5� 
�� ����,� �X� 7,�� 	� 	(�(�</ ह�4 �ह�( �� ��N� 
�V� �� ��� �).) 	���� ��/� ह� �� �ह 
	���� ��  ह�H �� ह� ����� �Cz� ������� ���� ह� �� 
�ह�( �� �. ��. 5	. �>	 ���>�� e 	�	� 10 
��	� ��� ��/� ह� l�������0 	�4 �ह�,�, �Cz� 
$6��� ह� �� 10 ��	� �. ��. 5	. �� 	� 	(.� ह� 
	�/� ह�? �ह3 �� ��	� .� ��(��> ��, ��	� �� .� 
2 ��	� 	� I��,� ���>�� e 	�	� ���� �.� ,�Y� 
�ह3, 	C�� �ह3 �� �.� ����� �ह3, ����� �Cz� 
$6��� ह� �� ��N�  

�V� ��, �� 	���� �� <(<� ह� �� F		� l������ 
Y��,/� ह�, F	 �� 10 ��	� �. ��. 5	. �/� ह�4 
�ह�,�,  	 10 ��	� �. ��. 5	. �� ��8 
�!��%�� �� �ह3 ह�,  	� 	��@/ ���� ���� ���ह5 
�� ,#	�� -&� �� ��� ह�,  	� F	��  ���� �� 
���� 2-3 ��	� �>	 e 	�	�, ��	� 	���� 
F��/ 	�z�,  	�� ���� ���ह5 >�0�� ��	� ����	 
�� �ह� ह�4 	���� ��  ��	  	��  /¬� ह0)� �� �� 
-	�	�� ह� ��/� ह� /� �%� ��	� ��%( � ���� ��/� 
ह� ��2 	�� ��, "��� 	�ह/4 	���� �� "��� �� 
�C�	�� ह�/� ह� �� l������ �� ��� �>�� ��%( � 
�� ��� ���� ��  ��5 �)��� �N/� ह� �� F	��  ��, 
�� ���� Y�g ���� �N/� ह�, F	�� �� ��g �ह3 
���� ��ह/�4 /�  	�� 	��@/ ���� ���� ���ह54 
-&��	�	��� ह�  (���>	� ��  ह�H �� �� �� ��)0 ��  
ह�H ��  � ���	� �� >�0 ,�/� ह�?  	�� ��8 
$�6��/� �ह3 ह�4  	��5 �� ����,� �v( )� �� 
��V �(1� �� �ह�,�  	 ��/ �� h� .� X��� ,�4 

�ह�,�, ���� 5� �हC/ =�� 	� �हC/ �ह�� �� 
����(� ह�4 �� �#�� �� ��( ����ह� M	ह �� ह���� ��V 
�(1� �� H�, ���� F���  	���� .� �ह 76� FG��� H� 
�� ��,q��� 	�ह� ��  	�� .� 76� FG��� H� �� 
�� ���, ��=�� 	�/ 	�� 	� �ह 76� FG�/� $ �ह� 
ह#( �� �Cz� �)/� ह� �� ��� 	�� ���� �� ह�, �� /� 
/� �ह 76� FG�/� �ह#()�4 �ह�,�, $� ���( ��� 
����� ��� �� ��,��� ह���� ����H�� ��, FV� 7,�� 
��, F��	� �� $/� ह�4 �� �� v� �� ��/� ह�, 	���� 
Y��,/� ह�, ��F(� 	�� ह�/� ह� �� �ह�( �� 
$J	(	 ��  	���� ���/� ह�, ह���*�� ��  ह���#� 
��   D���,,  D���, �� %���� 5>	��� �� F��� �� 
�ह�( �� ,�� ,�/� ह�4 �ह %���� 5>	��� �� 5� 
 ������6� ���� ह� �� �� �ह %���� 5>	��� 
���/� ह� F	� ,#	�� �,� ����� ��� �� ��� ��� ,�/� 
ह�4 �����  	 ���� ��, �� �� v� �� -��� ��� 
���/� ह�,  	�� 5>	��� �� ��� �ह3 �,�� ��/�, 
5>	��� �ह3 ���� ��/� �� F	��  ���E �ह ���� 
�� %���� 5>	��� -�� ��/� ह�, F	 �� F	�� 
��8 ��. �ह3 ���/�4  	��  ���E  	 <(<� �� �8 
7��� �� )������( �Cv ह� )8 ह�4 ��. ����ह� 
M	ह �� �� ��V �(1� H� /� F&ह0��  	 ��/ �� 
������ ���� H� �� -)� �ह ��/ ह� �ह� ह� /� �ह 
)�/ ह�, �ह �ह3 ह��� ���ह5 �� F��� .� �ह� 
��. ����� ���ह5 �� ,#� $���	� �� ����� ह�, 
F��� .� �ह� ��. ����� ���ह5 �� ह�� ���0 �� 
%���� 5>	��� �� ���/� ह�4 �(1� �ह�,�, �� $�	� 
����,� �v( )� �� ����H��,  
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FV� 7,�� �� �� 7�(/ ह���*�� �� ��%� 7.��� 
ह�, ����� ��� ���/� ह�, ह���0 ����0 v�5 ��  
$��� $/� ह� �� 	�q�� �� ��/� ह� �� 	�q�� ��  ��, 
$��� $/� ह� F���  	�� �����% ����4 

�ह�,�,  	� 	�H ह� �� -��� �/� 	��@/ ��/� 
हC5 ��V �(1� �� 	� ����,� �v( )� �� $��� �� �� 
7�/C/ ���� ह�, ह� F	�� /ह��,� 	� 	�H�� ��/� ह� 
�� ��/� �� ��(), �� ���� $���  	���� �Y� ह� $� 
F	 �� 	ह��C.#�/�#��� ����� ���4 

<&���,, 

 

THE DEPUTY CHAIRMAN: Anybody 

who earns foreign exchange is to be accepted 

and the person should be given benefit of it. 

SHRI E. BALANANDAN (Kerala): 

Madam, perhaps, I am the last speaker. I do 

not know. 

THE DEPUTY CHAIRMAN: There is 

one more. You have a few minutes only. 

SHRI E. BALANANDAN: Madam, while 

we discuss the Finance Bill, as such there is no 

scope for a general reference to many things. 

The Government has placed before us the 

taxation proposals which are under discussion 

now. Therefore, general discussion is limited. I 

mean, the scope is limited. Still, two-three 

points I have to refer. I do not want to make a 

speech. The first point is, I would like to invite 

the attention of the Finance Minister to the fact 

that the Indian economy is facing a serious 

trend. I do not think he will disagree with this. 

The point is that today industrial growth has 

come down to 4.5%. Food production is less by 

S million tonnes. Trade deficit has come to 6.8 

billion dollars. Rupee has plummeted, resulting 

in external debt rising to Rs. 44,000 crores. 

This is the position of the economy. Another 

serious factor to be noted is, we cannot hide 

because when we. Members of Parliament, go 

out of the House, all the people would look at 

us and ask: What about price rise?  Technically 

you say that it is only a rise of 4.5% earlier and 

now it has become 7.6%. But that percentage 

does not give us the exact position. The 

position is that. Madam, in every household the 

rise is from 4.5% to 7.6% on the percentage 

basis. Acutally the prices have gone up in 

every essential commodity used in 

every home. Rice price has gone up from Rs. 

10 to Rs. 14. Potato price has gone up from 

Rs. 2.25 to Rs. 10. Mustard oil from Rs. 34 to 

54. Onion from Rs. 3.25 to Rs. 14. Tomato, 

from Rs. 7 to Rs. 36. This is the plight. I do 

not want to go into the details. What does it 

mean? 

THE DEPUTY CHAIRMAN: I know, 

tomato has come down a bit. 

SHRI E. BALANANDAN: I do not want 

to go into the details. The point is that the total 

economy is in difficulty. Price rise is there in 

a serious proportion. The Finance Minister has 

replied in the other House which I have gone 

through. He said that he was not responsible. I 

am not disputing that point. Who is 

responsible? The point is, 1 cannot go to the 

market. Therefore, 1 am only saying that this 

is the situation. There may be many reasons 

but the Govemment has increased the petrol 

price; rail fare hike is there; there is postal rate 

hike; rise in Excise Duty has a place. This is 

one thing. I want to invite the attention of the 

Finance Minister. I have gone through the 

speech made by the Finance Minister. 

Madam, you will excuse me if I quote from 

his own speech which he gave in the other 

House. He was referring to the world 

economy. It is a good thing he has done. No 

other Minister had the chance to do it. He has 

referred about Korea; he has referred about 

Japan; he has referred about Russia; and, the 

economic setbacks suffered in the tiger 

economies of East Asian countries. He has 

stated: "East Asian countries' crises erupted 

last year. As a result of that, in November, 

1997, 111 billion dollars were withdrawn in 

one month. In January, 1998, 81 billion 

dollars were withdrawn and it turned to a 

positive trend in February and March and 

again, a negative trend is seen up to 24.9 

billion dollars. What does it mean? Now, you 

see, he has stated in the speech yesterday in 

the other House. I read it. He is completely 

towing the line of the pattern earlier being 

continued by the previous Governments. He is 

correct there. That means, a new situation has 

come towards the world economy which 

though noted by the Finance Minister, he did 

not draw a proper conclusion out of it. What 

does it mean? He has referred to two things; 

not only the 
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economic crisis but to the threat which is 

being made by the U.S. and others about 

sanctions against us. 

He has also correctly referred to that 

question? How do we withstand all that? The 

new economic crisis which the world 

economy is facing means that the total 

capitalistic economic system in the world is 

going through a serious stress, including the 

mighty economy of Japan. If the Japanese 

economy goes into a crisis, it means we have 

its reflection in US economy, etc. I do not 

want to deal with that. So, what we have to 

see is that this kind of a situation does not 

affect our economy. Therefore, some safety 

measures are to be taken by the Finance 

Minister properly. While he says that he is 

continuing the old policy, this change has to 

be looked at and proper steps should be taken. 

Therefore, I come to the question of 

strengthening our Indian economy by 

strengthening our public sector, our 

infrastructure, our basic industries, our 

agriculture and our economy as a whole. We 

must stand on our own legs. This policy 

change is not reflected in the approach of the 

Finance Minister. I want a change in that so 

that we can withstand any act of U.S. or 

anybody else. If anybody sets that we must 

tow their line, then we must declare that we 

will never tow their line. We have our own 

line. This we can do only by strengthening 

what we have got, and if there is any lacuna 

that has to be corrected. Keeping this in view, 

I must submit one or two points together with 

that. The first point is with regard to the 

approach of the Finance Minister towards the 

public sector. He has announced that the Exit 

Policy will be implemented. Madam, out of 19 

lakh 60 thousand workers nearly S lakh 20 

thousand or 5 lakh SO thousand workers will 

fall in the socalled Exit bracket. 

This means-Mr. Finance Minister, excuse 

me for that—that if this policy is 

implemented, nearly one-third of the workers 

have to go out of employment. So, you will be 

giving some money, etc. This figure may be 

wrong. So, he has to correct me, perhaps. But, 

the point is that the total economy of the 

country which is based on a policy of the 

public sector will be disturbed. In the basic 

sector economy some industry might have 

some bad economy. I am 

not against correcting some errors in the 

public sector. That is up to you. Another point 

is that he has declared disinvestment in those 

industries which are making profit 

continuously for 20 years. You invite this 

private sector as if they arc infallible people. 

No. Japan has mainly the private sector, Korea 

has mainly the private sector and many other 

Asian countries have mainly the private 

sector. Can you rely on them? No, you cannot. 

Therefore, Mr. Finance Minister, this policy 

of disinvestment is inviting the working class 

into action. The working class is worried 

about it because about six lakh workers are 

going to be sent out of employment. This is 

my first point. Secondly, the industrial base 

which we have built is going to be disturbed. 

It is not for the sake of employment, but it is 

for the national sake that the workers are 

forced to go for action. I am sorry to say that 

this is going to happen because of this policy. 

These are the main issues which I have to 

submit in general. Then I come to the tax 

proposals. A question has been raised by my 

friend Dr. Biplab Dasgupta. Madam, 65 per 

cent of the total income of the Govemment 

comes from the indirect taxes. Year after year 

the proportion of direct taxes is coming down. 

Why can you not change that frameworii? 

Why can you not think in terms of taxing the 

rural rich so that thousands of crores of rupees 

can be mobilised for the exchequer? In this 

way the Finance Minister will be able to have 

a new changed road. Therefore, taxation 

policy in general needs to be changed. I do not 

go beyond that. I want to invite the attention 

of the hon. Minister to two or three points. 

THE DEPUTY CHAIRMAN: Mr. 

Balanandan, your time is over. 

SHRI E. BALANANDAN: I will not take 

much time. I know that you are in a hurry. I 

am also in a hurry. 

THE DEPUTY CHAIRMAN: No, no. I 

am not in a hurry. I have one more speaker; 

then the Minister; then a statement. 

SHRI E. BALANANDAN: Madam, the 

earlier Govemment has levied excise duty on 

bidi industry. I had pleaded with Mr. 

Chidambaram. He had made a policy change. 

He had reduced excise duty on cigarettes. 

What is the result of it? The total bidi industry 
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which is employing 60 lakh employees, 

mainly the poor women, are affected. 

Therefore, we have to see what the workers' 

contribution to excise duty on bidi is. Madam, 

they are paying to the Government nearly Rs. 

6. So, I request the hon. Finance Minister one 

thing. Sixty lakh poor employees are 

adversely affected because of the policy 

change introduced by the earlier Government 

and reduction of duty on cigarettes. While 

going into the question of other things, I want 

the hon. Finance Minister to look into this 

also. My case is, there is also anohter 

exemption granted. When bidi is branded, it 

has to pay tax and non-branded bidi need not 

pay any tax. If the annual production of bidi is 

below 20 lakhs, there is no tax. That means, 

tax-evaders, who do not want to pay anything 

to the Government, are being protected. Those 

industries which are cooperative societies in 

our State and where there are 70,000 workers, 

are paying duty through their nose. I do not 

want him to say anything now but I request 

him to go into the question properly either by 

making some device or by appointing some 

committee. This is my first prayer to the hon. 

Finance Minister. 

The socond thing is about the reduction in 

custom duty on caprolactum product. Earlier, 

there was 80% customs duty on caprolactum. 

That has been reduced. Durig 1997-98. the 

basic duty was reduced to 30% and the special 

duty to 5%. Now, what you have done is, you 

have reduced the basic duty to 25% and you 

have introduced 8% additional duty which you 

have again reduced to 4%. I have no objection 

to that. I am only raising two things. One is, 

4% should be made applicable to traders also 

.because the benefit which he wanted to give to 

the national industry is not being given. That is 

one point. Therefore, I want that 4% should be 

made applicable to traders and the 30% should 

remain as it is. You should not reduce that. 

Another point is about the titanium 

dioxide. In Kerala, we have only a few 

industries like caprolactum, titanium dioxide, 

etc. There also the hon. Minister has made 

some changes in the customs duty. You have 

introduced 8% additional duty on titanium 

dioxide and then you have reduced it to 4%. 

There also you have exempted traders. What 

does that mean? The 

industry would not get the benefit. There is 

some kind of a tax system in Pondicherry. If it 

is done in Pondicherry, I % tax has to be paid. 

Therefore, the whole trade goes via 

Pondicherry and ultimately, the national 

industry will suffer. 

Finally, when you only see the immediate 

economics of the industry, it would not work. 

Today, the position is, you will be getting a 

lesser price for some goods, but still your 

national industry is smashed. If your national 

industry is smashed, the prices may go up. 

That is why I request the hon. Minister to see 

that if he can make some adjustment in 

caprolactum as well as in titanium dioxide. 

So, bidi is a very important item and I think, 

you will do something. With these words, I 

conclude. Thank you. 

SHRI BRAHMAKUAMR BHATT 

(Gujarat): First of all, I would like to draw the 

atention of the hon. Finance Minister towards 

the question of regional imbalances in this 

country. I think, it should attract the attention 

of everybody. Here, I would qutoe some 

figures, to show the imbalances. 

Electrification is 75 per cent, and the 

remaining 25 per cent is in the Eastern States 

of this country. The per capita generation of 

electricity is 453 units, and the per capita 

availability is 57 units. Now, there are States 

in this country, where the per capita use of 

electricity is 500-600 units. It means in some 

States electricity is either not available or it is 

not generated. Therefore, they do not use it or 

they are not able to use it. The average 

industrial consumption of electricity is 37 per 

cent. But, in States like Punjab, Gujarat, 

Maharashtra and some other States the 

industrial consumption is above 50 per cent. 

As the average is 37 per cent, there are some 

eastern States, for example, the State of the 

hon. Finance Minister himself, where there is 

noindustry. So, these imbalances should 

attract the attention of everybody in the 

country. It is a question for all of us. At 

current prices, the per capita income is Rs. 

9321/-, while the per capita income at 1980-81 

prices was Rs.2,S73/-. I was amused to hear 

Mr. Ram Jethmalani on TV that the distance 

between rich and the poor should go, it cannot 

be tolerated. How will it go? The average 

income of an ordinary man is Rs. 2573/-. 

These are 
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Govemment figures. I woud like to submit to 

the hon. Finance Minister that instead of 

giving figures on national basis, he should 

give figures on regional basis, or, if possible, 

on State basis, as to what is the use of 

electricity, what is the per capita income, what 

is the standard of living of the people. Only 

then a correct picture of this country will come 

before us. 

The other point, on which I would like to 

stress, is regarding rural unemployment and 

underemployment. According to the hon. 

Finance Minister rural unemployment and 

underemployment is massive. This can be 

solved only through self-employment. There 

is no reason why every craftsman, every 

artisan, every weaver, cannot become an 

entrepreneure and run his own little enterprise. 

It is very good. But, in the Open General 

Licence, the things allowed are : coconut oil, 

garlic oil, wafers, juice, panitis, cement, 

sindoor, bindi, kumkum, shaving cream, soap, 

plastic stickers, hand-made paper, carbon 

paper, razor blade, lamp tubes, wooden 

furniture, dolls, playing-cards, football, 

volleyball, cricket ball, basket ball, and last 

but not the least, slate and pencil. 

7-00 P.M. 

What will happen to those people whom 

you are advocating that they must start village 

industries? What will happen to village 

Kumhars, village Lobars and village Daijis? 

This is basically contradictory. What Dr. Lohia 

contemplated was ^Rl Trftf i<<l*1 'VJH, ^ Hi 

J^ % ^ I This is absolutely a different picture. I 

would like the hon. the Finance Minister to 

explain because I cannot understand this. The 

disparity in income in this country is a very big 

thing. Shri Vinoba Bhave once said that the 

difference between the rich and the poor in 

income should be one to ten. Shri 

Jayaprakashji once said which I rememebr, "it 

cannot be one to ten, keep it one to thirty". 

What is tlie position today ?There is no 

measure of disparity. Then, I believe that the 

average Indian's income is Rs. 27 as on today 

at the current price. And the average income of 

some persons is even Rs. 5000/- today. There 

is the question of disparity of income in this 

country? This is a question to be addressed by 

any Govemment. I do not say this Govemment 

or only this Finance Minister. Everybody who 

is 

in charge of the reins of this country has to 
address this particular thing. 

What about the black money? My friend, 

Shri Sanatan Bisi, has quoted 31,000 crores. 

He has very much underestimated it. It has 

appeared in the Press that the estimated balck 

money is around Rs. Two million crores. I 

would like to know from the hon. Finance 

Minister, what his estimate about the black 

money is. If actually it is Rupees Two million 

crores, then the time has come when there 

should be two Finance Ministers, one for the 

white money and one for the black money. 

Black money is only a tip of the iceberg. Our 

former Finance Minister, Shri Chidambaram, 

nied to get money by VDIS. He went with a 

begging bow) to different parts of the coimtry. 

He know how much he got. But, it is only a tip 

of the iceberg. 

Everybody knows this. When there is any 

transaction everybody asks : What is the 

basis, 60 or 40? You will take 60 in cash or 40 

ir cash! What is this? Everybody knows this. 

Il is in the knowledge of everybody in this 

country that this is the position everywhere 

anc still we want to ignore it. I would like to 

knov from the hon. Finance Minister what th« 

estimate is about the existence of black 

money 

There are so many problems. I won't quoti 

Gandhi everywhere because the hon. Financi 

Minister has quoted Gandhi in his speech. 

Wha is the position of the poor people in thi 

country? Sanitation rural, it is 6.37 per cen 

and urban, in every field taken together, idi 

SO per cent. This is the position of the poo 

people of this country. The other thing abou 

which I would like to draw the attention of th 

hon. Minister is infrastructure. He has referre 

to it. I agree that the infrastmcture should b 

strengthened and more and more attentio 

shouUd be given to it. For electricity whatevc 

provision he has made, I would like to know 

whether it is engough. What amount c 

electricity is required in the Ninth Five Yet 

Pain and what provision is made? M 

suggestion to the hon. Finance Minister is th; 

in the existing power stations if one addition 

unit is added, then the power will be cheap* 

because we want to give subsidy. the 

infrastmcture is ready, no additional staff will 

be required. And instead of Rs. 31/2 crores  
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Rs. Four crores per megawatt, perhaps, we will 

get power at a cost of Rs. 2 crores per' 

megawatt. In three power stations of Gujarat 

we have done this. We have added one unit 

each of 210 megawatts in three power stations 

and they have started functioning. This is a 

point which the hon. Finance Minister may 

consider that one additional unit in the existing 

power stations will reduce the cost of power. It 

will be a cheaper power and the Govemment 

will be able to provide... (time-bell rings). I 

will finish, Madam. I have misunderstood you. 

THE DEPUTY CHAIRMAN : It is very 

uncomfortable to sit here while they are 

bitting. (interruptions) 

SHRI BRAHMAKUMAR BHATT : One 

more thing I would like to suggest to the hon. 

Finance Minister. Is he prepared to give 

incentives to those people, salaried persons 

and others, who want to save money? Earlier, 

there was the 80 CC provision. I know. When 

I was in active practice, I was able to save 

something under the 80 CC provision. I was 

getting fifty per cent rebate. But it was 

withdrawn. Why it should not be introduced 

again? If Govemment wants more money, it 

would work as an incentive. Without any 

incentive, nobody is going to invest money in 

the Government instmments or in any other 

instrument. I am sure, if the 80 CC provison is 

again brought back, it is very likely that more 

and more investment would come — private 

investment, personal investment. Those who 

are in professions, salary-earners and others 

would take advantage of it. This is one 

suggestion I would like to make. 

About NRIs, the Finance Minister is, 

perhaps, more hopeful then he should be. I 

know some of the people in America. Several 

times I had been to the USA. I have many 

friends in America. Before spending one 

dollar, they would think ten times; not just 

one time. They are more interested in dollar 

than in rupee. [ must tell you, they are not 

much interested in the Indian situation. They 

are more worried about their position there. 

Therefore, there is no reason for the hon. 

Finance Minister to be optinustic that they 

would come, the NRIs would come, and 

invest a lot of money here. I wish his hopes 

come true. But as far as I know, 

the people who are staying over there are not 

very much interested in investing here. I have 

met several pople in groups. I have met them 

several times. I can tell you that no Indian, no 

NIR, is going to invest in India on a large 

scale. Therefore, on that account, I don't think 

the Finance Minister can expect much. 

SHRI BRAHMAKUMAR BHATT : I will 

conclude. 

SHRI JOHN F FERNANDES: Madam, he 

should get more than ten mintues. 

THE DEPUTY CHAIRMAN : He has got 

more than ten mintues. 

SHRI BRAHMAKUMAR BHATT : Only 

one thing I would like to add. The hon. 

Finance Minister is interested in getting more 

revenue from excise and customs duties as 

well as sales-tax. I tell you honestly. 

(Interruptions) You go to any petrol pump. 

You go to any dealer. You go to any 

wholesaler. You go to any retailer. How many 

of these people, how many of these dealers, 

who are selling various things, give the bill? 

As a result of this, the Govemment is denied 

of the revenue. The tax due to the Govemment 

is evaded. Has the Govemment any machinery 

to ensure recovery of the tax from these 

people? If a machinery had been there, the 

Government would have got hundreds of 

crores. But there is no machinery to 

implement this, to ensure the recovery of tax. 

This is known to everybody, I believe, each 

and every Member in this House knows this. 

No bill is given. Only when you force the man 

to give the bill, perhaps, he would give it; at 

the same time, he would tell you that he 

would be charging six per cent, or, ten per 

cent, extra. If the Govemment has some kind 

of machinery in this regard, the Govenrment 

can get more revenue and they need not have 

to, unnecessarily, tax the common people. 

THE DEPUTY CHAIRMAN : Thank you, 

Mr. Bhatt. I have to call the Minister now. 

SHRI BRAHMAKUMAR BHATT : 

Madam, one last thing I would like to say. 

THE DEPUTY CHABIMAN: It is alreacfy 

7 O'clock. Members are sitting here 

throughout 
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SHRI BRAHMKUMAR BHATT: 

Madam, just one last thing. I have put down 

my papers. One last point. 

We say that we are proud to be a nuclear 

State. Other people may not recognise up. We 

may be a nuclear State. We may not be a 

nuclear State. I am not saying about this 

Govemment or any other Govemment. I am 

not saying about this Finance Minister or any 

other Finance Minister. While we may be 

proud of our country becoming a nuclear 

State, we should be ashamed about the fact 

that we have the largest number of illiterates. 

Millions of youth are unemployed. Thirty-six 

per cent of the people do not have two sqare 

meals a day. Forty-seven per cent of the 

people are illiterates. Seventy out of every one 

thousand newly-born never see their first 

birthday. Beggars are following the foreigners 

in the streets of delhi. Thirty-five per cent of 

the urban population live in Juggi-jhopris of 

plastic and jute, with no electricity, no water 

and no sanitation. Child marriage is prevalent 

everywhere. It is known to all of us. Child 

labour is there on a large scale. They 

scavengers are in a sad plight. There is a huge 

disparity between the rich and the poor. 

Madam, I am reminded here of the first 

line of a film song. It is : 'woh subha kabhi to 

ayegee'. Let us hope 'woh subah kabhi na 

khabi to ayegee.' 

I wish you well. Thank you. SHRI   

GOPALSINH   G.   SOLANKI (Gujarat): 

Thank you. Madam. 

I just Wanted to mention one point only 

about the co-operative sector which is being 

taxed. Of course, they have been given 

exemption to the tune of Rs. 1 lakh of net 

income. But, I would like to suggest that most 

of the States are involved in the co-operative 

movement. Co-operative Socieites generally 

make more than one or two lakhs of rupees. 

The banks are also making profits. If tax is 

going to be levied to the tune of 35 per cent, I 

think, the whole co-operative movement in 

India will be marrd. 

I would like the Minister to rethink about 

this particular aspect. 

Thank you. 

THE DEPUTY CHAIRMAN : That is all? 
Very good. 

Mr. Finance Minister take the cue from the 

last speaker. 

�� �(	�# ��
ह�: F�	.���/ �ह�,�, ��  	 ��/ 
�� X��� �� �Y�� ह� -��� ��/ �Y#()� �� $��� 
�C 	a ��  ���� �?=� ह�4 

THE DEPUTY CHAIRMAN: They are 

not duly elected to this House. 

SHRI PRANAB MUKHERJEE : (West 
Bengal) Impose some tax. 

�� �(	�# ��
ह�: �ह 	ह� ह� �� -)� �� ��8 
�>	 �)� 	�/� /� F� �� .� �v� �>	 �)�/�4 

THE DEPUTY CHAIRMAN : Scare them 
away from the House. 

SHRI PRANAB MUKHERJEE : Put a 

fme of Rs. 500/- for the unauthorised entry. 

SHRI YASHWANT SINHA : For every 

bite. 

THE DEPUTY CHAIRMAN : They arc 

having a free meal on my feet. 

�� �(	�# ��
ह�: �ह�,�, �� $.��� ह#( F� 	� 
	,��0 �� ��&ह0��  	 	,� �� ��g,� ��  /ह/  	 
��g �� .�) ���� �� �हC/ 	� �हD��#E� ��&,# -D�&/ 
�����/� ��  	�H �Y�4 �� $.��� ह#(  	 ��/ ��  ��5 
.� �� �8 ��&,#, �� ���, ���� X��� �� �ह3 H�, 
F��� �ह�( ������ 	,��0 �� FG��� ह�4 �� F��� 
$6��	� ,��� ��ह/� ह#( �� F� 	��� ��&,Ch( �� �� 
$�� ���� �,�0 �� X��� �� �Y#()� �� �ह�( �ह�( ,�� 
�� -H�l���H� �� 	C<�� ���� ��  ��5 �,� FG��� �� 
��/ ह�)�, F	�� �� ��=� �ह3 �ह#()�4 

����, 5� ��V �(1� �� ���, 7E� �CY�a �ह�( 
��G�  ह� -D�&/ ��G� ह�/� ह�4 �ह -)� 	� �C = ��� 
�� /� ���, F	� 	��� ��0 �� 	��@/ �� ,��� ह�)� 
�� .��/ 	���� �� ,C��� �(, ����  F	 घ� ��� 
���� ह�)�4  	���5 ���, �ह 5� e	� �(1��� ह�, 
��	�� �� .� ��G�	�� ह�/� ह�, F	�� �8 ��� 
����< �� 	���� ���� �N/� ह� �� F	� �8 ��10 
�� Y��� .� �N/� ह�, ��ह� -:���� ��  ��5 ह� >�0 
� ह�4 ����� �ह 5� ,���D� ह� ��	�� ��.��� ह�4 
	��� ��������0 �� ��G�� �0 ��  ����#, ���� �ह 
7��	 ह�)� �� �� 	ह� �() 	�  	 ,���D� �� ����,� 
�v( 4 �ह �ह� )��, �� A� 	�:�� 	�� 7H�  	 
��P� �� ����, -.� �ह 	,� �� �ह3 ह� ����� F&ह0�� 
�8 ��/�, �Y3 �� F�  
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��/0 �� ��g � �� ��  	 	,� ��, �!:� 	,� 
��  ��ह� .� ह� �ह� ह�4 �ह� �� �ह� ह� �� ���� �C = 
��E�� ��5 �� �%� F� ��E��0 �� �,� �,��4 ���� 
 	 	,� �� �ह� ह� �ह�,�, �� �%� 5� ��� 
,�ह���� ��ह/� ह#( �� ���!�H�/�0 �� ,�Y/� हC5 ��, 
��8 	ह� 	Cz�� $5 /� �	%�  ��, ����  F	� �ह3 
�����, ��  	� F��/ �ह3 ���/� ह34 �� �.� -��� 
���� �� �ह ��� �� �ह3 ��� �� �� ह� 	ह� ह#( �� 
	��� ,C���� )�/ ह�4  	��5 �� ������ 	,��0 
�� /�% 	�, -&� ���/0 	� ��8 -?=� 	Cz�� $/� 
ह� /� F	� ����� �� �Cz� ��8 ��G��8 �ह3 ह�/� ह� 
>�0�� ���� ��5 �ह ��8 7�/WG� �� 76� �ह3 ह�4 
�� �� �ह .� $���	� ,��� ��ह/� ह#(  	 	,� �� 
�� ��  	� ���/ �� .��W� �� .� ��#()�4 ��, �ह3 
��8 .#� हC8 ह�, ��8 1C� �ह )8 ह� /�  	 .#� �� 
	C<�� ����, F	 1C� �� ,#� ���� �/8 )�/ �ह3 
ह� 	�/� ह�4 

����� 	�H ह� 	�H ,� ��/0 �� h� �� 	,� �� 
X��� $�R W ���� ��ह#()�4 �ह�( �� ��g हC84 �8 
��)0 �� ���� 	�H 	ह��C.#�/ �,Y�/� हC5 �ह �ह� �� 
����	/ �� ��G� $JH� ���!�H�/ ह�� ����4 ���� 
/¬� �Y� ह�  	 	,� ��  	����4 �� ���� �� �Y�, 
F	 	�� .� �� /¬�0 �� �Y�, �� ���� -(/��� �� 
�Y� H�, /� F	 	�� .� ���� /¬�0 �� �Y� H�4 
����� ,�� ��  ��V �(1� ह��� ��  ��/� �ह 	,� �Cz 	� 
	ह�/ ह�)� �� �� �ह �ह#()� �� ��8 .� ��V �(1�, 
��	� .� 	���� �� ,�� �� �� ����P �� ��,�� �� 
����� %� ���� �� ��� �ह3 ���)� -��� ह� ,�� ��  
���� ��4 ���� ��5 �ह ���/� �ह3 YC�� ह� �� �� -��� 
�#���/a ��V �(�1�0 ��  ���0 ��  ���� �� �����/0 �� 
��� �)� ,#( �� �ह#( �� F&ह0�� ,�� �� �C�� �,�� 
�� ह�3 5� e	� ��V �(1� $5 ह� �� ,�� �� F����� 
�� ����� �� �ह� ह�4 ,�� F���)� �� �ह3 F���)�, 
�ह /� �� �ह3 ���/� ����� F		� ��!6�/ v� 	� 
5� -��6�//� �� ��/���E � �� ��  	 ,�� �� 
�!:� 	��� ,C���� �� ��,� ह�)�4  	���5 �Cz� ��, 
�N/� ह�, �� F	� ,� �� F	 	�� H�, ��  	� 	,� 
�� �ह� )�� �� ��%� Y��� ह�, ,�� �� Y���� 
Y��� ह� �� �हC/ �N� 	(� $�� F	 	�� ,�� ��  
	���� �� F	 	�� ��  7<���(1� ��, F	 	�� ��  
��V �(1� �� 	������� घ�PE� �� �� ,�� �� 
Y���� Y��� ह� /� ��,��� ह� �� >�0 ��6��	 
���)�, ,�� ��  ��) ह� �� >�0 ��6��	 ���)�4 
 	���5 ��V �(1� ��  ��/� �ह ���� ,���D� ह� ��/� 
ह� �� ��G� ���!�H�/ ह�/� हC5 .� ��6��	 ��  	�H 
�C�[�/�0 �� �C����� ���� ��5 �� �.� .� 
,�����	�0 �� ��  
 

��ह� ��  ��)0 ��  �� �� �ह .���� ��,� ह��� ,� 
��5 �� ह� �( )�� ह� )��, ह� -ह�� ह� )��, ह���� 
Y���� Y��� ह� �� ह� -� ����,� ��  �)�� �� 
YN� ह�4 �� �ह�� ��ह/� ह#( ��6��	 ��  	�H �� ह� 
	���� �� �ह3 H� �����  	 ,�� �� 50 �Pb �� �� 
�C = हC$ ह�, F	�� �हC/ �C = 	��ह��� �ह� ह� �� 
F&ह3 ���/�0 �� �/��� ह� �� $� �� ह� �� 
����EC ���OE ���� �� ,C���� ��  ,��0 �� �हC/ 
��1/� �� l��ह�� �ह3 ����4 ह���� Q�� F&ह0�� 
7�/�(< .� �)�54 F	 	�� ह��� ��	 Y#�� ��  
	�H, ��	 /��/ ��  	�H �� ��	 ��6��	 ��  	�H 
F	 ���!�H�/ �� �C����� ���� �� ह���� �N�	� 
,�� �� >�� ह��/ ह� )84 �ह F&ह3 ���/�0 �� 
�/��� ह�4  	��5 ह� 	� �� ����'�� �� ,�, �ह �� 
���/� ह#( �� 	ह� �ह3 ह�4 ह�( �,>�/� ह�, 	ह� ह�, 
-H�-l���H� �� �(,� $8 ह�, �R �P �� ��,���� �� 
�)��� हC8 ह�, ����)� FD��,� �� हC$ ह�, 
���g/ �� ��� $8 ह�, �ह /¬� -��� �)ह �� ह�4 
ह���� �=���� 	� .� �ह3 �=��)�, ,C����( 	��� ���/� 
हe ����� �ह 5� �C�[/� ह� ��	�� ह� 	� �� ��� 
�� 5� ��W� �� /�ह, 5� �� ह� /�ह, ह�� 
�C����� ���� ह�4 �ह �	%�  ���� ,���D� �ह3 ह�4 
 	��5 �� 	,� ��  	��� 	,��0 	� �ह -��� �v( )� 
$���  ��X�� 	� �� ह� ��8 .� e	� ��, � �ह�, ह� 
��8 .� e	� $��E � ��� ��		� ,�� �� 5� ����� 
��, 5� M�/� ��, 5� -��!6�//� �� ��ह[� ��,� 
ह�4  	� 	(,.� �� �� �ह �ह�� ��ह/� ह#( �� �हC/ ��� 
��g हC8, $� .� हC8 �� 7�/�(< �)� �,�� )��4 ह��� 
�ह� �� ह��� �.�  	�� ���-(��� �ह3 ���� 
����� ह��� �ह� �� ����� ह� �C����� ���� �� 
!�H�/ �� ह�4 $� ��, -����� �� -��� ���#� �� 
	(��<� ���� �N� /� ��1  	���5 ���� �N� �� 
�ह .��/ 	� �����,  	��5 F	�� -��� ���#� �� 
����/�� ���� �N� �ह ��6��	  	 ,�� �� ��/� 
�� ह� 	��� ����� ��,� ���� ह�4 ��	� ह���� 7<�� 
�(1� �� �� �ह� �� ह� ��	� ,�� ��  ,���, �� ��	� 
,#	�� ,�� ��  ,��� ��  	���� zC��� ���� �ह3 ह�4 
 	�� 	�	� �N� F,�ह�E, 7��E ��, ���ह5 /� �ह 
 	 	���� ��  T��� F	 	�� �,�� )�� ��  	 
��/ �� M�/� ���� �)�� ��  	�� 7�/�*�� >�� 
ह�)� ह��� ����EC ���OE ���� �� ��E�� ����4 ह� 
��) ���/� H� ��  	�� ��8 ह�� %# �0 �� )C�,�/� 
.� ���� ���� �ह3 ह�4  	�� �����/ ह�)� �� 
����P�� F� ,��0 ��  T��� �� ��6� �� �!K���� 
���� ��/� ह�4 ����� ह���  	�� M�/� �ह3 �� �� 
ह�� �� 	ह� %� 	�� �)� �ह 	ह� %� 	�� ह��� ���� 
�� �� 	���� �� /�% 	� �#�� 	,� ��  
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�ह�,��, �ह $6��	� ,��� ��ह/� ह#( �� ��ह� �ह 
-H� ���/ �� ह�, ��ह� �ह ��,�� ���/ �� ह�, ��ह� �ह 
	������ ���/ �� ह�, ��ह� �ह ��	� ���/ �� O�1 
ह�, �ह 	���� ���� ��	� ,��� �� $5, Y�	�� 
��,��� ,��� �� $5, ,�� ��  �ह/ �� �� ��/ ह�)� �ह� 
��E��, �ह� %� 	�� ���)�4 F	� 	(,.� �� �� �ह �ह�� 
��ह/� H� �ह�,�� �� -H�-l���H� ��  O�1 �� �ह�( �� 
�ह ��/ FG��� )��, ���� .�  	�� �ह� ह�  	� 	,� 
��, �ह�� .� �ह� ह�4  

$� ����� �� >�� हC$? �#��� �� ����� �� 
��)��� ��� ��� �� ��� �,��4 �Cz� �/� �ह3 7E� 
���# /� �ह Y�� �हC (�� ह� �� �ह34 ���0 /�% �#�� 
5���� �� 5� ������ �� ��/���E %� �� हC$ ह�4 
����� ��	�� ��M H� ���� "5" F	�� $� 
��)��� $F�#� �� �#��� �� ��� �,��4 F	�� 
-	� �N�4 �#�� ,�OE 5���� ��, �#�a 5���� �� 
F	�� -	� �N�4 ह���� ��� �����  �� .� �N�4 
ह� �#�� /�ह 	� $� ��� �ह3 ह�4 F�	� ह� $ ���� 
�ह3 ह�4 ह� �ह3 � �ह3 ��6����E ��  /ह/, 
������ ���� ��  /ह/ F�	� �CN� हC5 ह�4 �����  	 
	���� �� ���/ >�� ह�4 ह��� �� ������� 
������ ���� �� ��/ ��4  	�� �/�� >�� हC$? 
 	�� �/�� �ह हC$ �� ह� �ह �ह3 ��ह/� ह� �� 
ह�  /�� /�� ��/�� 	� ������ ���� �� ,[N �� 
��5( ��	�� �� $�6�� v� 	� ह�  	 ,�� ��  
F��)0 �� 	��@/ ����  ह� ��� F��)-<(<� �Cv ���4 
�ह �ह3 ह�)� 	���� �� ���/4 ह���� 7��	 �ह 
ह�)� �� ह�( 7�/��<g ह��� ���ह54 ����� 7�/��<g-
��	�� �� .� 5� ����Ha �ह� ह#(, �ह�� ��ह/� ह#( �� 
7�/��<g ,�� ��  .�/� 	�	� �ह�� ह�/� ह�4 F	��  
��, -)� ,�� ��  .�/� 7�/��<g ��,� ���� �� !�H�/ 
�ह3 ��/� ह� /� ह� ��,��� ��  	�H 7�/��<g ���� 
�� ��/ 	���)�4 �ह ह� �� ������� ������ ����4 
-)� ह� ��	� O�1 �� F	 O�1 �� ��� ,� �ह�( �� 
�� �������� H� ��ह� �ह �!"�� 	�>� �� �ह� ह� 
��ह� 7���� 	�>� �� �ह� ह� F	 O�1 �� ह� Y���� 
��ह/� ह� �� ,�� ��  .�/� ���!�H�/��( �� 	�/� ह� 
7�/��<g ��,� ���� ��  ��5 /� ह�� �ह�� ��	� ,#	�� 
,��0 �� ���� ह� �� �ह�� ,�� ��  F��)0 ��  ��5 ,�� 
��  ��)0 ��  ��5 F	 O�1 �� Y���� ���ह54 F	��  
��, �%� �� H�N� /��/ ह���� -&,� ह� ��5)� /� 
ह� ,C���� .� 	� �C����� ���� �� /���� ह0)�4 �ह 
	���� 7�/��<g �� F	� ���/ �� ���� ��  ��,� 
�Y/� ह�4 �ह �ह3 ह� ���)� �� ह� 	�H� �ह�� ,[N 
��5( -(/�gW��� O�1 �� �� F��� -��� �ह�( �C�� �� 
$�6�� v� 	�  

�� �ह�( ��  F��)-<(<0 �� �[� �� ,�4 /� �ह 
$�6�� ह� �� ह�  	 ��/ �� ���4  

�%� ह���� ��10 �� 5� ��/ ��.5	.�#. �� FG���4 �ह 
�ह� �� �हC/ 	��� ��) �����)�� ह� ��5()�4 �� �ह�� 
��ह/� ह#( ��  	 	���� �� 7�/�,V� ह� �� ह�  	 
,�� �� ���)�� �� �2��� ,�)�4 -.� ������ 	,�� �� 
ह���� �� ���� 	� F��E �� �ह� H� �� ह� �� 
���)�� �2��� ��  ���� �� 	��/� ह� /� ह�� ��!6�/ v� 	� 
��(�-�����, 	�:%  (@����� ��  ���� �� 	���� �N�)�4 
��	� �� �ह �� 	  	 ,�� �� �ह3 ह� 	�/� ह� �� ह� 
�	%�  	����� O�1 ��  ��X�� 	� �� 	������� O�1 ��  
��X�� 	� �� ���� O�1 �� �� $)L�� I� 	�>� ह� F	��  
��X�� 	�  	 ,�� �� �����)��� �� 	���� �� 	��<�� 
�� 	�/� ह�4 �ह ��8 	���� ��8 .� 	���� �ह3 �� 
	�/� ह�  		� ��(� ������ ��  O�1 ��, 	�:% 5(@����� 
��  O�1 �� ह�� /��� ��  	�H $)� �2�� �N�)� �� F	��  
��5 ह�  	 �� �� �हC/ 	��� 7��<�� ���� ह�4 
 	��5 e	� �ह3 ह� �� ह� F� ���/�0 �� ��/� हC5 
��	�� =(�� ह� ��5, F	�� �� ��) �ह�� 	� ह� �[��� 
�� ह�, ����C,� ह�, �� .� ��� 	� -�) ह� ��5( �� ह� 
,�� �� �����)��� %� ��5(4 ��.5	.�#. ��  ���� �� �� ह���� 
���/ ह�, 	������� O�1 ��  ���� ��, 	������� F�*�0 
��  ���� �� ���-��� �� �� F	�� YC��	� ���� ह� �� ���� 
-��� �� .�PE �� �#�� /�ह 	�  	 ,�� �� ��/� �� 
$6��/ ���� ह�, �� �� �ह�( ,�ह���� ��ह#()� �� ह� 
�!"�� 	�>� �� ��8 .� 	C<�� ���)�, /� ह� ��,#�0 
�� -�ह/ �ह3 ह��� ,�)�4 ��!6�/ v� 	� ह� ��,#�0 ��  
�ह/0 �� d��� �Y�)�4 �ह $6��	� �� $� ,�����  	 
	,� �� ,��� ��ह/� ह#(4  

-� �ह�( �� �ह� )�� �� �Cz� �%��� ���%�	 ��, 
�����P�� घ�� �� ���(�1/ ���� ह� �� ���/� ह#( 
�%��� ���%�	 7E� ���# �ह�( �� ��G�  ह� �� -&� 
�#���� 	,�� �� ��G ह�, F��� ��, ह�)� �� 1991 ��  
-(/��� �� �� �ह�� ��� �%��� ���%�	 ��  �	��(/ 
�� ��, ��	� �� �)���, /� �� �)���4 �� �� �ह� H� ,�� 
�� �%��� ���	 �� X��� �� �Y�� ���ह5, >�0�� 
�� ���%�	 �� ��8 �/�� �ह3 ह�/� ह�4 �ह�� ��� 
1991 ��  -(/��� �� �� �%	�� ���%�	 �� ,�g�� 
)�� H�, F	�� -(��/ ���� )�� H�4 /� 	� �%��� 
���%�	 �� ��g  	 ,�� �� ���4 �Cz� �ह �ह/� हC5 
�ह�,��, H�N� -%	�	 �v� ह� �ह� ह� �� F	 -(/��� 
�� �� 1991 �� ���� �ह� H� �� �%��� ���%�	 6 
7�/�/ �ह�)� �� -� �� �� ,����� ��V �(1��� �� 
�[ �� $�� ह� /� �� ,�Y/� ह#( �� �%��� ���%�	  
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�%� .� 6 ��	� �� 6 ��	� 	� F�� ह� ह�4 >�� ह� 
)��? �ह3 � �ह3 ह����  (/��� �� ह���� l���H� �� 
��� �ह )8 �� ह� F/�� ���#/� ��  	�H �%��� 
���%�	 �� ���# �ह3 �� 	�� , ��/�� ���#/� ��  
	�H ह��  	 �� ���(1E �Y�� ���ह5 H�4 ���, 
�ह3 � �ह3 ह� 	�  	 ��/ ��  ��5 ��q��,�� ह�4 
>�0 �� ह� �� ���, ���O �� ��/� ह� /� ह� �हC/ 
	��� F� �Cu0 �� FG�/� ह�, �� 	���� �� �ह ���, ह� 
���/� ह� �� ह� F��� ���g&��� �ह3 �� 	�/� ह�, 
 (@���� �ह3 �� 	�/� ह�, ���� ह� 	� ��) �.� 
� �.� 	V� �� �ह� ह�, ��ह� �ह ��/�� �,�0 ��  ��5 
>�0 � ह�4 ह��  	 ��/ )(.��/� ��  	�H 	���� �N�)� 
�� �ह �� 	�/� ����7�/� �� ��/� ह�, F��� 5� 
��W� �� ह��	�/ 	� ह�� घ0 �� �� ���� �� �%� 
ह�� �ह� .� 	�/� ����7�/� �� ��/ ���� ���ह54 
���� ��('�	 ��a ��  �� ��1 ह� F��� �� ���� ��/ ह�/� 
ह� /� �� �Cz 	� �ह/� ह� �� ->	� ह� ��)0 ��  ��	 
�� 7�/���< �(�� $/� ह� ��	� � ��	� ��() �� 
����, /� ह�� �ह �ह�� �N/� ह� �� ह� /Cqह��� 	�H 
�ह3 ,�)�, >�0�� �ह ,�� �ह/ �� �ह3, �ह ��q��,��� 
�� 5� $���E ह�4 �Cz�  	 ��/ �� 	(/�P ह� �� ह� 
	� �� F	 ���/� �� ���� �N�)�4 5� /�% ह� 	� 
�ह� �� �ह� ह� �� $� -��� Y�L �� �� ����5, 
	����� Y�L �� �� ���� ��  ��5 $� �[� 	� �,� 
FG� �ह� ह�, �ह ��� ��� �#=� �� �ह� ह� �� ��� �ह�( 
��, ���� ��1 ��G� ह� ����¬� �(1� ��, $���  	����, 
	,� ��  	���� 5� 7�/��,� �Y�)�, ,#	�� /�% 	� 
,��� $/� �ह�)� �� �ह3, $�  	 Y�L �� �2�h, 
$�  	 Y�L �� �2���, $� �ह =#  ,�, $� �ह 
=#  ,�, /� �%�  	 �%��� ���%�	 �� >�� 
ह�)�? -.� �ह� �� �ह� ह� �� �� =#  ,� ��  	 	,� 
�� $��� FG� H� �� �#���� �� ���/0 $��� �2��� 
ह� F	�� ���	 ����54  	� 	,� �� $��� FG� H� 
�� $��� �हC/ 	��� �� �)� �,5 ह�, F��� ���	 
����54 ���� �����(� ����4 ����� -� �ह �ह� �� 
�ह� ह� �� �%��� ���%�	 �2 ��5)� /� >�� 
���)�? ,��0 ���/0 �� ह� 5� 	�H �ह3 �� 	�/�4 
�ह �� ���/� ह� F	 �� ह� 	���, �� /� ह� 	�H 
��� �� �ह3 ���)� /� 5� $,�� �� 5� 	���� ��  
�� �� �ह ��/ �ह3 ह� �� F� 	��� ��E��0 ��, �G�� 
��E��0 �� ��)# �� ,�4 �� �ह�( �� �ह�� ��ह#()� �� 
��=�� 7 �Pb �� F,�����E �� �� ,[� ह�, F	 
F,�����E ��  ,[� �� ह��� �� $JH� 	C<��0 �� 
��� ���� ह�, /� ��/�� ह:��  ��� H�, ��/�� $	�� 
��� H�, F��� /� ह��� �� �,�� ����� �C!6�� 
��� ��� �ह )5 �� -.� �� .� 	���� ह�)�, F	 
��  

 

 

 

 

 

F� �C!6��, F� ��G� ���b �� $�6�� v� 	� 
���� �N�)� F	 	� ��	� �� =C ���� �ह3 ����)�4 
F�	.���/ �ह�,�, $� ह� ह� �ह�( ��, �� ��8 
�� ��G�)� /� �ह .� F	� �,�� �� ���)� >�0�� ,�� 
�� �ह� �,�� �� )8 ह�4 F	 �� -� �,��� 	(.� 
�ह3 ह�4  	��5 �ह�( �ह�� ��ह#()� �� 5>	������ �� 
Y�L �� ��/�� ���(1E �Y�� ह�)�, F/�� �G�� 
���(1E 	���� �Y�)� �� �� $� ��  �,�  	 	,� 
�� $6��	� ,��� ��ह/� ह#( �� ह� ��/�� �� 
Y�g ह�, F	 Y�L �� �2�� �ह3 ,�)�4 ह���� �ह 7��	 
ह�)� �� ह� F	� ��  .�/� F	 	�� ��  Y�L �� 
����� �Y�4 ह�(, ,#	�� /�% �� �� ह�, �� ह���� 
7�!@/��( ह�, F	 �� ह� 	C<�� ���� �� 7��	 ���)�4 
-� �ह�( �ह� ��/� ह�, $� �� �हC/ �2�-�2��� ��/� 
�ह ,� ह� �� �ह $� �� �ह3 ����)� �ह�,�, �� �� 
�� �� .�PE �� FV� �,��� H� /� ���� ह� �� 
��  ���� �� ��	��� �/��� H� �� ��=�� �Pb �� >�� 
��	��� H� �� ह���� ��	��� >�� ह�? ह�(, �ह 
	ह� ह� �� ��=�� 	�� �� ��� �ह )�� H�, .��� 
�)��� �C = ��0 ��  ���� ���� �� हC8 H�4 ����� 
�� �� F	 ��  Q�� ���� �� ��/ �� �ह� ह#( /� �R ��� 
� .#�� �� �ह 5� =�� ��	 �� )�� ह�, 5� 	(�C ��/ 
��	 ह� ��	 ��  Q�� �� ��:� -� �� �ह� ह#( �� 
ह���� ��	 -.� /� �� 	#��� ह�, F	 ��  �C/���� 
�Cz� ����	� �� ��8 ���E �ह3 �,Y/�4 �� �ह�� 
��ह/� ह#(, �� �����> �>	 �� ��/ �� �ह� ह#(,  	 
,�� �� 5���(	 �>	 �� ���� �#� ��  �ह��� �� ह�/� ह� 
�� ��, 60 7�/�/ ���¤���� �>	 �� �R!� हC8 ह� /� 
�ह�,�� �� /� -��� �� -D	��ह/ �ह	#	 �� �ह� ह#(4 
�%� M	/�� ��  �ह��� �� ह� 	� �	���  ��� �>	 
��� ���)�, 5���(	 �>	 �	/(�� �� ,�)� /� �� F	 
$(N� �� ,�YC()�, ����� �� -��� �C���/a ��V �(1� A� 
��,(��½ �� 	�<C��, ,��� ��ह/� ह#( �� F&ह0�� 2/4 
�� �� *� ����� �)��� �� �� �,� F&ह0�� 
FG�5, ��=�� 	��  	 ,�� �� 25 ��Y �5 ��,�/� 
5� हC5 �� ��)0 �� �� ,��� �Cv ����4 �ह�,��, 
�ह -��� $� �� 5� �N� ��/ ह�4  	 ��� ह� �� F	 
�� 1/0 ���� ह� >�0�� ह��� -�C.� ��  $<�� �� 
,�Y ह� �� ->	� ह���� �ह�( �ह ह�/� ह� �� $� 5� 
��� %� �� 5 �� �ह�( �� ��,�/� ह� �� F	 ��� 	� 
�� 	� �����, /C�(/ �ह ���/� �# (� ��/� ह�4  	��5 1/6 
���� $�6�� H� >�0�� F	 �� ,� �� ������ 
���� H�4 F	 �� 5� 5j�	 �� 5� ��� ह� /� ,#	�� 
5´	 �� ,#	�� ��� ह�4  	 ���E F	 �� ������ �� 
�,>�/ ह�/� H�4 -� 1/6 �� 	��� ��) $ ��5()�4 
����� F	�� �ह �/�� �ह3 ह� �� �� ��	� �� 
������ �� �ह� ह#(4 F�	.���/  
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�ह�,��,  	���5 �� �� ,#	�� 	,� ��  	 ��/ �� 
घ�PE� �� �� �� 	����� �	��(	 ह�, F� ��  ��5 
ह�  	 �� ��)# �ह3 ���)� �� ���%�� ह� /� $� 
$�� �� .��5 �� �ह >�� �ह� ह#(? �� �ह �ह �ह� ह#( 
�� �	%�  $� 5� ��� -��� ���� ,��Y� ����5 
/��� ह� ��� 	��  �� $� ��,�/� ह�, �� ,��� 
���� ह� �� �ह3, �� $� �� ,��� ���ह5 �� �ह3 ,��� 
���ह54 F	� �� ��  	 	,� ��  	 ��/ �� 5� ��� 
��:�C � ��W ���� ��ह/� ह#( /� ��	� 7��� �� 
"���" �� "��$8$�" �(�� ,��� �� ��/ �� ��,�/� 
�ह3 ह� F	 �� ��	� 7��� �� ���(1E �ह3 ह�/�4 
-)� ��8 ��� ��/� ह� �� �ह/� ह� �� �� ��,�/� 
�ह3 ह#( /� F	 �� �� �� )� �ह3 �� /C� ��� �� Y�/� 
�ह3 Y�� 	�/�4 $� ��  ��, �ह l���H� �ह3 ह� �� 
 ��� �>	 ��8 �� ह�)�, 5	�	� �� ह�)�, �ह� 	��� 
��� �� ��5)�, �ह� Y��,-%��d/ �� ��5)�, �ह� 
��� -��F( Y�� ��5)�4 �� ���� ��) �ह3 Y�� 
��5()�4 �ह l���H� �� 	� �� 	�/� ह�? �� �	%�  �ह 
�ह �ह� ह#( �� -)� $�  ��� �>	 ��  5	�	� ह�, /� 
F	 �� �(�� ,� ,���5 �� -)� -)� $� 5	�	� 
�ह3 ह� /� $� 5� �हC/ 	�<��E-	� घ�PE� �1 ,� 
,���5 ��	 �� �� �� ���� ��	� �� �ह3 �ह ,#( /� 
�� -��F( Y���� ��ह/� ह#(, ���� ��� �����(,� ह�4  

I can do this. I can have a benami 

transaction in somebody else's name. I can say 

that. 

ह� ,���(�� �CY�a ह�, ह���� ��� �� ह� �� �� F	 
�� ���# �� �ह� ह#(4  

�� ������� ��]�| (�!6��� �()��): $� �� �ह 
��� ह� >��? 

�� �(	�# ��
ह�:  	��5 �� �ह �ह� ह#( �� 5� 
=��	� घ�PE� �1 $� ,� ,� ��	 �� 	ह� 5j�	 ��Y� 
ह�, 	ह� ��� ��Y� ह�4 �� ह� �C = �ह3 �� �ह� ह�4 
����� -)� ��	� �� घ���# �[�� ���� -��F( 
Y��/� ह� �� F	 -��F( �� ��Y0 y��� �� 
��(��>�� ह��� �)/� ह�... 

a�����#: �ह ������ ह�4  

�� �(	�# ��
ह�: �ह ������ -)� ह�/� ह� /� 
 ��� �>	 ��5)�4 $� ���/� ह� -������ �� >�� 
l���H� ह�? �ह�( ,	 ह�� ���� �� ह� ����	� �� 
��� ��  (��� ����&�# �� 	#��� ,��� �N/� ह� ��� 
��4 

/� ह��� �ह �� l���H� �� ह�,  	 l���H� ��  
/ह/,  	��  ��=� ह���� �(�� >�� ह�? ह���� �(�� ह� 
�� ��0 �� ��  ���� ह� �ह� ह�, F	��  Q�� ह� 
��� �)�5(  

�� �� �ह ,��� ��  	�H  	 ������ 	,� ��  
	���� $���  ��X�� 	� �Y�� ��ह/� ह#(, ����, �� 
��=�� 	�� -)� 25 ��Y ��)  	�� �C� /�  	 
	�� F		� �ह3 .��� 	(d�� �� ��)0 �� ह� �� ��  
,���� �� ��5()�4 �ह ह���� 7��	 ह�)�4 �� $�	� �ह 
�ह�� ��ह/� ह#(, ��	� �ह�( �ह� ��/� ह� �� 15 	� 20 
���N ��)  	 ,�� �� e	� ह�, ����� ,C���� ��  
��	� F&�/ ,�� 	� ����M�) ���� �� �ह3 ह�, -)� 
����M� ���� �� �ह3 ह� /� ह���� �>	 >�0 �� ह�, 
F	�� .� �>	 ��  �� �� $�� ���ह54 ह� ,��0 
/�% 	� 7��	 �� �ह� ह�, 5� /� ह���� �� �>	 ��  
�� �� $�� ���ह54 ह� ,��0 /�% 	�7��	 �� �ह� 
ह�, 5�/� ह���� �� �>	 5���������� ह� F	�� 
����	�/� ��, F	��  5�©#� ��, F	��  �� (�	� �� 
-(/� ���� �� /C� F	�� 	ह��/� ��  ��5 ह�, 
F	�� ह��	 ���� ��  ��54 F	�� ������ ���� ��  
��5 �ह3 ह� �� ,#	��, �� l���H� ह�, �� 7�	��� 
ह�, �� 7�*�� ह� F	�� ��/�� ह� 	�� �� 	�/� 
ह�, 	ह/ �� 	�/� ह� F	��  ��X�� 	� �� /�	��, 
 <� �ह l���H� ���� 4 ह���� 7��	 �ह ��) �� 
ह�  	�� �� 	(d�� ह�, F	 	(d�� �� .��� �R!� ��� 
�� �� ���/� ह#( �� ������ �� ��	���, ���� ��	 
�ह�( $(�N� ह�, ��ह� �����> �>	 ह� ��  ������> 
�>	 ह�, ��=�� �Pb �� �>	 ������ ���0 ��  ����� �� 
,��0 ��=� )5 ह�, ह�� F	�� $)� �2��� ह�4 �� /� 
ह� �� �>	 ������ ���0, �� 10 7�/�/ 	� .� 
���� ��� )�� ह�, F	�� ह� Q�� �ह3 �� ����)� �� 
/� ह�� �%�	�� ���%�	 	� �C!K �ह3 ����� ���� 
ह�4  	� �,�� �� ह�� 7�D� ���� ह�)�4  

�ह�,��, -� F	��  ��, �ह� )�� �� �ह()� �2� 
ह�, �Cc�!�%�/ �2� ह�4 ��	� ��  	�� �/.�, �ह3 ह� 
>�0�� $(�N� ह�4 �� �ह�( YN� ह��� �ह H�N� ह� �ह 
	�/� ह#( �� �ह3, �Cc��%��/ �ह3 �2� ह�, �ह()�8 
�ह3 �2� ह�4 ह�(, �2� ह�, �����  	 �� ��	0  	� 
	,� �� ���� 5� 76� �� FV� �,�� H�, �� �� �ह�� 
�(�� �� 76� H� �� �ह�,��, �� ���/� ह#( �� $� 
	� ��) .� ���/� ह� �� $�� ���� ह�/� ��, 	@/�ह �� 
 	 �� �%� 5� �N� ��g ह��� ���� ह�,  	��5 �� 
 	 ��P� �� -.� 	,� �� 	�� �ह3 �#()�4  

�ह�,��, ,� /�� ��/�, ��	�� h� �� $���  
��X�� 	� 	,� �� X��� $�R W �� -��� ��/ �� 
	��@/ �y( )�4 "	���<�� ��  ���� �� /�ह /�ह �� 
��/� हC8 �� �Cd�/�� ,� /�ह �� ��/ हC84 5� /� 
�ह �ह� )�� �� �हC/ ह� �ह -���/� $��E ह� 
	���� ��, �� ��)0 �� �>	 ��� �� �,�� ह� 
F��� =#   	��  -(,� �ह3 ,� �ह� ह�4 ��8 =#  ��	� 
�� �ह3 ,� �ह� ह� >�0��  
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5� �C�,������ 	���� �� ह���� �� -	�	� ह�, 
F���  ��� �� �� �ह� ह�4 ह��� >�� �ह�? ह��� �ह� 
– .�8, $h, $F $% ��� ��/� ह�4 $F 
$% ��� 	���� �� 5� ���/� Y��� ह�4 -)� 
��	� �� �>	 ,� �,�� ह� �� F	��  ��, �ह �C�,�� 
�N �ह� ह� /� F	�� �v�  /�� ��6��	 ह� �� 
F	�� �� 	  /�� �Cd/� ह�,  /�� ���#/ ह� �� �ह 
�y� ��/�)�, �ह3 /� �>	 ,��� ��  ��, �ह >�0 
��5)� �� ��	� Y�� ���)� ���� ��)0 ��  Q��, 
�� ���� �ह �ह� �� .�8, �� ��	� Y�� ���4 
F	�� ��6��	 ह�, �ह ��/�)�4 �� �ह3 �ह �ह� ह#( �� 
/C��� ��ह/ �ह3 ����)�, -)� /C� ��/ )54  

SHRI R.K. KUMAR: Sir, my queries are 
not being replied. I don't want to quote the 
cases. By coercion, by threat of attachment, 
when the appeal is pending, taxes should not 
have been recovered, it is not that willingly 
somebody pays tax and goes to make an 
appeal. 

�� �(	�# ��
ह�: �ह3, G�� ह�4  	 /�ह ��  .� 
�C = �� 	�	 ह0)�, ����� F���  ��5 &��� �� ,����� 
�(, �ह3 ह� �ह� ह�4 �� &��� �� ��() ���� ��  ��5 
F��/ &����� �� )5 हC5 ह�4 F��� �ह�( 	� &��� 
��� 	�/� ह�4 �ह ���/� �� �(, �ह3 �� �ह� ह#(4 �� 
�	%�  �ह �ह �ह� ह#(, �� F	�� ���� ���H� �v� ह�, 
-)� �ह �ह ���� ह� �� �ह�( �� �� $,��)� 
��J	�� हC8 ह� �ह�( �� ह� �q����� � ���� �� 
/���� ह�, -)� �ह �q����� � ���� �� /���� ह� /�4 
�%� .� -)� �ह �ह	#	 ��� �� �ह3, ह���� �� 	 
 /�� ���#/ ह� �� ह� 	���� 	� ��8 �q����� � 
�ह3 ���� ��ह/�, /� �ह �ह3 ���)�4 ह� ,	�� 
��X� .� �ह3 �� �ह� ह�4 ह��� �	%�  5� ,����� 
Y��� ह� �� -)� ह�	� $F $%��� 	���� 
���� ��ह/� ह� /� ह���� �/� �ह ह�4 �� $�� ��/� 
ह#( ��  	�� �हC/ 	��� ��) ��. FG�5()�4 -�  	�� 
��8 -���/�/� �� ��� �ह3 ह�4 >�0�� -)� ���� 
	��� ,����� �(, �� �,�� ह�/� /� ��8 �ह/� �� �# 
$� �3) ����  �[���, $��� e	� >�0 ����? ����� 
���� �C = F	�� �ह3 ���� ह�4  

,#	�� ��/ H� �� "	��<�� �� /C���" 
����$85	 	� �� )84 A� ��@�� ,�	 �� �� �ह� 
�� �ह ����$85	-2 ह� �� �8 ��)0 �� �ह� ह� 
�ह "����$85	" �� /�ह ह�4 "����$85	" �� 
"	��<��" �� �[��� -(/� �ह ह� �� 
"����$85	" ��� �� �ह� H� F	 ���� <� 	� 
��	�� $� /�  

��>���� �ह3 ���� )�� H�4 F	�� ह��� =C  ,� 
H� �� ��=�� 	���� �� �ह �ह� �� $� 30 ��	� 
�� 35 ��	� �� $�� 	�z[/� �� ��, �>	 ,� ,� 
�� -��� ���� <� �� F��� �� ��4 "	��<��" �� 
ह� >�� �� �ह� ह�? "	��<��" �� /� 	� �C = ह� 
 (�� ह�, �� ��N� )8 ह� �� �� ह���� X��� �� ह�, 
F	  (�� �� �¾ .� �)��� )�� ह�, F	 �>	 �� 
���� ��  ���� �� -� ह� ��g �� �ह� ह�4 �ह �ह3 �� 
�ह ���� <� ह�, �� �=�� हC$ ह�, -(��'�F(� ह�, 
e	� �ह3 ह�4 	��� ��/ 	���  	���� ह�4 -)� $� ��  
�,� ��) �ह/� ह� �� 50,000 ���N v��� 	���� 
�� %( 	� हC$ ह�  � ����,0 ��, &������0 ��, /� �ह 
	��� ������� �� ह�, �ह ��	� 	� �=�� हC$ �ह3 ह�4 
�ह ��� <� �ह3 ह�, �ह �����,/ <� �ह3 ह�, �ह 
�����,/ <� ह�4  

DR. BIPLAB DASGUPTA: In that case 

why do you talk about immunity? 

SHRI YASHWANT SINHA: I am not 

talking of any immunity. 

   DR. BIPLAB DASGUPTA: But that is 

immunity. 

SHRI YASHWANT SINHA: Immunity 

for what? If he is prepared for an out of court 

settlement, if he pays according to the rules 

that we shall lay down, then he does not have 

to pay penalty or interest. That is what we are 

saying (Interruptions). In rules and also in the 

Finance Bill we have cealriy defined the kind 

of cases which will qualify for action or 

settlement under Samadhan. A whole lot of 

cases are outside the purview-of Samadhan. 

For instance, Harshad Mehta cannot come and 

say, "I want to settle it." We will not say, "All 

right, we are prepared to make a settlement." 

Anyone who is accused of corruption cases 

and who is being proceeded against the 

Prevention of Corruption Act, cannot come 

and say, "I am prepared to make a settlement. 

Why don't you make a a settlement?" 

DR. BIPLAB DASGUPTA: Supposing, 

you unearth a corruption case.... 

SHRI YASHWANT SINHA: Those cases 

are not covered. 

(Interruptions). 

THE DEPUTY CHAIRMAN: Let him 

complete. We are not having a question and 

answer session. 
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SHRI YASHWANT SINHA: Certainly, 
those cases are not covered. 

����, ������ 5(� 5�C�� ���  (��©#�&	 �� 
��/ �ह�( �� $8, ��=�� ��� .� �� ��g हC8 H�, 
ह��� F	�� 	C<�� ���� ह�4 ����� �!"�� 5��F(+	 
���� �� �@��E��( F	�� H3 �� F&ह0�� �ह� H� �� 
 � �� ��8 ���(1E $� �Y�4 ���� ��=�� ��� .� 
��g �� FV� ,�/� 	��  	 /¬� �� �Y� H� �� ���� 
F	�� �%� .� 	C<�� ����4 �� �� �ह� �� 5� ���N 	� 
Q�� ��	�� $�,�� ह�, F� ��)0 �� ह���� ��	 
$�� �N�)� �� �,Y��� �N�)� �� $��� �ह	��-
��/�� >�� ह� �� $��� �� 	�@�	 ह�, �ह $� 
�� 	�  &��� �� �ह� ह�? �ह 	ह� ह� �� 	�>�� 11, 
��	�� ��* ���� )�� ह�, F	�� �ह� )�� ह� �� 
$� F	 ��	� �� Y�	-��	 /�ह ��  &����� �� 
	�/� ह�4 F	 ��	� �� 5� /�ह 	� 	��� 	��� �� 
-�<��� ह� >�0�� $� 5�C�� ��� �� ������ 
������ ��  ��5 F	�� ��5 हC5 ह�4  	��5 $� 
��	� ��ह� F	 /�ह 	� F	�� Y�� ���, F	 7��� 	� 
F	��  &��� ���, �ह �ह3 �� 	�/� ह�4 $� 
���/� ह� �� -.� ह�� �� ह� �(	#�� �� 5� 
5�C�� ���  (��©#�� �� ��� हC$, �ह�( ���N0 
v�5 �� �� � ह��� ���� H�4 ह�  	 /�ह �� �� 	 
.� ���/� ह� �ह�( �� �� 5� 5�C�� ��� ������� 
 (��©#�� H�, ����� F&ह0�� ��	� 5� �q��� �� 
��-h�� ���� �� �)���4 /� >�� ह� ��ह/� ह� �� 
 	 /�ह �� ��/ ���?  	��5 H�N� ���(1E �Y�� 
$�6�� ह� �� �ह3 ���(1E �हC/ �G�� �ह3 ह� 
��5,  	��5 ���� F	�� 	C<�� ����  �ह ���(1E 
�Y� ह�4  

�)� �>	 ��  ���� ��, ����, ,��0 /�ह ��  ����� 
�ह�( �� $54 	�:�� 	�ह� �� F	�� ���)/ ����4 
ह���� ��घ��� �� �ह� ��  		� ���/� YC� ��5)�, 
�>	  ���� ह�)�4 ������ �� .�  	 ��/ �� ��g ह� 
�ह� ह� �� �/� �ह3 ���� �[� 	� ,����� Y�� �,�� 
��  /��  ���� ह� ��5)�4 �ह�� /� �ह 57�� ह� 
)�/ ह� >�0��  		� ह� F� 	��� ��)0 �� 
7�D	��ह/ ���� �� ����� �� �ह� ह� �� �� �(��� 
��  (�:� ��/� ह� �� ��ह/� ह� �� ह� ��0 	� ��	� 
/�ह 	� �C!K ��5(4 �ह 5�©#� )�/ ह�4 ����� 	�H 
ह� 	�H �� �ह �ह�� ��ह/� ह#( �� �� �#�� l���H� 
 &�� �>	 5> �� ह�, F	��  /ह/ �ह ����-
���� -(	.� ह� �� ��8 �)� ,�)� �� F	��  ��/� 
�ह -���  &�� �� ��� ��)�4 �)� ,��� �� ����, 
ह� ���/� ह� ������ 7�R!V ��, 	��� 	,� ���/� ह� 
�� �)� ,��� ह� -��� �� F		� �0��/ �ह3 ���� 
��ह/� ह� -��� ���� ��4 -)� ह���� ��	 ��8 7��a 
ह�  

 

 

/� ���, ह� -��� �?�0 �� �� -�� ������� �� 
�ह3 ,�)� �� -��� �� F		� �(��/ �� ��)�4  

 	��5 e	� $	�� �ह3 ह� �� 	��� �C = �)� �� 
�,5 �� �ह� ह�4 -)� �ह  	 /�ह �� ��/ ��/� ह� /� 
ह���� ��	 l���H� ह� ��	��  /ह/ ह� F���  	�H 
��� �� 	�/� ह� 4 �ह�( �� ��N� ��"� ��  ���� �� 
�����(,� �� �� �� ���,�	 -'��� �� �� ����� 
FG��� ह�4 �� �ह �ह�� ��ह/� ह#( �� �.��.5	., 2 
��	� ह� ह�, 10 ��	� �ह3 ह� �� ,#�� ��/ �ह ह� �� 
-)� ��8 ��(��>� �� e	�	� �ह �ह� �� ह�  	��  
,���� �� �ह3 $/� ह� /� ह� F	 �� ��!6�/ v� 	� 
����� ����  F	 �� �.��.5	. �ह3 �)�5()�4 �ह 
$�6�� �ह3 ह� �� �.��.5	. ह� ��	� �� �)� 
����� F��� !>���� ���� ह�)� �� ह� �.��.5	. 
��  ,���� �� �ह3 $/� ह�4 e	� ���� �� ह� �.��.5	. 
�ह3 �)�5()�4  

�� %����D 3��� ��X� (�X� 7,��): ��N� ��l¸ 
�� 10 ��	� �.��.5	. �ह3 �)�5()�4  

SHRI YASHWANT SINHA: Ten per cent 

is collected only at source form the seller on 

payment made to the buyer of tendu leaves. 

�ह /� �� ��(��>�� ह� �ह� ह�, /� �� ��/ ह� ��4 
F	 ��(���� �� 10 ��	� �)/� ह� ����� of two 

per cent is deducted in case of payment made 
to the contractor. These are two separate 
things. 

�� �ह ��� �ह� ह� /� F	�� 10 ��	� ,��� ���)�4 
-)� �ह �ह ,� �� ह� �>	 ��  ,���� �� �ह3 $/� ह�, 
ह����  /��  ��� �ह3 ह�/� ह�, �ह -)� ��Y�� 
,� /� �� �>	  �%���:	 �� �ह  (��>�� ,� �ह� ह#( 
�� F	�� �%� ������ �ह3 ���� ��5)�4 �ह 5� 
e���������� 7�"�� ह�, ��	 �� ह� ����� ���)�4  

a�����#: -.� �� .� ���� ह�? 

�� �(	�# ��
ह�: �ह�,��,  ��� �>	 5> ��  
���� �� 5� ��/ �ह� )8 �� 5� e>	�� ���� ��G� 
H�, F	�� ��%� �	%����� �� H3 �� 5� 
��(�7ह��	� ���  ��� �>	 e> ���� �� ��/ हC8 
H�4 ����� ���� �� 	#��� ह�, F	��  -�C	�� 1997 ��  
%� ��	 ��� �� ��  	 %� ��	 ��� �� �हC/ 	��� 
��J���, �	%����� �� H34 F	�� ह� ��)0 �� 
	������ �� ���� ह� �� �� H�N�-�हC/ �	%����� 
��� ह�, F� �� ह� ����� �� �ह� ह�4 �� �	%����� 
����, ��  घ��� �� ह�, ह� F� �� .� ����� ���)� �� 
��, $�6��/� हC8 �� ह� F��� 	C<�� ���� ��  ��5 
5� 	q�� ��� ���#� ��5( /� F	 �� 	���� �v� 
����� ���)�4 ��  	 ��W�P� �� �हC (��  
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ह#( �� -)�� 	�� ��  %� ��	 ��� �� ह�  � ��/0 
�� ��� 	�/� ह� �� F	��  ��, F	 5>	�� ���� 
�� ��/�� �	%����� H3, F� 	.� �� ��)# ���� �� 
	�/� ह�4 /�  	 �� .� ह� ����� ���)�4  	 /�ह 	� 
ह���  	 �� YC�� �,��) �Y� हC$ ह�4 �ह�,��, �हC/ 
	��� ��/0 �� ���� F:��Y ���� ह�, ह� 	�/� ह� �� 
�C = ��/� =C  .� )8 ह04  

DR. BIPLAB DASGUPTA: You have not 

said anything about rural wealth tax. Are you 

going to impose rural wealth tax or not? 

THE DEPUTY CHAIRMAN: Mr. Biplab 

Dasgupta, please....(Interruptions) 

DR. BIPLAB DASGUPTA: I am sorry. He 

is trying to evade the issue. He must 

categorically state what the Government's 

stand on this is...{lnterruptions) 

THE DEPUTY CHAIRMAN: You all 

spoke for five hours and the Minister cannot 

reply everything in half-an-

hour...(Interruptions) 

DR. BIPLAB DASGUPTA: It is an 

important issue...(Interruptions) He knows 

that it is important. 

THE DEPUTY CHAIRMAN: No 

arguments, please...(Interruptions) 

�� �(	�# ��
ह�: ,��Y5, ह���� 	�� �� 5� -(/� 
ह� �� F	�� ������ ���� �N�)�4 $� ��	 
	���� �� 	�H�� �� �ह� H�, ,� – ,� �� F	 
	���� �� ��� ����, F	�� ��:H �>	 >�0 �ह3 
�)���? 

...(Interruptions) No, you raised this issue 

on both the occasions....(Interruptions) 

THE DEPUTY CHAIRMAN: Let him 

answer, what is this? ....(Interruptions) 

SHRI YASHWANT SINHA: Did you 

come to the point of withdrawing your support 

from that Government on that issue? 

....(Interruptions). If it is such an important 

issue that you want an answer from me here 

and now, if it is a matter of such a serious 

concern for you, then this is the reply that I 

would like to give, that you supported the 

Govemment for two years and they did not do 

it ....(Interruptions). 

DR. BIPLAB DASGUPTA: The question 

is, it is a very important issue. You know it is 

a very important issue. You can fetch a lot of 

money by imposing rural wealth tax. Why 

don't 

you impose this tax ? Or you say categorically 

that you don't want to impose this tax. 

....(Interruptions)... There should be some 

reason for it. 

a�����#: ��V �(1� ��, $� ����5, ��8 
 (�@�� �/ ����5)�4  

SHRI YASHWANT SINHA: Income-tax 

on agriculture....(Interruptions) 

THE DEPUTY CHAIRMAN: It is all 

right. You put your viewpoint, he is putting 

his viewpoint. 

SHRI YASHWANT SINHA: There are 

many issues. Madam, where we will have to 

have some kind of a national consensus. 

Unless there is a consensus in regard to those 

issues, it is not possible to take a step forward 

in that 

direction........(Interruptions)... There is no 

consensus on this issue. 

SHRI RAMDAS AGARWAL: Madam, 

....(Interruptions)... 

THE DEPUTY CHAIRMAN: Agarwalji, 

please sit down. The Minister is capable to 

answer it ......(Interruptions)... Don't vvorry. 

�� �(	�# ��
ह�� �ह�,�, -&/ �� �� �ह�� ��ह#()� 
�� �हC/ 	��� ��/� FG�8 )8 ह�...(A�	&�%) 

�� ��  �ह��% ]�%� 	J�	 �>	 �� ह��� �Cu� 
FG��� H� �� �ह ...(A�	&�%)... 

�� �(	�# ��
ह�� 	J�	 �>	 �� �� $��� 
����� 5��F(� ��  ���� �� �Cu� FG��� ह�, F&ह0�� 5� 
���/� .� 	Cz��� ह� �� �� $�� �� ��� �ह �� 
�ह� ह� F	� �� 	J�	 �>	 �)��� ��54 �ह 	Cz�� ह� 
��	 �� ह��� ��!6�/ v� 	�  I have taken note of 

it. I will go back and look at it, and see what 
can be done. 

����� ��  /�� �v� �ह#()� �� ���� �8 7�%� 	� 
�� 	J�	 �>	 ��  ,���� �� ���� ��  	 ��� ����� 
�� ह� �� $)� ��  ��5 .� �C = ��� =��� ह�4 -� ह� 
-)� F	�� �����/ ,��� �)� /� ह�� 	��� �����/ 
,��� �N�)� ह� 5� 'C� �� �� 	� �#� �� 	�/� ह� �� 
�ह 	�/� ह� ...(A�	&�%)... 

�� �� . �ह��% ]�%� ��´�, �C ��� 	�ह� �� ह��� 
�ह �ह� �� 5� �J�# �� 7�%� �� �� $��� �CK 
���� ह� �� 5� �J�# �� 7�%� �� �ह� �� ��� 
��/� ह� �ह �� ,�/� �ह �� ,��� ���� �ह�( �� �ह3 
,�)�, 
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 �ह�( ,�)� /� it is a discrimination. This is 

what we are-asking. 

�� �(	�# ��
ह�� �ह3, G�� ह� $��� 
��!�*������ �� ��/ �ह� ह�4 �C ��� 	�ह� �� �ह�( 
/� �ह� ��  

his professional pride. If he does not get 

satisfaction here, he would like to go to the 

court. 

THE DEPUTY CHAIRMAN: You try to 

find 

out ..... (Interruptions)... 

SHRI YASHWANF SINHA: We are. I 

know they were addressing a Press 

Conference at 7 o'clock. I have all that 

information. I am aware of the fact that the 

Prime Minister had gone to that meeting. I 

had also gone to that meeting. .... 

(Interruptions)... 

Yes, I had gone to that meeting. You see, 
there are various issues which any 
Govemment of the day has to take into 
account and come to a conclusion taking into 
account all aspects of the matter. So, here and 
now, I am not in a position to give any 
assurance. These issues have been raised. I 
have taken note of them and they will receive 
my attention ����� -&/ �� �� �ह �ह�� ��ह/� ह#( 
�ह�,�, �� �ह �#�� �� ��	�� �ह -(�/� ��E 
$� ह� %� ��	 ���,  		� �ह�� ह��� 5� 
57��75�� ��� �� ��g ��, F		� �ह�� �� �� 
��g ��, �ह �#�� �� �� ह� �ह 5� �हD��#E� ��� 
�� �DH� ह� ह���� ~!W��E 	� �� ,�� �� $JH� 
	����h( �� ह��� �� $��� ���� F	 $��� 
�� X��� �� �Y/� हC5 ह��� 5� ���/� ������� �� 
����� �� ह� �� ��  /�� �ह�� ��ह#()� �� �� .� 
F	�� .D	��� हC8, F	�� �����/ हC8 �� �C = हC$ 
�	%�   /�� �ह�� ��ह#()� ������ 	,��0 	� �� ह� 
�C =  (/��� ���4 �ह �� /�� �ह��� �� 	�� )C��� 
ह� F	�� �हC/ /�ह ��  	(� ��6� .� �� ,�� ��  .�/� 
ह���� 	���� $5 ����� �C = �C = F	�� 	� 5� ���/� 
��� $ �ह� ह� �� �� H�N�  	 ��/ �� -��� h� 
	� �C���� �	%���� �y( )� ������ 	,��0 	� 
�ह�,�, �� H�N� <��� $� �Y�, H�N� ��6��	 $� 
�Y�4 �� $��� �ह $6��	� ,��� ��ह/� ह#( ��  	 
�� ��  ��X�� 	� h� �� $JH� ���/��( ह� 
-����� ���� ह� �� -���5()� $)� �� �� F	��  
���/� ह� ��!6�/ v� 	�  	 ,�� �� YC�ह��� �� 
h�, 7)�/ �� h� �� ��5()�4 

SHRI VAYALAR RAVI: Madam, there is a 

circular prohibiting recruitment of sports 

persons. Why can't the Govemment withdraw 

it? Only P.T. Usha is getting gold medals for 

the country. A circular has been issued by the 

Ministry of Finance which prohibits 

recuitment of sports persons. Please withdraw 

this circular. 

THE DEPUTY CHAIRMAN: What is 
that? 

SHRI JOHN F. FERNANDES: Madam, 

service tax is as good as personal tax. That is 

collected by the Central Excise. It should be 

collected by the Income-tax Department 

before the Govemment takes a decision to 

scrap it. Now, it becomes as good as dual tax. 

This tax is collected by the Central Excise. 

....(Interruptions)... 

SHRI YASHWANT SINHA: It is with the 

Customs and Excise because it is an indirect 

tax. But, this a suggestion for us. .... 

(Interruptions)... 

DR. BIPLAB DASGUPTA: Madam, the 

Minister has evaded answers to most of the 

issues. He has not replied to the major issues. 

....(Interruptions)... As a protest, we are 

walking out of the House ......(Interruptions)... 

(At this stage some hon. Members left the 

Chamber) 

3�. �	�� �� ��� �nह�4�� ����, ��� �8� ��  
�� �� ��,q��� 	�ह� �� �ह घ�PE� �� H� �� 
���+	� ��  ��5 ��8 .� 7��� ह�)� /� F	�� 100 
��	� �>	 5>��q@�� �,�� ��5)� �� ह� �ह 
Fq��, �� �ह� H� ��  	 �� �� .� �ह ह�)�4 �� 
��ह#()� �� %� ��	 ������ 	�ह�  	�� ,�Y�4 

THE DEPUTY CHAIRMAN: The 

question is: 

"That the Bill to give effect to the fmancial 

proposals of the Central Govemment for the 

financial year 1998-99, as passed by the L/ak 

Sabha be taken into consideration." 

The motion was adopted. 

AN HON. MEMBER: Madam, they have 

walked out. 

THE DEPUTY CHAIRMAN: Do not 
worry. If somebody wants to walk out, it is his 
freedom. Let them walk out. You cannot stop 
anybody from ....(Interruptions)... Please.��8 
��/ �ह3 No comments on this. Some day you 

can also walk out. So, it is okay. It is all nght. 
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We shall now take up clause-by-clause 
consideration of the Bill. 

Clauses 2 to 115 were added to the hill. 

Clause 116 

Amendment of Act 32 of 1994 

THE DEPUTY CHAIRMAN: On clause 
116, there are three amendments, from 
number one to number three, by Shri K. 
Rahman Khan. Mr. Rahman Khan, are you 
moving your amendments? 

SHRI K. RAHMAN KHAN: In view of 
the assurance given by the hon. Minister, I feel 
that the suggestions and amendments which I 
have given are reasonable and logical. I am 
sure that there is a mistake. I am not asking the 
Finance Minister not to bring more 
professionals in the range of Service Tax. The 
point I want to impress upon is that it is 
discriminatory and it will not stand the test of 
law. Do not force people to take recource to 
law. This will only encourage litigation. After 
all, we are parliamentarians and we are 
making a law. The law should be justifiable. 
There should be equity and justice in this 
regard. It is totally unjust and discriminatory. I 
hope, and as it has been stated by the Finance 
Minister, that it will definitely receive his 
attention. Therefore, I do not move my 
amendments. 

THE DEPUTY CHAIRMAN: Now, the 
question is: 

"That clause 116 stand part of the Bill." 

The motion was adopted. 

Clause 116 was added to the Bill. 

Clauses 117 to 119, the First Schedule, the 

Second Schedule, the Third Schedule, 

the Fourth Schedule, the 

Fifth Schedule and the Sixth Schedule 

were added to the Bill. 

Clause 1, the Enacting Formula and the Title 

were added to the Bill. 

SHRI YASHWANT SINHA: Madam, I 

move: 

"That the Bill the returned." 

The question was proposed 

SHRI VAYALAR RAVI: Madam, with 

regard to sports, he can give an assurance. 

....(Interruptions)... 

SHRI YASHWANT SINHA: Madam, this 

is a point which has been raised very 

forcefully by my friend Prof. Vijay Kumar 

Malhotra and Mr. Vayalar Ravi jointed him. 

There is already a reduction of 50 per cent on 

any contribution to a sports fund. This is a 

suggestion which has been made strongly in 

this House and it will receive my attention. 

THE DEPUTY CHAIRMAN: Now, the 

question is: 

"That the Bill be returned." 

The motion was adopted 

8.00 P.M. 

MESSAGE FROM THE LOK SABHA 

The Electricity Laws (Amendment) Bill, 

1998 

SECRETARY-GENERAL: Sir, I have to 

report to the House the following message 

received from the Lok Sabha signed by the 

Secretary-General of the Lok Sabha: 

"In accordance with the provisions of 

rule 96 of the rules of procedure and 

Conduct of Business in Lok Sabha, I 

am directed to enclose the Electricity 

Laws (Amendment) Bill, 1998, as 

passed by Lok Sabha at its sitting held 

on the 23rd July, 1998." 

Sir, I lay the Bill on the Table. 

THE DEPUTY CHAIRMAN: Now, there 

is a statement by the Minister of Health and 

Family Welfare about the strike by Group C & 

D employees of hospitals in Delhi. 

STATEMENT BY MINISTER 

Strike by Group C & D Employees of 

Government Hospitals in Delhi 

THE MINISTER OF STATE OF THE 

MINISTRY OF HEALTH AND FAMILY 

WELFARE (SHRI DALIT EZHILMALAI): 

Madam, the Group C & D employees of 

hospitals of the Central government. 

Government of NCT of Delhi, Municipal 

Corporation of Delhi, New Delhi Municipal 

Council, ESIC, etc. have under the aegis of the 

Joint Council of JACKHU, CHEF, ESI & 

AIIMS have proceeded on strike with effect 


